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Compliance status verification report with respect to the EC and CTO 

conditions on behalf of Uttar Pradesh Pollution Control Board in compliance 

to Hon’ble National Green Triubnal, New Delhi order dated 08.04.2025 in the 

matter of Mr. Ashok Kumar and Anr Versus State of U.P. & Ors. in O.A. No. 

1003 of 2024. 

1.Background:- 

Hon’ble National Green Triubnal, New Delhi vide order dated 08.04.2025 in the 

matter of Mr. Ashok Kumar and Anr Versus State of U.P. & Ors. in O.A. No. 1003 

of 2024 has directed following:- 

“…………11. In view of the facts and circumstances of the case, 

Respondents No. 5 and 6 are directed to file their affidavits on or before 

15.04.2025 mentioning in tabular format compliance made with respect to the EC 

and CTO conditions with advanced copy to UPPCB and UPPCB is directed to file 

the compliance status verification report on or before 21.04.2025.  

12. List on 22.04.2025 for further consideration………..” 

In compliance to aforesaid direction of the Hon’ble NGT, New Delhi a letter was 

issued to M/s New panther Security Guard Service,Proprietor-Shri Bani Singh S/o 

Shri Raghunath Singh, R/o Salasar Complex, 306, Shankar Vihar Colony, 

Kuraishi, District-Aligarh, U.P. on 15.04.2025 (annexed as Annexure-I) for 

providing compliance report made with respect to the EC & CTO conditions 

issued by SIEAA, U.P. and UPPCB. Further the same was received on 17.04.2025 

and accordingly inspection of site in question was carried out by officials form 

Regional Office, UPPCB, Ghaziabad on 17.04.2025. During the site visit and as 

per records compliance status verification report are given below:- 

Annexure A-2888



(a) Compliance status verification with respect to Environmental Clearance 

(EC) issued by SIEAA on 27.05.2021 and amended on 29.09.2021(Copy 

annexed as Annexure-II). 

Sl. 
No. 

EC’s Conditions Compliance made by Project 
Proponent 

Compliance 
status as per 
site 
verification 

General Conditions 
1.  This environmental clearance 

is subject to allotment of 
mining lease in favour of 
project proponent by District 
Administration /Mining 
Department 

That the Mining lease deed 
executed in favour of New 
Panther Security Guard 
Services Prop Bani Singh on 
08.10.2021 for a period of 5 years 
valid for 02.11.2021to11.11.2026. 
(Lease Deed attached along with 
the I.A.No.259/2025) 

Agreed, 
District 
Administration, 
Ghaziabad has 
executed the 
mining lease 
deed in favour 
of P.P.  

2.  Forest clearance shall be taken 
by the proponent as necessary 
under law. 

That the proposed mining area is 
State Govt. Land and the lease 
area does not fall under forest 
land. Therefore, forest clearance 
is not required. 

It was informed 
by 
representative 
of P.P. that the 
lease area does 
not fall under 
forest land, 
hence not 
required. 

3.  Any change in mining area, 
khasra numbers, entailing 
capacity addition with change 
in process and or mining 
technology, modernization 
and scope of working shall 
again require prior 
Environmental Clearance as 
per the provisions of EIA 
Notification, 
2006 (as amended). 

That the EC was duly granted on 
27.05.2021 and then as per the 
reduction in area, the EC was 
duly amended and Amended EC 
dated 29.09.2021 was issued. 
Hence the said condition is duly 
being followed and complied. 
(EC and Amended EC attached 
along with The I.A.No.259/2025) 

It is being 
ensured. 

4.  Precise mining area will be 
jointly demarcated at site by 
project proponent and 
officials of Mining/Revenue 
department prior to starting 
of mining operations. Such 
site plan, duly verified by 

That the demarcation of mining 
area was carried out by 
department of revenue; forest 
department & mining department 
in the presence of Project 
Proponent & precise location of 
boundary pillars were marked and 

Comply, pillars 
were found in 
lease area and 
the copy of the 
Environmental 
Clearance was 
found pasted 
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competent authority along-
with copy of the 
Environmental Clearance 
letter will be displayed on a 
hoarding/board at the site. A 
copy of site plan will also be 
submitted to SEIAA within a 
Period of 02 months. 

the coordinates are mentioned in 
the EC. 
A copy of the Photographs 
depicting the Site plan and EC on 
the hoarding board annexed 
herewith and marked as 
ANNEXURE R-1. 

on display 
board. 

5.  Mining & loading shall be 
done only within day hours 
only. 

It is submitted that the Mining & 
loading is being carried out 
during day time only (i.e. after 
sunrise & before sun set). This 
can be verified through 
inspection. 

In compliance 
of Hon’ble 
NGT order 
dated 
14.02.2025 
mining 
activities was 
discontinued 
after 
25.02.2025, 
hence could not 
be verified. 

6.  No mining shall be carried out 
in the safety zone of any 
bridge and/or embankment 

It is submitted that the mining is 
being carried out within 
sanctioned mineable area 
(8.512ha). No mining & allied 
activities is being carried out 
within safety zone of any bridges 
or embankment. 

It is being 
ensured. 

7.  It shall be ensured that 
standards related to ambient 
air quality/effluent as 
prescribed by the Ministry of 
Environment & Forests are 
strictly complied with. Water 
sprinklers and other dust 
control majors should be 
applied to take-care of dust 
generated during mining 
operation. Sprinkling of 
water on haul roads to 
control dust will be ensured 
by the project proponent. 

It is submitted that the sampling 
of ambient air quality has been 
conducted from time to time and 
the same revealed that all 
parameters are well within 
permissible limit. 
A copy of report of last ambient 
air quality dated 25.05.2024 is 
annexed here with and marked as 
ANNEXURER-2. It is further 
submitted that the water 
sprinkling on haul road is being 
carried out to suppress the dust. 
A copy of photographs depicting 
sprinkling of water annexed here 
with and marked as 
ANNEXURER-3. 

The P.P. has 
carried out 
ambient air 
monitoring 
conducted by 
NABL 
accredited lab 
on 05.12.2024 
and as per 
monitoring 
report 
parameters are 
complying. 
Further during 
visit water 
sprinklers was 
found installed 
to suppress the 
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dust emission. 
8.  All necessary statutory 

clearances shall be obtained 
before start of mining 
operations. If this condition 
is violated, the clearance 
shall be automatically 
deemed to have been 
cancelled 

That the Project Proponent has 
obtained all the requisite 
permissions from the concerned 
authorities and thereafter mining 
activities have been started. (All 
the permission such as Valid 
Mining lease, Approved mining 
plan, CCA etc are attached along 
with the I.A No. 259 of 2025). 

It is being 
ensured. 

9.  Parking of vehicles should not 
be Made on public places. 

The said condition is strictly 
being followed. 

Mining activity 
was found to be 
discontinued on 
the day of 
inspection and 
on vehicles 
were observed 
at site.  

10.  No tree-felling will be done 
in the leased area, except 
only with the permission of 
Forest Department 

It is submitted that the concerned 
mining lease is a river bed 
mining and having no trees. 
Therefore, question of felling of 
trees does not arise. 

It is being 
ensured. 

11.  No wildlife habitat 
will be infringed. 

The mining area is free from any 
forest land therefore no wild 
life habitat will be infringed. 

It was informed 
representative 
of P.P. that the 
mining lease 
area free from 
forest land, 
hence not 
required. 

12.  It shall be ensured that 
excavation of minor mineral 
does not disturb or change 
the underlying soil 
characteristics of the river 
bed/basin, where mining is 
carried out 

The mining area consists of 
sand/morrum having no top soil 
cover. The mining is being 
carried out up to the permissible 
depth of 2.4m or above the water 
table thus chances of disturbing 
the soil characteristic does not 
arise. 

It is being 
ensured. 

13.  It shall be ensured that 
mining operation of 
Sand/Moram will not in any 
way disturb the, velocity and 
flow pattern of the river 
water significantly. 

Mining is being carried out in 
dry portion of river in mineable 
area only & no paleo channels is 
being affected due to mining & 
allied activities. And the mining 
activities are not disturbing the 

No mining 
activities was 
being carried 
out on the day 
of inspection, 
hence could not 
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velocity& Flow pattern of river 
water. 

be verified. 

14.  It shall be ensured that there 
is no fauna dependant on the 
river bed or areas close to 
mining for its nesting. A 
report on the same, vetted by 
the competent authority shall 
be submitted to the RO, PCB 
and SEIAAwithin02months. 

That in the mining lease area, no 
fauna is noticed till date. 

Will be 
followed  

15.  Primary survey of flora and 
fauna shall be carried out and 
data shall be submitted to the 
RO, PCB and SEIAA within 
six months. 

No flora and fauna exist within 
mining lease area. 

It was informed 
by 
representative 
of P.P. that no 
flora and fauna 
exist within 
mining lease 
area, hence not 
required. 

16.  Hydro-geological study shall 
be carried out by a reputed 
organization/institute within 
six months and establish that 
mining in the said area will 
not adversely affect the 
ground water regime. There 
port shall be submitted to the 
RO, PCB and SEIAA within 
six months. In case adverse 
impact is 
observed/anticipated, mining 
shall not be carried out. 

That the Hydro-geological study 
has been carried out. A copy of 
the report is attached along with 
the IA No.259 of 2025. 

P.P. has carried 
out Hydro-
geological 
study. As per 
report many 
small pits were 
dugged in the 
mining area 
more than 
mining depth to 
check 
percolation of 
water from 
ground and 
there no 
percolation of 
water occurs, 
hence mining 
will not disturb 
the water level 
of that area.  
Copy annexed 
as Annexure-
III. 
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17.  Adequate protection against 
dust and other environmental 
pollution due to mining shall 
be made so that the 
habitations (if any) close by 
the lease area are not 
adversely affected. The status 
of implementation of 
measures taken shall be 
reported to the RO, UPPCB 
and SEIAA and this activity 
should be completed before 
the start of sand mining. 

It is submitted water sprinkling is 
being carried out regularly to 
suppress the dust. Light weight 
loader is being used for loading 
the mineral into trucks/dumpers. 
Proper attention is being given for 
maintenance of machineries 
deployed in the mining area. 
Habitation is far away from 
proposed mining area, therefore 
no adverse impact has been being 
observed due to mining & allied 
activities. 

Water 
sprinklers was 
found installed 
to suppress the 
dust. 

18.  Need-based assessment for 
the nearby villages shall be 
conducted to study 
economic measures which 
can help in improving the 
quality of life of 
economically weaker 
section of society. Income 
generating projects/tools 
such as development of 
fodder farm, fruit bearing 
orchards, vocational 
training etc. can form a part 
of such programme. The 
project proponent shall 
provide separate budget for 
community development 
activities 

It is submitted local workers at 
maximum in number are 
employed for the mining 
which helps in improving the 
quality of life to economically 
weaker section of society. 
Different varieties of fruit 
trees have been planted in 
surrounding village stoearn 
additional benefits. The project 
proponent has spent Rs 5 Lac 
for community development 
activities. A copy of the proof 
of expenditure for community 
development activities is 
attached here with and marked 
as ANNEXURE  R-4 (Colly). 

As per 
information 
provided by PP 
Rs. 5 Lacs has 
been spent for 
the community 
development 
activities. 

19.  Green cover development 
shall be carried out 
following CPCB guidelines 
including selection of plant 
species and in consultation 
with the local 
DFO/Horticulture Officer. 

Project Proponent has planted 
approximately 500 saplings of 
local species outside the lease 
area within consultation with 
Horticulture wing and private 
nurseries. 
A copy of bills of sapling 
Recently purchased and 
Photographs depicting the 
plantation are annexed here 
with and marked as 

During visit it 
was found that 
Project 
Proponent has 
planted 
approximately 
300 saplings 
outside the 
lease area as 
well as both 
sides of 
haulage road. 

893



ANNEXURER-5(Colly). 
20.  Separate stock piles shall 

be maintained for 
excavated top soil, if any, 
and the top soil should be 
utilized for green cover/tree 
plantation. 

The proposed mining area is 
River sand having no top soil 
cover. Therefore, no proposal 
has been envisaged for its 
separate stacking of top soil. 

Complying  

21.  Dispensary facilities for 
first-aid shall be provided at 
site. 

First Aid facilities are 
being provided at site of 
mining office. 

It is being 
ensured. 

22.  An Environmental Audit 
should be annually carried 
out during the operational 
phase and submitted to the 
SEIAA. 

It is submitted that the 
periodical Replenishment 
study is being conducted and 
submitted to SEIAA in 
addition to Six Monthly 
Compliance Report. 

The PP has not 
carried out 
annual 
Environmental 
audit. Further it 
was informed 
that the same 
will be 
submitted 
along with next 
six monthly 
compliance 
report.  

23.  The District Mining Officer 
should quarterly monitor 
compliance of the stipulated 
conditions. The project 
proponent will extend full 
cooperation to the District 
Mining Officer by 
furnishing the requisite 
data/information/monitoring 
reports. In case of any 
violations of stipulated 
conditions the District 
Mining Officer will report 
to SEIAA. 

It is submitted the Project 
Proponent extends its full 
support by furnishing the 
requisite data/other information 
as required by District Mining 
Officer. 

As per PP 
complying, 
however it may 
be ensured by 
Mining Officer. 

24.  The project proponent shall 
submit six monthly reports 
on the status of compliance 
of the stipulated
 environmental 

It is submitted that the Six-
Monthly compliance report is 
being prepared time to time 
and the same is being duly 
submitted to the SEIAA. 

The PP has 
submitted six 
monthly 
compliance 
report up to 
December 
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clearance conditions 
including results of 
monitored data (both in hard 
& soft copies) to the 
SEIAA, the District Officer 
and the respective Regional 
Office of the State Pollution 
Control Board by 1st June 
and 1st December every 
year. 

 2024. Copy is 
attached as 
Annexure-IV. 

25.  A copy of the clearance 
letter shall be sent by the 
proponent to concerned 
Panchayat, Zila Parisad/ 
Municipal Corporation and 
Urban Local Body. 

It is submitted that the Project 
Proponent has forwarded the 
copy of EC to concern 
Panchayat, Zila 
Panchayat/Municipal 
corporation & urban local 
body. 
 

Complying, as 
per PP the copy 
of clearance 
letter has been 
forwarded to 
concerned 
department. 

26.  Transportation of materials 
shall be done by covering 
the trucks / tractors with 
tarpaulin or other suitable 
mechanism to avoid fugitive 
emissions and spillage of 
mineral/dust. 

That the loaded trucks are 
covered with tarpaulin sheets 
to avoid fugitive emission & 
spillage of mineral/dust. 
 
A copy of the photographs 
showing the Truck being 
covered is annexed herewith 
and marked as ANNEXURE 
R-6. 

No mining 
activities was 
being carried 
out on the day 
of inspection, 
hence could not 
be verified. 

27.  Waste water, from 
temporary habitation 
campus be properly 
collected & treated before 
discharging into water 
bodies the treated effluent 
should conform to the 
standards prescribed by 
MoEF/CPCB. 

The workers/labours engaged 
belongs to nearby villages. 
They return back to their 
home after their work is over. 
No temporary habitation is in 
existence at the site. No waste 
water discharged into water 
bodies so treatment of waste 
Water is not required. 

No temporary 
habitation is 
in existence at 
the site and no 
waste water is 
discharged, 
hence 
treatment is 
not required. 

28.  Measures shall be taken for 
control of noise level to the 
limits prescribed by 
C.P.C.B. 

In the mining lease area the 
noise level is within the 
permissible limits. All the 
equipment/machineries are 
equipped with latest 

The P.P. has 
carried out 
ambient air 
monitoring 
conducted by 

895



technology to keep the noise 
level within prescribed limits. 
A copy of the report dated 
25.05.2024 showing the noise 
level within limits is being 
attached herewith and marked 
as ANNEXURE R-7.  

NABL 
accredited lab 
on 05.12.2024 
and as per 
monitoring 
report 
parameters are 
complying. 

29.  Special Measures shall be 
adopted to protect the 
nearby settlements from the 
impacts of mining activities. 
Maintenance of Village 
roads through which 
transportation of minor 
minerals is to be 
undertaken, shall be carried- 
out by the project proponent 
regularly at his own 
expenses. 

The vehicles plying on village 
roads are being properly wetted 
by sprinkling so that air borne 
dust should be minimum.  
 

Water 
sprinklers was 
found installed 
to suppress the 
dust during 
movement of 
the vehicles 

30.  Measure for prevention & 
control of soil erosion and 
management of silt shall be 
undertaken. Protection of 
dumps against erosion, if 
any, shall be carried-out 
with geo textile matting or 
other suitable material. 

The proposed mining area is 
devoid of top soil cover. 
Therefore, there is no question 
of soil erosion.  

Complying 

31.  Under corporate social 
responsibility a sum of 5% 
of the total project cost or 
total income whichever is 
higher is to be earmarked 
for total lease period. Its 
budget is to be separately 
maintained. CER 
component shall be 
prepared based on need of 
local habitant. Income 
generating measures which 
can help in upliftment of 
poor section of society, 
consistent with the 

It is submitted that the Project 
Proponent kept separate budget 
under corporate social 
responsibility (CSR) and same 
is being utilized as per the 
needs of local habitants.  
 

The PP has 
informed that 
separate budget 
under corporate 
social 
responsibility 
(CSR) has been 
kept. 
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traditional skills of the 
people shall be identified. 
The programme can include 
activities such as 
development of fodder 
farm, fruit bearing orchards, 
free distribution of 
smokeless Chula etc. 

32.  Possibility for adopting 
nearest three villages shall 
be explored and details of 
civic amenities such as 
roads, drinking water etc. 
proposed to be provided at 
the project proponent’s 
expenses shall be submitted 
within 02 months from the 
date of issuance of 
Environment Clearance. 

That the Project Proponent 
adopted a village nearby and 
maintains the road, provides 
drinking water to the people 
etc. by its own expenses. That 
the Project Proponent is 
planning to adopt two more 
nearest villages for its 
infrastructure development & 
its report shall be furnished in 
next six-monthly compliance 
report. 
A copy of the letter issued by 
the Pradhan of village is 
annexed herewith and marked 
as ANNEXURE R-8. 

The PP has 
submitted a 
letter issued by 
village 
panchayat 
Pachayara on 
dated 
01.03.2024 
wherein the 
work done 
under CSR are 
given. 

33.  The funds earmarked for 
environmental protection 
measures should be kept in 
separate account and should 
not be diverted for other 
purpose. Year wise 
expenditure should be 
reported to the Integrated 
Regional Office, 
MoEF&CC, GoI, Lucknow, 
SEIAA, U.P and UPPCB. 

It is submitted that Project 
Proponent has kept the Funds 
separately for the protection of 
environment. 

It was informed 
by PP that the 
funds for the 
protection of 
environment 
for kept 
separately, 
however no 
record was 
available at 
site.   

34.  Action plan with respect to 
suggestion/ improvement 
and recommendations made 
and agreed during Public 
Hearing shall be submitted 
to the district mines Officer, 
concern Regional Officer of 

Suggestions were made with 
respect to employment and 
maintenance of roads. Both 
issues are being taken care of 
by the PP 

It was informed 
that issue/ 
suggestion 
made during 
public hearing 
are being taken. 
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UPPCB and SEIAA within 
02 months. 

35.  Environmental clearance is 
subject to obtaining 
clearance under the Wildlife 
(Protection) Act,1972 from 
the competent authority, if 
applicable to this project. 

That the area is free from wild 
life (Protection) Act 1972, 
therefore no clearance is 
required under the Wildlife 
(Protection) Act,1972. 

It was informed 
by PP that the 
area is free 
from wild life 
(Protection) 
Act 1972, 
hence no 
clearance is 
required. 

36.  The proponent shall observe 
every 15 days for nesting of 
any turtle in the area. Based 
on the observations so 
made, if turtle nesting is 
observed, necessary 
safeguard measures shall be 
taken in consultation with 
the State Wildlife 
Department. For the 
purpose, awareness shall be 
created amongst the 
workers about the nesting 
sites so that such sites, if 
any, are identified by the 
workers during operations 
of the mine for taking 
required safeguard 
measures. In this regards the 
safety notified zone should 
be left so that the 
habitat/nesting area is 
undisturbed. 

That the proposed mining is 
carried out dry part of river bed 
having no water body & no 
turtle nesting is observed.  

Complying. 

37.  The project proponent shall 
undertake adequate 
safeguard measures
 during extraction 
of river bed material and 
ensure that due to this 
activity the hydro 
geological regime of the 
surrounding area shall not 

Mining is being carried out 
upto permissible depth of 2.4m 
only from river bed profile & 
no water table has been 
encountered because of mining 
& allied activities. No hydro-
geological regime of 
surrounding area is affected. 

The PP has 
carried out 
hydro-
geological 
study report. 
As per report 
mining will not 
disturb the 
water level of 
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be affected.  that area. 
38.  The project proponent shall 

obtain necessary prior 
permission of the competent 
Authorities for withdrawal 
of requisite quantity of 
water (surface water and 
groundwater), required for 
the project. 

That the withdrawal of 
groundwater is not required. 
Drinking water is being 
obtained from the private 
persons who provides tanker 
of drinking water. Water for 
sprinkling is also being taken 
from the private persons who 
provides water tanker. 
A copy of some of the bills 
generated by supplier of the 
tanker is annexed here with 
and marked as 
ANNEXURER-9. 

Drinking water 
as well as 
sprinkling 
purposes is 
being obtained 
from the 
tanker, hence 
NOC for 
abstraction of 
ground water is 
not required. 

39.  Appropriate mitigative 
measures shall be taken to 
prevent pollution of the 
river in consultation with 
the State Pollution Control 
Board. It shall be ensured 
that there is no leakage of 
oil and grease in the river 
from the vehicles used for 
transportation. 

That the machinery deployed in 
the mining activities is being 
properly maintained. 
Supervisors are employed to 
ensure that there is no leakage 
of oil& grease from vehicles. 
Only PUC vehicles, are 
allowed to enter the mining 
area for transportation of 
mineral. 

It is being 
ensured. 

40.  Vehicular emissions shall 
be kept under control and 
regularly monitored. The 
vehicles carrying the 
mineral shall not be 
overloaded. 

It is submitted that only PUC 
vehicles are allowed to enter 
into mining area. Vehicles are 
permitted for transportation of 
mineral within their capacity & 
it is strictly observed that 
vehicles are not overloaded. 

It is being 
ensured. 

41.  Provision shall be made for 
the housing of construction 
labour within the site with 
all necessary infrastructure 
and facilities such as fuel 
for cooking, mobile toilets, 
mobile STP, safe drinking 
water, medical health care, 
creche etc. (MoEF circular 

Labour engaged belongs to 
nearby villages and they return 
to their homes after work is 
over in evening. However, 
necessary amenities are 
provided such as toilet, safe 
drinking water, medical health 
care etc.  
 

Complying 
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Dated: 22.09.2008 
regarding stipulation of 
condition to improve the 
living conditions of 
construction labour at site). 

42.  Personnel working in dusty 
areas should wear protective 
respiratory devices and they 
should also be provided 
with adequate training and 
information on safety and 
health aspects. Occupational 
health surveillance program 
of the workers should be 
undertaken periodically to 
observe any contractions 
due to exposure to dust and 
take corrective measures, if 
needed. 

Medical health camp is being 
organized periodically under 
the supervision of qualified 
doctor & free medicine are 
distributed to workers 
employed in the mine & nearby 
villagers. 
A copy of the photographs of 
Medical health camp is 
annexed herewith and marked 
as ANNEXURE R-10.  
 

The PP 
informed that 
medical health 
camp is being 
organized 
periodically. 

43.  A copy of the clearance 
letter shall be sent by the 
proponent to concerned 
Panchayat, Zila Parishad/ 
Municipal Corporation, 
Urban Local Body and the 
Local NGO, if any, from 
whom suggestions/ 
representations, if any, were 
received while processing 
the proposal. The clearance 
letter shall also be put on 
the website of the Company 
by the proponent. 

That a copy of environmental 
clearance has been forwarded 
to concerned Panchayat, Zila 
Parishad/MunicipalCorporation 
etc. for their record.  

Complying  

44.  The environmental 
statement for each financial 
year ending 31st March in 
Form-V as is mandated to 
be submitted by the project 
proponent to the concerned 
State Pollution Control 
Board as prescribed under 
the Environment 

Environmental statement for 
the financial year 2024-25 in 
Form V has been submitted to 
UPPCB. 
 

Complying, PP 
has submitted 
Environmental 
statement for 
the year 2024-
25 in form V, 
copy is 
attached as 
Annexure-V. 
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(Protection) Rules, 1986, as 
amended subsequently, 
shall also be put on the 
website of the company 
along with the status of 
compliance of 
environmental clearance 
conditions and shall also be 
sent to the Integrated 
Regional Office, 
MoEF&CC, GoI, Lucknow 
by e-mail. 

45.  The green cover 
development/tree plantation 
is to be done in an area 
equivalent to 20% of the 
total leased area either on 
river bank or along road 
side (Avenue Plantation). 

It is submitted that 
approximately 500 saplings of 
local species have been planted 
along road side. (Copy of 
photograph of plantation 
attached with the present 
affidavit) 

During visit it 
was found that 
Project 
Proponent has 
planted 
approximately 
300 saplings 
outside the 
lease area as 
well as both 
sides of 
haulage road. 

46.  Debris from the river bed 
will be collected and stored 
at secured place and may be 
utilized for strengthen the 
embankment. 

That the entire lease out area is 
consists of river sand having no 
debris or waste. Therefore, no 
proposal has been envisaged 
for its separate stacking of 
Debris. 

Complying 

47.  Safety measures to be taken 
for the safety of the people 
working at the mine lease 
area should be given, which 
would also include measure 
for treatment of bite of 
poisonous reptile/insect like 
snake. 

Each worker employed in the 
mining activities is being 
provided safety shoes, helmets, 
mask, etc. for their safety. First 
Aid box with all preventive 
medicines is provided in the 
office for treatment of bite of 
poisonous reptile/insect like 
snake. 

Is being under 
taken 

48.  Periodical and Annual 
medical checkup of workers 
as per Mines Act and they 
should be covered under 

That a free medical camp is 
being organized by proponent 
for check-up of workers 
employed as per provisions of 

Complying, the 
PP informed 
that medical 
health camp is 
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ESI as per rule. Mine Act. 
Copy of photograph depicting 
free medical camp attached 
with the present affidavit) 

being 
organized 
periodically. 

Specific Conditions 
Sl. 
No. 

EC’s Conditions Compliance made by Project 
Proponent 

Compliance 
status as per 
site verification 

1.  Directions/suggestions 
given during public hearing 
and commitment made by 
the project proponent 
should be strictly complied. 

Suggestions were made with 
respect to employment and 
maintenance of roads. Both 
issues are being taken care of 
by the PP. 

Complying, it 
was informed 
that issue/ 
suggestion made 
during public 
hearing are 
being taken. 

2.  The project proponent shall 
obtain the forest clearance 
and permission of Central 
and State Government as 
per law under the 
provisions of Forest 
(Conservation) Act, 1980 
before the start of work. 

Total lease out area is State 
Govt. land & same is free 
from forest area. The route 
map for transportation of 
mineral is falls under revenue 
land. No forest land involved 
in the mining & allied 
activities therefore Forest 
Clearance not required. 

It was informed 
by PP that the 
total lease area 
is state 
government land 
and is free from 
forest area, 
hence Clarence 
is not required. 

3.  The mining lease holders 
shall, after ceasing mining 
operations, undertake re-
grassing the mining area 
and any other area which 
may have been disturbed 
due to their mining 
activities and restore the 
land to a condition which is 
fit for growth of fodder, 
flora fauna etc. 

It is river bed mining and 
mined out area is replenished 
every year during monsoon 
period to restore its maximum 
original topography. 
Therefore, proposal re-
grassing of mined out area is 
not feasible in the present 
case. 

As per PP, it is 
river bed mining 
therefore re-
grassing of 
mined out area 
is not feasible. 

4.  If the proposed project is 
situated in notified area of 
ground water extraction, 
where creation of new wells 
for ground water extraction 
is not allowed, requirement 
of fresh water shall be met 
from alternate water sources 

Withdrawal of ground water is 
not required. Drinking water is 
being obtained from the 
private persons who provides 
tanker of drinking water. 
Water for sprinkling is also 
being taken from the private 
persons who provides water 

Drinking water 
as well as 
sprinkling 
purposes being 
obtained from 
the tanker, 
hence NOC for 
abstraction of 
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other than ground water or 
legally valid source and 
permission from the 
competent authority shall be 
obtained to use it. 

tanker. ground water is 
not required. 

5.  At the time of operation, 
project proponent will 
comply with all the 
guidelines issued by 
Government of India/State 
Govt./District 
Administration related to 
Covid-19. 

It is submitted that all the 
necessary guidelines issued by 
Government of India/State 
Govt./District Administration 
related to covid-19 are being 
complied. 
 

The PP 
informed that 
guidelines 
issued related to 
covid-19 was 
complied.  

6.  Environment management 
in according to 
environmental status and 
impact of the project. 

It is submitted that the mining 
is carried out from month of 
October to June without 
affecting the geohydrology of 
the river. all the minedpits are 
replenished during monsoon 
period. Therefore, there is no 
adverse impact in the water 
regime.  
All conditions are being 
complied as explained in 
present status report. 

Complying, the 
PP informed that 
the mining is 
carried out from 
month October 
to June and all 
the minedpits 
are replenished 
during monsoon 
period.  

7.  Selection of plants for green 
belt should be on the basis 
of pollution removal index. 
Project proponent should 
ensure survival of tree 
saplings. Mortality should 
be replaced from time to 
time. 

Trees were being planted 
regularly in consultation with 
the nursery and they are being 
replaced and maintained from 
time to time. 

It is being 
ensured. 

8.  No mining activity should 
be carried out instream 
channel as per SSMMG, 
2016 

No mining activity is carried 
out instream channel. 

No mining 
activity was 
being carried on 
the day of 
inspection, 
hence could not 
be verified. 

9.  Pakkamotorable haul road 
to be maintained by the 

haulage road is regularly being 
maintained for motorable 

It is being 
ensured. 
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project proponent.  purpose.  
10.  A separate Environmental 

Management Cell with 
suitable qualified personnel 
shall be setup under the 
control of a Senior 
Executive, who will report 
directly to the Head of the 
Organization.  

That the Project proponent has 
established Environmental 
Management cell with suitable 
qualified geologist (M.Sc.) 

Project 
proponent has 
established 
Environmental 
Management 
cell with 
suitable 
qualified 
geologist 
(M.Sc.), Copy 
of letter is 
attached as 
Annexure-VI.  

11.  Permission from the 
competent authority 
regarding evacuation route 
should be taken. 

It is submitted that irrigation 
department’s bund is being 
maintained properly for the 
purpose of evacuation route.  

It was informed 
by PP that 
bundh road is 
being used for 
evacuation 
purpose and no 
permission is 
required. 

12.  Project proponent should 
ensure survival of tree 
saplings. Mortality should 
be replaced from time to 
time. 

Trees were being planted 
regularly in consultation with 
the nursery and they are being 
replaced and maintained from 
time to time. 

It is being 
ensured. 

13.  Site pit photographs should 
be submitted with date time 
and point coordinate within 
15 days. 

That the Site pit photographs 
with date time & point 
coordinates has been 
submitted to the UPPCB. 

PP has 
submitted site 
pit photographs 
which annexed 
as Annexure-
VII. 

14.  One month monitoring 
report of the area for air 
quality, water quality, Noise 
level. Besides flora & fauna 
should be examined twice a 
week and be submitted 
within 45 days for a record. 

It is submitted that the Project 
Proponent gets conducted the 
monitoring report of the area 
for air quality, water quality 
and Noise level from time to 
time and reports of the same 
indicate that all parameters 
were with in permissible 
limits.  
No flora fauna exists in 

PP is submitting 
monitoring 
report along 
with 06 monthly 
compliance 
report. Copy 
attached as 
Annexure-VIII.  
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mining lease area. 
15.  Provision for cylinder to 

workers should be made for 
cooking. 

Workers engaged belongs to 
nearby villages and they return 
to their homes after work is 
over in evening. However, 
cylinder with gas burner also 
provided for cooking. 

Complying  

16.  The capacity of 
trucks/tractor for loading 
purpose will be in tones as 
per Transport Department 
applicable norms and 
standard fixed by the 
Government. 

No overloading is being 
carried out. Mineral is being 
loaded as per permissible 
capacity which is monitored 
through weigh bridge. 

It is being 
ensured. 

17.  Provide suitable mask to the 
workers. 

It is submitted that each 
worker employed for the 
mining is provided mask.  

It is being 
ensured. 

18.  Approach road kaccha is to 
be made motarable and tree 
saplings to be planted on 
both sides of the road. 
Width of the haul road shall 
be more than 6 meters. 

It is submitted that the Project 
Proponent has constructed 
kaccha motorable road and 
being maintained.  
saplings have been planted 
both sides of road to control 
the dust. 

Complying, the 
PP has planted 
saplings on the 
both sides of 
haulage road.  

19.  Indigenous plants should be 
planted according to CPCB 
guidelines and in 
consultation with local 
Divisional Forest Officer. 

Project Proponent has planted 
approximately 500 saplings of 
local species outside the lease 
area with in consultation with 
Horticulture wing and private 
nurseries. 

During visit it 
was found that 
Project 
Proponent has 
planted 
approximately 
300 saplings 
outside the lease 
area as well as 
both sides of 
haulage road. 

20.  The project proponent shall 
in 2 years conduct detailed 
replenishment study duly 
authenticated by a QCI-
NABET accredited 
consultant, and the District 
Mines Officer.  

That the Detailed 
replenishment study has been 
conducted & report has been 
submitted to the concerned 
authorities. A copy of the 
latest replenishment study is 
already attached along with 
the I.A. No259/2025. 

PP has carried 
out 
Replenishment 
study survey 
carried out 
26.06.2024/16.0
1.2025. As per 
report after 
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monsoon period 
entire lease area 
has been 
replenished by 
the newer 
alluvium which 
has been 
recorded. The 
mining of 
mineral in the 
given quantity 
per year is 
feasible after 
monsoon on the 
present lease. 
Copy attached 
here with as 
Annexure-IX.    

21.  Provision for two toilets 
and hand pumps should be 
made at mining site.  

That the Project Proponent has 
constructed toilets.  
Water is being made available 
through private tankers. 
A copy of the photographs 
depicting the construction of 
toilets is annexed herewith and 
marked as ANNEXURE R-
11. 

Complying 

22.  Drinking water for workers 
would be provided by 
tankers. 

It is submitted that Project 
Proponent provides the 
Drinking water to workers by 
tankers. 

Complying  

23.  Mining should be done by 
Bar scalping methods 
extraction (typically 0.3 -
0.6 m or 1 - 2 ft) as per 
sustainable sand mining 
management guidelines 
2016. 

That the mining is being 
carried out by Bar scalping 
method as per SSMMG 
guidelines 2016. 

No mining 
activity was 
being carried on 
the day of 
inspection, 
hence could not 
be verified. 

24.  A buffer/safe zone shall be 
maintained from the 
habitation as per mining 
guidelines. 

That buffer/barrier zone has 
been made all along lease 
boundary.  

Habitation is not 
in existence near 
the mining lease 
site. 

25.  Corporate Environmental It is submitted that the Project The PP has 
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Responsibility (CER) plan 
shall be prepared by the 
project proponent and the 
details of the various heads 
of expenditure to be 
submitted as per the 
guidelines provided in the 
recent CER notification No.
 22-65/2017-
IA.III dated01/05/2018. 

Proponent kept separate 
budget under corporate social 
responsibility (CSR) and same 
is being utilized as per the 
needs of local habitants. 

submitted 
details of the 
various heads of 
expenditure. 

26.  Health/Insurance card, 
Medical claim, regular 
health check-up camps, 
facilities shall be provided 
to the regular/ 
temporary/Contractual or 
any base workers. Copy of 
receipt shall be produced to 
the Directorate of 
Environment along with the 
compliance report. 

That the Project Proponent 
organises free medical camp 
from time to time for safety 
and health aspects of the 
workers.  

(Photographs already 
annexed) 

Complying, the 
PP informed that 
medical health 
camp is being 
organized 
periodically. 

27.  Measure for conservation of 
water through rainwater 
harvesting and cleaning and 
maintenance of natural 
surface water bodies of the 
nearby areas may be 
considered as one of the 
activity in CER. 

This condition is not relevant 
for sand mining activities 
however regular 
replenishment study is being 
carried out. 

No proposal was 
submitted by PP 
in this regard.  

28.  The excavated mining 
material should be carried 
and transported in such a 
way that no obstruction to 
the free flow of water takes 
place. Suitable measure 
should be taken and details 
to be provided to concern 
Department. 

That the extraction of mineral 
is being carried out in dry part 
of area having depth up to 
2.4m only and there is no 
obstruction of free flow of 
water. That all the 
precautionary measures have 
been adopted and its report 
has been submitted to concern 
department from time to time. 

It is being 
ensured. 

29.  Width of the haul road shall 
be more than 6m.  

That width of haul road has 
been kept more than 6m. 

Complying  

30.  Submit annual That annual replenishment Replenishment 
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replenishment report 
certified by an authorized 
agency. In case the 
replenishment is lower than 
the approved rate of 
production, then the mining 
activity / production levels 
shall be decreased / stopped 
accordingly till there 
plenishment is completed. 

study is being regularly 
conducted and the same has 
been submitted to the 
concerned authorities. (Copy 
attached along with the I.A. 
No.259 of 2025) 

study report is 
being carried out 
by PP.  

31.  The project proponent shall 
ensure that if the project 
area falls within the eco-
sensitive zone of National 
park/ Sanctuary prior 
permission of statuary 
committee of National 
board for wild life under the 
provision of Wildlife 
(Protection) Act, 1972 shall 
be obtained before 
commencement of work. 

There is no eco-sensitive zone 
of National park/Sanctuary 
exists within 10km from the 
lease area in question. 

As per PP 
information no 
eco-sensitive 
zone of 
National 
park/Sanctuary 
exists within 
10km from the 
lease area. 

32.  If in future this lease area 
becomes part of cluster of 
equal to or more than 25 ha. 
then additional conditions 
based on the EIA shall be 
imposed. The lease holder 
shall mandatorily follow 
cluster conditions otherwise 
it will amount to violation 
of E.C. conditions. If the 
certificate related to cluster 
provided by the competent 
authority is found false or 
incorrect then punitive 
actions as per law shall be 
initiated against the 
authority issuing the cluster 
certificate. 

That the EIA study of the 
lease area had been conducted. 
Till date there is no other lease 
falling within the 500m 
distance, therefore cluster 
situation is not formed till 
now. 
 

Will be followed  

33.  The Environmental 
Clearance will be co--

The lease is valid till 2026 and 
the said condition is being 

Will be 
followed. 
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terminus with the mining 
lease period/mining plan 
whichever is less. 

implemented. 

34.  Project falling within 10 
KM area of Wild Life 
Sanctuary is to obtain a 
clearance from National 
Board Wild Life (NBWL) 
even if the eco-sensitive 
zone is not earmarked 

That the project does not fall 
under 10 km area of wild life 
Sanctuary therefore it is not 
necessary to obtain any 
clearance from NBWL. 
 

As per PP no 
eco-sensitive 
zone of 
National 
park/Sanctuary 
exists within 
10km from the 
lease area and 
clearance is not 
required. 

35.  To avoid ponding effect and 
adverse environmental 
conditions for sand mining 
in area, progressive mining 
should be done as per 
sustainable sand mining 
management guidelines 
2016. 

That the mining is being 
carried out as per approved 
mine plan and in accordance 
with the guidelines. 

Will be followed  

36.  Geo coordinates should be 
verified by Director, 
DGM/District 
Magistrate/Regional Mining 
Officer/NHAI and should 
be submitted to 
SEIAA/SEAC, Secretariat 
as earliest.  

That the Geo-coordinates of 
each pillar have been verified 
by DMO and the report has 
been submitted to SEIAA. 
 
 

No record was 
provided in this 
regard, however 
it may be 
verified by 
Mining 
Department.  

37.  In case it has been found 
that the E.C. obtained by 
providing incorrect 
information, submitting that 
the distance between the 
two adjoining mines is 
greater than 500mt. and 
area is less than 05 ha, but 
factually the distance is less 
than 500 mt and the mine is 
located in cluster of area 
equal or more than 05 ha, 
the E.C issued will stand 

The said condition is duly 
being complied and there is no 
incorrect information give by 
the project proponent. 

Will be 
followed. 
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revoked. 
38.  The project proponent shall 

in 2 years conduct detailed 
replenishment study duly 
authenticated by a QCI-
NABET accredited 
consultant, and the District 
Mines Officer which shall 
form the basis for midterm 
review of conditions of 
Environmental Clearance. 

That the Replenishment study 
of pre monsoon and post 
monsoon season has been 
carried out and report of the 
same has been submitted to 
concerned authorities. (The 
latest study has been already 
submitted in the 
supplementary Affidavit of the 
Respondent No. 5 & 6) 

PP has carried 
out 
Replenishment 
study survey 
carried out 
26.06.2024/16.0
1.2025. As per 
report after 
monsoon period 
entire lease area 
has been 
replenished by 
the newer 
alluvium which 
has been 
recorded. The 
mining of 
mineral in the 
given quantity 
per year is 
feasible after 
monsoon on the 
present lease.     

39.  The mining work will be 
open-cast and manual/semi 
mechanized (subject to 
orders). Heavy machine 
such as excavator, scooper 
etc. should not be employed 
for mining purpose. No 
drilling/blasting should be 
involved at any stage. 

It is manual opencast mining 
and light weight excavator like 
Dozer etc. is being deployed 
for loading the mineral into 
trucks/dumpers for mineral 
stack yard. 

No mining 
activity was 
being carried on 
the day of 
inspection, 
hence could not 
be verified. 

40.  It shall be ensured that there 
shall be no mining of any 
type within 03 m or 10% of 
the width which-ever is 
less, shall be left on both 
the banks of precise area to 
control and avoid erosion of 
river bank. The mining is 
confined to extraction of 
sand/morrum from the river 
bank only. 

That the mining operations 
have been restricted up to 
depth of 1m from river bed 
profile. That the 10% of total 
width of river had been kept in 
both sides of bank to avoid 
erosion of river bank. 

It is being 
ensured. 
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41.  The project proponent
 shall under take 
adequate safeguard 
measures during extraction 
of river bank material and 
ensure that due to this 
activity the hydro-
geological regime of the 
surrounding area shall not 
be affected.  

That the hydro-geological 
study has been conducted as 
per SSMMG guideline 2016 
and report has been submitted 
to the concerned authorities. 
As pert the report surrounding 
areas are not affected. (Copy 
attached along with the Supp 
Affidavit) 

The PP has 
carried out 
hydro-
geological study 
and as per report 
mining will not 
disturb the water 
level of that 
area.  

42.  The project proponent shall 
adhere to mining in 
conformity to plan 
submitted for the mine lease 
condition and the Rules 
prescribed in this regard 
clearly showing the no 
work zone in the mine lease 
i.e. the distance from the 
bank of river to be left 
unworked (Non mining 
area), distance from the 
bridge etc. It shall be 
ensured that no mining shall 
be carried out during the 
monsoon season. 

That the mining is being 
carried out with in mineable 
area i.e. 8.512ha only out of 
12.512ha & remaining area 
4.0ha has been considered as 
non-mining zone. No bridge 
exists within 1 Km away from 
downstream. No mining has 
been carried out during the 
monsoon period. 

It is being 
ensured. 

43.  The project proponent shall 
ensure that wherever 
deployment of labour 
attracts the Mines Act, the 
provision thereof shall be 
strictly followed. 

The provision of Mines Act 
has been strictly followed 
regarding deployment of 
labours within lease area. 

Will be 
followed. 

44.  The project proponent will 
provide personal protective 
equipment (PPE) as 
required, also provide 
adequate training and 
information on safety and 
health aspects. Periodical 
medical examination of the 
workers engaged in the 
project shall be carried out 

That all the workers employed 
in the mine are equipped with 
Personal Protective 
Equipment. Vocational 
training programme has been 
conducted for safety & health 
aspects of the workers. 
Medical camp has been 
organized by proponent for 
health check-up of workers. 

It is being 
ensured. 
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and records maintained. For 
the purpose, schedule of 
health examination of the 
workers should be drawn 
and followed accordingly. 

45.  The critical parameters such 
as PM10, PM2.5, SO2 and 
NOx in the ambient air 
within the impact zone shall 
be monitored periodically. 
Further, quality of 
discharged water if any 
shall also be monitored 
[(TDS, DO, pH, Fecal 
Coliform and Total 
Suspended Solids (TSS)]. 

That the monitoring of 
Ambient air quality has been 
conducted in the impact zone 
and the parameter PM10, 
PM2.5, SO2, & NOX were 
found well with in permissible 
limits.  
 
 

The P.P. has 
carried out 
ambient air 
monitoring 
conducted by 
NABL 
accredited lab 
on 05.12.2024 
and as per 
monitoring 
report 
parameters are 
complying.  

46.  Effective safeguard 
measures, such as regular 
water sprinkling shall be 
carried out in critical areas 
prone to air pollution and 
having high levels of 
particulate matter such as 
loading and unloading point 
and all transfer points. 
Extensive water sprinkling 
shall be carried out on haul 
roads. 

That the sprinkling of water is 
being carried out regularly 
over haul road, loading & 
unloading points and all 
transfer points to supress the 
air borne dust. 
 

No mining 
activity was 
being carried on 
the day of 
inspection, 
hence could not 
be verified. 

47.  It should be ensured that the 
Ambient Air Quality 
parameters conform to the 
norms prescribed by the 
Central Pollution Control 
Board in this regard. 

That the sample of ambient air 
quality was taken to check the 
air quality and the report 
revealed that all parameters 
are well with in permissible 
limits as prescribed by CPCB. 
(Copy already attached in the 
present Affidavit) 

The P.P. has 
carried out 
ambient air 
monitoring 
conducted by 
NABL 
accredited lab 
on 05.12.2024 
and as per 
monitoring 
report 
parameters are 
complying. 

48.  The extended mining That the Project Proponent has Will be 
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scheme will be submitted 
by the proponent before 
expiry of present mining 
plan. 

submitted scheme of mining 
with the concerned authority. 
 

followed. 

49.  Four ambient air quality-
monitoring stations should 
be established in the core 
zone as well as in the buffer 
zone for monitoring PM10, 
PM2.5, SO2 and NOx. 
Location of the stations 
should be decided based on 
the meteorological data, 
topographical features and 
Environmentally and 
ecologically sensitive 
targets and frequency of 
monitoring should be 
undertaken in consultation 
with the State Pollution 
Control Board. 

That the sampling of ambient 
air quality is being conducted 
from time to time during 
mining operation through third 
party keeping in view of 
geographical constraint of the 
mining site. It has revealed 
that all parameters are well 
within permissible limit.  
(Latest report already attached 
along with the present 
Affidavit) 
 

No ambient air 
quality 
monitoring 
stations were 
found to be 
established. 

50.  Common road for 
transportation of mineral is 
to be maintained 
collectively. Total cost will 
be shared/worked out on the 
basis of lease area among 
users. 

That the haulage road from 
lease area to link road has 
been properly maintained by 
proponent with its own 
expenditure & properly 
maintained. 

Complying, the 
PP informed that 
the haulage road 
from lease area 
to link road has 
been maintained 
with its own 
expenditure.  

51.  Proponent will provide 
adequate sanitary facility in 
the form of mobile toilets to 
the labours engaged for the 
project work. 

That the Project Proponent has 
established adequate sanitary 
facility for the workers and 
other staff. 

Adequate 
sanitary facility 
has been 
provided  by PP. 

52.  Solid waste material viz., 
gutkha pouchs, plastic bags, 
glasses etc. to be generated 
during project activity will 
be separately storage in bins 
and managed as per Solid 
Waste Management rules.  

That a dust bin has been 
provided within working area 
for collection of solid waste 
material.  
A copy of photographs of dust 
bin is annexed herewith and 
marked as ANNEXURE R-
12. 

Complying, dust 
bin has been 
provided by the 
PP. 
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53.  Green area/belt to be 
developed along haulage 
road in consultation of 
Gram Sabha/Panchayat. 

That the Project Proponent has 
developed the green belt along 
the haulage road as per 
consultation with Panchayat 
and villagers. 

The PP has 
planted saplings  
along haulage 
road. 

54.  Natural/customary paths 
used by villagers should not 
be obstructed at any time by 
the activities proposed 
under the project. 

That the Natural/customary 
path used for local villagers 
has not been obstructed during 
course of mining. 

It is being 
ensured.  

55.  Digital processing of the 
entire lease area in the 
district using remote 
sensing technique should be 
done regularly once in three 
years for monitoring the 
change of river course by 
Directorate of Geology and 
Mining, Govt. of Uttar 
Pradesh. The record of such 
study to be maintained and 
report be submitted to 
Integrated Regional Office, 
MoEF&CC, GoI, Lucknow, 
SEIAA, U.P. and UPPCB. 

This condition does not 
pertain to the answering 
Respondent. 
 
 

The compliance 
should be made 
by mining 
department. 
Further as per 
information by 
mining 
department 
district survey 
report (2014) 
has been issued 
on 05.07.2024 in 
public domain 
and final DSR is 
under 
finalization by 
District 
Administration.  

56.  A copy of clearance letter 
will be marked to 
concerned Panchayat/local 
NGO, if any, from whom 
suggestion/representation 
has been received while 
processing the proposal. 
The clearance letter shall 
also be put on the website 
of the company. 

That a copy of EC has been 
circulated to concerned 
Panchayat/Local NGO. 

Complying, the 
PP informed that 
copy of EC has 
been circulated 
to concerned 
authority. 

57.  State Pollution Control 
Board shall display a copy 
of the clearance letter at the 
Regional Office, District 
Industry Centre and 

This condition does not 
pertain to the answering 
Respondent. 
 

Copy of 
clearance letter 
are available in 
concerned 
department. 
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Collector’s 
Office/Tehsildar’s Office 
for 30 days. 

58.  The project authorities shall 
advertise at least in two 
local newspapers widely 
circulated, one of which 
shall be in the vernacular 
language of the locality 
concerned, within 7 days of 
the issue of the clearance 
letter informing that the 
project has been accorded 
environmental clearance 
and a copy of the clearance 
letter is available with the 
State Pollution Control 
Board and also at web site 
of the SEIAA at 
http://www.seiaaup.in and a 
copy of the same shall be 
forwarded to the Integrated 
Regional Office, 
MoEF&CC, GoI, Lucknow, 
CPCB, State PCB. 

That the Project Proponent has 
made advertisement in two 
local newspapers that 
environmental clearance has 
been accorded at that point of 
time.  
 
 

No records were 
provided by PP. 

59.  The MoEF& CC/SEIAA 
or any  other 
competent authority may 
alter/modify the above 
conditions or stipulate any 
further condition in the 
interest of environment 
protection. 

This condition does not 
pertain to the answering 
Respondent. 
 

This condition 
pertains to 
MoEF & 
CC/SEIAA. 

60.  Concealing factual data or 
submission of 
false/fabricated data and 
failure to comply with any 
of the conditions mentioned 
above may result in 
withdrawal of this clearance 
and attract action under the 
provisions of Environment 

The said condition is being 
complied. 

Will be followed  
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(Protection) Act, 1986. 
61.  Any appeal against this 

environmental clearance 
shall lie with the National 
Green Tribunal, if 
preferred, within a period of 
30 days as prescribed under 
Section 11 of the National 
Environment Appellate 
Authority Act, 1997. 

The said condition is being 
complied and followed. 

Will be followed  

62.  Waste water from potable 
use be collected and reused 
for sprinkling. 

That the waste water from 
portable use is collected in 
dump & used for sprinkling. 

Complying. 

63.  During the school opening 
and closing time 
transportation of minerals 
will be restricted. 

The proponent has developed 
haulage road to link road & no 
school comes in the periphery 
of transportation route. 

Will be followed 

64.  A width of not less than 50 
meter or 10% width of river 
can be restricted for mining 
activities from river bank. A 
condition can be imposed 
that mining will be done 
from river activities from 
river bank 

That the mining activities has 
been carried out as per 
approved plan. 10% of total 
width of river has been 
marked as “Restricted zone for 
Mining” & no mining & allied 
activities shall be undertaken 
with in restricted zone. 

Complying. 

 

(b)  Compliance status verification with respect to Consent to operate 

(CTO) issued by UPPCB on 07.01.2023, which is valid up to 

31.12.2026.(Copy annexed as Annexure-III). 

Sl. 
No. 

CTO Conditions Compliance made by 
Project Proponent 

Compliance 
status as per 
site 
verification 

General Conditions: 
1.  The applicant shall get analysed 

the samples of 
effluent/emission/hazardous 
wastes at least once in a three 
month from the laboratory 

This condition is not 
applicable in the case of 
mining.  

The P.P. has 
carried out 
ambient air 
monitoring 
conducted by 
NABL 
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recognized by the MoEF and 
shall report to the UPPCB. 

accredited lab 
on 05.12.2024. 
However PP 
has been 
irregular in 
submission of 
monitoring 
report. 

2.  The applicant shall however, not 
without the prior consent of the 
Board bring into use any new or 
alteredoutlet for the discharge of 
effluent or gases emission or 
sewage waste from the unit. 

This condition is not 
applicable in the case of 
mining. 

Will be 
followed 

3.  Treated Industrial waste water 
and domestic waste water shall 
be disposed jointly at one 
disposal point. The applicant 
shall provide discharge 
measurement equipment at final 
disposal point. 

This condition is not 
applicable in the case of 
mining. 

Not applicable  

4.  The applicant shall strictly 
comply with conditions of this 
CCA and submit compliance 
report of stipulated conditions 
within 30 days of receipt of this 
CCA. If at any point of time, it is 
found that the industry is not 
complying with stipulated 
conditions or any further 
direction/instruction issued by the 
Board, legal action shall be 
initiated against the applicant. 

That the Project 
Proponent is duly 
complying the applicable 
conditions of the CCA.  

Complying 

5.  The applicant shall maintain good 
house-keeping. All 
valves/pipes/sewer/drains etc. 
must be leak-proof 

This condition is not 
applicable in the case of 
mining. 

Not applicable  

6.  The industry shall provide 
uninterrupted entry to the 
STP/ETP inlet and outlet points, 
Air Pollution Control equipment 
and stack for smooth 

This condition is not 
applicable in the case of 
mining. 

Not applicable 
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sampling/monitoring of 
efficiency of pollution control 
systems. 

7.  The industry shall provide 
Inspection Book at the time of 
inspection to the Board's 
officials. 

This condition is not 
applicable in the case of 
mining. 

No inspection 
book was 
observed at 
site. 

8.  Whenever due to any accident or 
other unforeseen act or event, 
such emission occurs or is 
apprehended tooccur in excess of 
standards laid down, such 
information shall be reported to 
the Board's offices and allother 
concerned offices. In case of 
failure of pollution control 
equipment, the production 
process connected to it shall be 
stopped with immediate effect. 

This condition is not 
applicable in the case of 
mining. 

Will be 
followed 

9.  The industry shall operate in a 
manner so that all emissions be 
emitted through designated 
chimney/stackonly. 

This condition is not 
applicable in the case of 
mining. 

Not applicable  

10.  In case of any damage to the 
agriculture productivity, human 
habitation etc. by the operation of 
industry, it shall be imperative to 
stop production in the industry 
with immediate effect and such 
information shall be reported to 
Board's offices. The industry 
shall be liable to pay 
compensation also in such cases 
as decided by the Competent 
Authority. 

It is agreed and being 
followed. 

Will be 
followed  

11.  The applicant shall apply before 
the 60 days of expiry of CCA or 
any change in production types/ 
Production 
capacity/manufacturing 
process/capacity enhancement 
etc. or any change in effluent 

That the Project 
Proponent will comply 
with the condition as and 
when requires.  

Will be 
followed  

918



discharge point or emission point 
12.  The Board reserves the right to 

revoke/add/modify any stipulated 
condition issued along with CCA, 
asmay be necessary. 

The said condition is 
agreed. 

Will be 
followed  

Sl. 
No. 

CTO Conditions Compliance made by 
Project Proponent 

Compliance 
status as per 
site 
verification 

Specific Conditions: 
1.  This consent is valid only for 

products and quantity mentioned 
above. Industry shall obtain prior 
approval before making any 
modification in product/process 
/fuel/ Plant machinery failing 
which consent would be deemed 
void. 

The said condition is 
agreed. 

Will be 
followed  

2.  The Unit shall comply with 
various provisions of Air 
(Prevention and Control of 
Pollution) Act 1981 as amended, 
Water (Prevention and Control of 
Pollution) Act 1974 as amended 
and all other applicable rules 
notified under E.P. Act 1986. 

That the Project 
Proponent is complying 
with the conditions and 
undertakes to comply the 
requisite statutory 
compliance.  

Complying  

3.  The Unit shall dispose the 
hazardous waste through 
authorized recyclers/TSDF and 
comply with the provisions of 
Hazardous and Other Wastes 
(Management and Trans-
boundary Movement) 
Amendment Rules, 2016 as 
amended. 

This condition is not 
applicable in the case of 
mining. 

Not 
Applicable 

4.  The Unit should be operated in 
such a way so that there is no 
adverse impact on public and 
environment. 

That the mining is being 
carried out by abiding the 
conditions of the EC and 
CCA and there is no 
adverse impact on public 
and environment. 

Will be 
followed  

5.  The Unit shall submit quarterly This condition is not Not applicable  
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monitoring reports of treated 
effluent from a certified / 
approved laboratory under E.P. 
Act 1986. 

applicable in the case of 
mining. 

6.  Unit shall comply with CAQM 
direction passed time to time. 

That the Project 
Proponent complies with 
CAQM direction passed 
time to time. 

It is being 
ensured  

7.  Unit shall comply with CAQM 
direction no. 66 regarding 
operation of units during GRAP. 

That the Project 
Proponent complies with 
CAQM direction no. 66 
regarding operation of 
units during GRAP. 

Will be 
followed. 

8.  Unit shall comply with the 
Environmental Clearance issued 
to the PP.  

That the Project 
Proponent is complying 
conditions of the 
Environmental 
Clearance. 

Most of 
conditions of 
EC is being 
complied by 
PP. 

9.  Unit will follow all the 
guidelines/conditions regarding 
NOC issued by the District 
Magistrate, Ghaziabad and 
Mining Department. 

That the Project 
Proponent is complying 
all the 
guidelines/conditions 
regarding NOC issued by 
the District Magistrate, 
Ghaziabad 
and Mining Department. 

It may be 
ensured by 
Mining 
Department. 

10.  The unit will have to ensure 
permission from the 
UPGWD/CGWA for ground 
water extraction and it will be the 
responsibility of the industry to 
comply with the various 
conditions of the permission 
taken. 

That the Project 
Proponent is not 
extracting ground water 
for the purpose of 
mining, hence there is no 
requirement of 
permission from the 
UPGWD/CGWA. 
Although Project 
Proponent undertakes to 
take permission from the 
UPGWD/CGWA for 
ground water extraction 
as and when required.  

The PP 
informed that 
drinking water 
as well as 
sprinkling 
water is being 
obtained from 
the tanker, 
hence NOC 
for abstraction 
of ground 
water is not 
required. 

11.  The unit shall submit the point 
wise compliance report of the 

Noted for compliance at 
relevant point of time. 

Complying  
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conditions imposed in the CTO 
issued by the Board for year 2026 
and audited balance sheet for the 
current year and the details of 
fees deposited during last three 
years within a month otherwise 
this CTO may be revoked. 

12.  If the CPCB or UPPCB issues the 
Closure order against the industry 
this consent order stands 
automatically suspended for that 
period. 

It is agreed. Will be 
followed  

13.  The unit shall submit 
Environmental Statement in 
prescribed form V as per rule 
no.14 of E.P Rules 1986. 

The said condition has 
been complied and the 
Statement has been duly 
submitted. 
A copy of the form-v of 
the latest financial year 
2024-25 is attached 
herewith and marked as 
ANNEXURE A 

Complying, 
PP has 
submitted 
Environmental 
statement for 
the year 2024-
25 in form V. 

14.  The unit shall abide by all the 
orders / directions issued by 
Hon’ble Supreme Court, Hon’ble 
High Court, Hon’ble National 
Green Tribunal, CAQM, Central 
Pollution Control Board and U.P 
Pollution Control Board for 
protection and safeguard of 
environment issued from time to 
time. 

That the Project 
Proponent undertakes to 
abide by all the orders / 
directions issued by 
Hon’ble Supreme Court, 
Hon’ble High Court, 
Hon’ble National Green 
Tribunal, CAQM, 
Central Pollution Control 
Board and U.P Pollution 
Control Board for 
protection and safeguard 
of environment issued 
from time to time. 

Will be 
followed 

15.  Any source of emission other 
than that mentioned in the Air 
consent seeking application will 
not be permitted by the Board. 

It is agreed and complied 
with. 

Will be 
followed  

16.  The unit should ensure the 
operation of the air pollution 
control system such as water 

That the Project 
Proponent gets sprinkled 
the water to suppress the 

Comply  
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sprinklers etc in such a manner 
that the air emission confirms 
with the standards prescribed 
under the E.P Act 1986 as 
amended. 

dust and to maintain the 
standards prescribed 
under the E.P Act 1986 
as amended. 

17.  The unit shall obtain prior 
consents in the event of any 
addition of new emission 
generation sources suchas- 
Boiler/ Furnace/ Heaters/ D.G. 
Sets or alteration of existing 
emission sources in accordance 
with section-21/22 of air Act 
1981 (as amended respectively). 

This condition is not 
applicable in the case of 
mining. 

Will be 
followed  

18.  The unit should be operated in 
such a way so that there is no 
adverse impact on public and 
environment. 

That the mining is being 
carried out by abiding the 
conditions of the EC and 
CCA and there is no 
adverse impact on public 
and environment. 

Will be 
followed  

19.  MSW waste should be suitable 
segregated. A separate and 
isolated MSW collection centre 
should be 
provided. 

This condition is not 
applicable in the case of 
mining. 

The PP has 
provided 
separate Dust 
bin for 
collection of 
MSW.  

20.  The Unit shall develop proper 
green belt and rain water 
harvesting system as per 
guidelines. For greenbelt at least 
8 feet height plants should be 
planted which shall be properly 
protected as proper irrigation and 
manoeuvring arrangements shall 
be made. For the development of 
the green belt the guidelines 
issued vide Board office order no. 
H10405/220/2018/02 Dt. 16-02-
2018 shall be complied. 

That the Project 
Proponent has developed 
green belt area.  

The PP has 
planted 
approximately 
300 saplings 
outside the 
lease area as 
well as both 
sides of 
haulage road. 

21.  Unit shall establish Miyawaki 
forest as per the GO no. 1011/81-
7-2021-09(writ)/2016 dated 

That this condition has 
been covered under the 
conditions of the 

Not deposited  
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13.10.2021of Deptt. of 
Environment, forest and climate 
change and BG of Rs. 50,000/- be 
deposited within a month time 
along with the proposal for 
proposed plantation. 

development of the green 
belt area.  

22.  Unit shall comply with the 
CAQM (Commission for Air 
Quality Management in NCR and 
Adjoining Areas) direction no. 53 
and 62-66 and other direction 
issued time to time regarding use 
of cleaner fuel and any other 
directions that CAQM gives in 
this context. 

That the Project 
Proponent complies with 
the CAQM (Commission 
for Air Quality 
Management in NCR and 
Adjoining Areas) 
direction no. 53 and 62-
66 and other direction 
issued time to time 
regarding use of cleaner 
fuel and any other 
directions that CAQM 
gives in this context. 

Will be 
followed  

23.  Unit shall comply with the 
CAQM (Commission for Air 
Quality Management in NCR and 
Adjoining Areas) direction no. 55 
and 62 regarding DG sets and any 
other directions that CAQM gives 
in this context.  

That the Project 
Proponent complies with 
CAQM (Commission for 
Air Quality Management 
in NCR and Adjoining 
Areas) direction no. 55 
and 62 regarding DG sets 
and any other directions 
that CAQM gives in this 
context. 

Will be 
followed. 

24.  Unit shall operate and 
maintain/upgrade the Air 
pollution control device in such 
manner that emission should be 
as per norms prescribed by 
CAQM. 

That the Project 
Proponent gets Sprinkled 
water to suppress the 
dust.  

Water 
sprinklers was 
found 
installed to 
suppress the 
dust during 
movement of 
the vehicles 

25.  For operation of DG sets during 
GRAP period unit shall comply 
with CAQM direction no. 55 and 
68. 

That the Project 
Proponent complies with 
CAQM direction no. 55 
and 68. 

Will be 
followed  

26.  Unit shall submit latest That the stack/ambient The P.P. has 
carried out 
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stack/ambient air monitoring 
report from NABL approved 
laboratory within one month. 

air monitoring report has 
been already annexed 
while dealing with the 
conditions of the 
Environment clearance 

ambient air 
monitoring 
conducted by 
NABL 
accredited lab 
on 05.12.2024 
and as per 
monitoring 
report 
parameters are 
complying 

27.  Unit shall comply with 
Environment 
clearance/permissions obtained 
for mining from competent 
authority. 

That the Project 
Proponent complies with 
Environment 
clearance/permission so 
obtained for mining from 
competent authority. 

Most of 
condition of 
EC complied. 

28.  Unit shall comply Environmental 
Clearance from State Level 
Environmental Impact 
Assessment Authority, U.P. vide 
letter no. 
201/Parya/SEAC/5793/2019dated 
29.09.2021 and letter no. 
27/Parya/SEAC/5793/2019 dated 
27.05.2021.  

That the conditions of the 
Environmental Clearance 
are being complied.  

Most of 
condition of 
EC complied. 

 

 During visit it was observed that in compliance of Hon’ble NGT order dated 

14.02.2025 mining activities was discontinued after 25.02.2025. Further in pursuant to 

above District Magistrate, Ghaziabad issued direction to project proponent vide its letter 

dated 25.02.2025 regarding not carrying out any mining activities in the mining lease till 

further order and to ensure the direction Hon’ble NGT, New Delhi passed on 14.02.2025. 

 The above compliance status verification report with respect to the EC and CTO 

conditions is being submitted for kind perusal and necessary action please.  

 

(Navneet Kumar Pandey) 
A.E.E. 

(Vipul Kumar) 
A.E.E. 

  

924



Annexure-I925



BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1003 Of 2024 

IN THE MATTER OF: 
Mr. Ashok Kumar and Anr.     …Applicants 

Versus 

State of Uttar Pradesh & Ors.   …Respondents 

INDEX 

SR. 
NO. 

PARTICULARS PAGE 
NO. 

1. COMPLIANCE AFFIDAVIT ON BEHALF OF 
THE RESPONDENT NO. 5 & 6 PURSUANT TO 
THE ORDER DATED 08.04.2025 PASSED BY 
THIS HON’BLE TRIBUNAL IN THE 
CAPTIONED MATTER   

2. ANNEXURE R-1 
A COPY OF THE PHOTOGRAPHS DEPICTING 
THE SITE PLAN AND EC ON THE HOARDING 
BOARD 

3. ANNEXURE R-2 
A COPY OF REPORT OF LAST AMBIENT AIR 
QUALITY DATED 25.05.2024 

4. ANNEXURE R-3 
A COPY OF PHOTOGRAPHS DEPICTING 
SPRINKLING OF WATER 

5. ANNEXURE R-4 (COLLY) 
A COPY OF THE PROOF OF EXPENDITURE 
FOR COMMUNITY DEVELOPMENT 
ACTIVITIES 

6. ANNEXURE R-5 (COLLY) 
A COPY OF BILLS OF SAPLING RECENTLY 
PURCHASED AND PHOTOGRAPHS 
DEPICTING THE PLANTATION 

1-32

-33-

-34-

-35-

36-46

47-60

Annexure-II926



7. ANNEXURE R-6 
A COPY OF THE PHOTOGRAPHS SHOWING 
THE TRUCK BEING COVERED 

8. ANNEXURE R-7 
A COPY OF THE REPORT DATED 25.05.2024 
SHOWING THE NOISE LEVEL WITHIN 
LIMITS IS BEING 

9. ANNEXURE R-8 (COLLY) 
A COPY OF THE LETTER ISSUED BY THE 
PRADHAN OF VILLAGE AND SOLAR LIGHTS 
INSTALLED BY THE PROJECT PROPONENT 

10.  ANNEXURE R-9 
A COPY OF SOME OF THE BILLS 
GENERATED BY SUPPLIER OF THE TANKER 

11.  ANNEXURE R-10 
A COPY OF THE PHOTOGRAPHS OF 
MEDICAL HEALTH CAMP 

12.  ANNEXURE R-11 
A COPY OF THE PHOTOGRAPHS DEPICTING 
THE CONSTRUCTION OF TOILETS 

13.  ANNEXURE R-12 
A COPY OF PHOTOGRAPHS OF DUST BIN 

14.  PROOF OF SERVICE 

FILED BY   

SAURABH RAJPAL 
(ADVOCATE FOR RESPONDENT NO.5 &6) 

OFFICE:-D-206, 2ND FLOOR, 
LAJPAT NAGAR-I, 

NEW DELHI-110024 
MOB: -99717 92885 

E-MAIL: -advocatesaurabhrajpal@gmail.com
PLACE – NEW DELHI 

DATE -     15.04.2025  

61-62

-63-

64-67

68-69

70-72

-73-

74-75

-76-

927

mailto:advocatesaurabhrajpal@gmail.com


BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1003 Of 2024 
 

IN THE MATTER OF: 
Mr. Ashok Kumar and Anr.                                                  …Applicants 

Versus 

State of Uttar Pradesh & Ors. …Respondents 

 

COMPLIANCE AFFIDAVIT ON BEHALF OF THE 

RESPONDENT NO. 5 & 6 PURSUANT TO THE ORDER DATED 

08.04.2025 PASSED BY THIS HON’BLE TRIBUNAL IN THE 

CAPTIONED MATTER   

1. That the instant Compliance Affidavit is being filed on behalf of 

the Respondent No. 5 and 6 pursuant to the order dated 

08.04.2025 passed by this Hon’ble Tribunal in the captioned 

matter. 

2. That the captioned Original Application is a Letter Petition dated 

23.12.2023 preferred by one Ashok Kumar, S/o-Late Sh. Dharam 

Singh and Karan Singh, S/o- Late Sh. Ved Prakash raising various 

frivolous environmental issue against the Respondent No.5&6 

herein without placing any concrete proof to substantiate its 

allegation leveled in the Letter Petition and which got culminated 

into the present Original Application. 

3. That this Hon’ble Tribunal vide order dated 08.04.2025 directed 

the Project Proponent/Respondent no. 5 & 6to file the Affidavit 

with respect to the compliance of the conditions of EC and CTO. 

The operative para of the order dated 08.04.2025 passed by this 

Hon’ble Tribunal is as under:  
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“11. In view of the facts and circumstances of the case, 

Respondents No. 5 and 6 are directed to file their affidavits 

on or before 15.04.2025 mentioning in tabular format 

compliance made with respect to the EC and CTO 

conditions with advanced copy to UPPCB and UPPCB is 

directed to file the compliance status verification report on 

or before 21.04.2025. 

At this juncture, it is worthwhile to mention that Six-monthly 

compliance as per EC condition is being regularly sent to the 

concerned authorities. In order to assist this Hon’ble Tribunal and 

further to show the compliance made, the present compliance 

Affidavit is being filed. 

4. That the conditions of the Environmental Clearance and 

compliance made thereto are as under:  

 

Sr 
No.  

EC’s Conditions Compliance made  

General Conditions  
1. This environmental clearance is 

subject to allotment of mining 
lease in favour of project 
proponent by District 
Administration/Mining 
Department. 

That the Mining lease deed 
executed in favour of New Penther 
Security Guard Services Prop 
Bani Singh on 08.10.2021 for a 
period of 5 years valid for 
02.11.2021 to 11.11.2026. (Lease 
Deed attached along with the 
I.A.No. 259/2025) 

2. Forest clearance shall be taken by 
the proponent as necessary under 
law. 

That the proposed mining area is 
State Govt. Land and the lease area 
does not fall under forest land. 
Therefore, forest clearance is not 
required. 

3. Any change in mining area, khasra That the EC was duly granted on 
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numbers, entailing capacity 
addition with change in process 
and or mining technology, 
modernization and scope of 
working shall again require prior 
Environmental Clearance as per 
the provisions of EIA Notification, 
2006 (as amended). 

27.05.2021 and then as per the 
reduction in area, the EC was duly 
amended and Amended EC dated 
29.09.2021 was issued. Hence the 
said condition is duly being 
followed and complied. (EC and 
Amended EC attached along with 
the I.A. No. 259/2025) 

4. Precise mining area will be jointly 
demarcated at site by project 
proponent and officials of 
Mining/Revenue department prior 
to starting of mining operations. 
Such site plan, duly verified by 
competent authority along-with 
copy of the Environmental 
Clearance letter will be displayed 
on a hoarding/board at the site. A 
copy of site plan will also be 
submitted to SEIAA within a 
period of 02 months. 

That the demarcation of mining area 
was carried out by department of 
revenue; forest department & 
mining department in the presence 
of Project Proponent & precise 
location of boundary pillars were 
marked and the coordinates are 
mentioned in the EC.   
A copy of the Photographs 
depicting the Site plan and EC on 
the hoarding board annexed 
herewith and marked as 
ANNEXURE R-1. 

5. Mining & loading shall be done 
only within day hours only. 

It is submitted that the Mining & 
loading is being carried out during 
day time only (i.e. after sunrise & 
before sun set). This can be verified 
through inspection. 

6. No mining shall be carried out in 
the safety zone of any bridge 
and/or embankment 

It is submitted that the mining is 
being carried out within sanctioned 
mineable area (8.512ha). No mining 
& allied activities is being carried 
out within safety zone of any 
bridges or embankment. 

7. It shall be ensured that standards 
related to ambient air 
quality/effluent as prescribed by 
the Ministry of Environment & 
Forests are strictly complied with. 
Water sprinklers and other dust 
control majors should be applied to 
take-care of dust generated during 
mining operation. Sprinkling of 

It is submitted that the sampling of 
ambient air quality has been 
conducted from time to time and the 
same revealed that all parameters 
are well within permissible limit.  

A copy of report of last ambient air 
quality dated 25.05.2024 is annexed 
herewith and marked as 
ANNEXURE R-2. 
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water on haul roads to control dust 
will be ensured by the project 
proponent. 

It is further submitted that the water 
sprinkling on haul road is being 
carried out to suppress the dust.  
A copy of photographs depicting 
sprinkling of water annexed 
herewith and marked as 
ANNEXURE R-3. 

8. All necessary statutory clearances 
shall be obtained before start of 
mining operations. If this condition 
is violated, the clearance shall be 
automatically deemed to have been 
cancelled 

That the Project Proponent has 
obtained all the requisite 
permissions from the concerned 
authorities and thereafter mining 
activities have been started. 
(All the permission such as Valid 
Mining lease, Approved mining 
plan, CCA etc are attached along 
with the I.A No. 259 of 2025). 
 

9. Parking of vehicles should not be 
made on public places  

The said condition is strictly being 
followed. 

10. No tree-felling will be done in the 
leased area, except only with the 
permission of Forest Department 

It is submitted that the concerned 
mining lease is a river bed mining 
and having no trees. Therefore, 
question of felling of trees does not 
arise. 

11. No wildlife habitat will be 
infringed. 

The mining area is free from any 
forest land therefore no wildlife 
habitat will be infringed. 

12. It shall be ensured that excavation 
of minor mineral does not disturb 
or change the underlying soil 
characteristics of the river bed 
/basin, where mining is carried out 

The mining area consists of 
sand/morrum having no top soil 
cover. The mining is being carried 
out up to the permissible depth of 
2.4m or above the water table thus 
chances of disturbing the soil 
characteristic does not arise. 

13. It shall be ensured that mining 
operation of Sand/Moram will not 
in any way disturb the, velocity 
and flow pattern of the river water 
significantly. 

Mining is being carried out in dry 
portion of river in mineable area 
only & no paleo channels is being 
affected due to mining & allied 
activities. And the mining activities 
are not disturbing the velocity & 
flow pattern of river water. 

14. It shall be ensured that there is no That in the mining lease area, no 
fauna is noticed till date.  
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fauna dependant on the river bed or 
areas close to mining for its 
nesting. A report on the same, 
vetted by the competent authority 
shall be submitted to the RO, PCB 
and SEIAA within 02 months.  

15. Primary survey of flora and fauna 
shall be carried out and data shall 
be submitted to the RO, PCB and 
SEIAA within six months. 

No flora and fauna exist within 
mining lease area. 

16. Hydro-geological study shall be 
carried out by a reputed 
organization/institute within six 
months and establish that mining in 
the said area will not adversely 
affect the ground water regime. 
The report shall be submitted to the 
RO, PCB and SEIAA within six 
months. In case adverse impact is 
observed /anticipated, mining shall 
not be carried out. 

That the Hydro-geological study has 
been carried out. A copy of the 
report is attached along with the IA 
No.259 of 2025. 

17. Adequate protection against dust 
and other environmental pollution 
due to mining shall be made so that 
the habitations (if any) close by the 
lease area are not adversely 
affected. The status of 
implementation of measures taken 
shall be reported to the RO, 
UPPCB and SEIAA and this 
activity should be completed 
before the start of sand mining. 

It is submitted water sprinkling is 
being carried out regularly to suppress 
the dust. Light weight loader is being 
used for loading the mineral 
into trucks/dumpers. Proper attention 
is being given for maintenance of 
machineries deployed in the mining 
area. Habitation is far away from 
proposed mining area, therefore no 
adverse impact has been being 
observed due to mining & allied 
activities. 
 

18. Need-based assessment for the 
nearby villages shall be conducted 
to study economic measures which 
can help in improving the quality 
of life of economically weaker 
section of society. Income 
generating projects/tools such as 
development of fodder farm, fruit 

It is submitted local workers at 
maximum in number are employed 
for the mining which helps in 
improving the quality of life to 
economically weaker section of 
society. Different varieties of fruit 
trees have been planted in 
surrounding villages to earn 
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bearing 
orchards, vocational training etc. 
can form a part of such 
programme. The project proponent 
shall provide separate budget for 
community development activities    

additional benefits. The project 
proponent has spent Rs 5Lac for 
community development activities. 
A copy of the proof of expenditure 
for community development 
activities is attached herewith and 
marked as ANNEXURE R-4 
(Colly). 

19. Green cover development shall be 
carried out following CPCB 
guidelines including selection of 
plant species and in consultation 
with the local DFO/Horticulture 
Officer. 

Project Proponent has planted 
approximately 500 saplings of local 
species outside the lease area with 
in consultation with Horticulture 
wing and private nurseries.  
A copy of bills of sapling Recently 
purchased and Photographs 
depicting the plantation are annexed 
herewith and marked as 
ANNEXURE R-5 (Colly).  

20. Separate stock piles shall be 
maintained for excavated top soil, 
if any, and the top soil should be 
utilized for green cover/tree 
plantation. 

The proposed mining area is River 
sand having no top soil cover. 
Therefore, no proposal has been 
envisaged for its separate stacking 
of top soil. 

21. Dispensary facilities for first-aid 
shall be provided at site. 

First Aid facilities are being 
provided at site of mining office.  
 

22. An Environmental Audit should be 
annually carried out during the 
operational phase and submitted to 
the SEIAA. 

It is submitted that the periodical 
Replenishment study is being 
conducted and submitted to SEIAA 
in addition to Six Monthly 
Compliance Report. 
 

23. The District Mining Officer should 
quarterly monitor compliance of 
the stipulated conditions. The 
project proponent will extend full 
cooperation to the District Mining 
Officer by furnishing the requisite 
data/information/monitoring 
reports. In case of any violations of 
stipulated conditions the District 
Mining Officer will report to 

It is submitted the Project 
Proponent extends its full support 
by furnishing the requisite 
data/other information as required 
by District Mining Officer. 
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SEIAA. 
24. The project proponent shall submit 

six monthly reports on the status of 
compliance of the stipulated
 environmental clearance 
conditions including results of 
monitored data (both in hard & soft 
copies) to the SEIAA, the District 
Officer and the respective Regional 
Office of the State Pollution 
Control Board by 1st June and 1st 
December every year. 

It is submitted that the Six-Monthly 
compliance report is being prepared 
time to time and the same is being 
duly submitted to the SEIAA. 
 

25. A copy of the clearance letter shall 
be sent by the proponent to 
concerned Panchayat, Zila Parisad/ 
Municipal Corporation and Urban 
Local Body. 

It is submitted that the Project 
Proponent has forwarded the copy 
of EC to concern Panchayat, Zila 
Panchayat/Municipal corporation & 
urban local body. 
 

26. Transportation of materials shall be 
done by covering the trucks / 
tractors with tarpaulin or other 
suitable mechanism to avoid 
fugitive emissions and spillage of 
mineral/dust. 

That the loaded trucks are covered 
with tarpaulin sheets to avoid 
fugitive emission & spillage of 
mineral/dust. 
 
A copy of the photographs showing 
the Truck being covered is annexed 
herewith and marked as 
ANNEXURE R-6. 

27. Waste water, from temporary 
habitation campus be properly 
collected & treated before 
discharging into water bodies the 
treated effluent should conform to 
the standards prescribed by 
MoEF/CPCB. 

The workers/labours engaged 
belongs to nearby villages. They 
return back to their home after their 
work is over. No temporary 
habitation is in existence at the site. 
No waste water discharged into 
water bodies so treatment of waste 
water is not required. 

28. Measures shall be taken for control 
of noise level to the limits 
prescribed by C.P.C.B. 

In the mining lease area the noise 
level is within the permissible 
limits. All the 
equipment/machineries are 
equipped with latest technology to 
keep the noise level within 
prescribed limits. 
A copy of the report dated 
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25.05.2024 showing the noise level 
within limits is being attached 
herewith and marked as 
ANNEXURE R-7.  
 

29. Special Measures shall be adopted 
to protect the nearby settlements 
from the impacts of mining 
activities. Maintenance of Village 
roads through which transportation 
of minor minerals is to be 
undertaken, shall be carried- out by 
the project proponent regularly at 
his own expenses. 

The vehicles plying on village roads 
are being properly wetted by 
sprinkling so that air borne dust 
should be minimum.  
 

30. Measure for prevention & control 
of soil erosion and management of 
silt shall be undertaken. Protection 
of dumps against erosion, if any, 
shall be carried-out with geo textile 
matting or other suitable material. 

The proposed mining area is devoid 
of top soil cover. Therefore, there is 
no question of soil erosion.  

31. Under corporate social 
responsibility a sum of 5% of the 
total project cost or total income 
whichever is higher is to be 
earmarked for total lease period. Its 
budget is to be separately 
maintained. CER component shall 
be prepared based on need of local 
habitant. Income generating 
measures which can help in 
upliftment of poor section of 
society, consistent with the 
traditional skills of the people shall 
be identified. The programme can 
include activities such as 
development of fodder farm, fruit 
bearing orchards, free distribution 
of smokeless Chula etc. 

It is submitted that the Project 
Proponent kept separate budget 
under corporate social responsibility 
(CER) and same is being utilised as 
per the needs of local habitants.  
 

32. Possibility for adopting nearest 
three villages shall be explored and 

That the Project Proponent adopted 
a village nearby and maintains the 
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details of civic amenities such as 
roads, drinking water etc. proposed 
to be provided at the project 
proponent’s expenses shall be 
submitted within 02 months from 
the date of issuance of 
Environment Clearance. 

road, provides drinking water to the 
people etc. by its own expenses. 
That the Project Proponent is 
planning to adopt two more nearest 
villages for its infrastructure 
development & its report shall be 
furnished in next six-monthly 
compliance report. 
A copy of the letter issued by the 
Pradhan of village and solar lights 
installed by the Project Proponent   
is annexed herewith and marked as 
ANNEXURE R-8 (Colly). 

33. The funds earmarked for 
environmental protection measures 
should be kept in separate account 
and should not be diverted for 
other purpose. Year wise 
expenditure should be reported to 
the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow, 
SEIAA, U.P and UPPCB. 

It is submitted that Project 
Proponent has kept the Funds 
separately for the protection of 
environment.   

34. Action plan with respect to 
suggestion/ improvement and 
recommendations made and agreed 
during Public Hearing shall be 
submitted to the district mines 
Officer, concern Regional Officer 
of UPPCB and SEIAA within 02 
months. 

Suggestions were made with respect 
to employment and maintenance of 
roads. Both issues are being taken 
care of by the PP 

35. Environmental clearance is subject 
to obtaining clearance under the 
Wildlife (Protection) Act,1972 
from the competent authority, if 
applicable to this project. 

That the area is free from wild life 
(Protection) Act 1972, therefore no 
clearance is required under the 
Wildlife (Protection) Act,1972. 

36. The proponent shall observe every 
15 days for nesting of any turtle in 
the area. Based on the observations 
so made, if turtle nesting is 
observed, necessary safeguard 
measures shall be taken in 

That the proposed mining is carried 
out dry part of river bed having no 
water body & no turtle nesting is 
observed.  

9936



consultation with the State Wildlife 
Department. For the purpose, 
awareness shall be created amongst 
the workers about the nesting sites 
so that such sites, if any, are 
identified by the workers during 
operations of the mine for taking 
required safeguard measures. In 
this regards the safety notified zone 
should be left so that the 
habitat/nesting area is undisturbed. 

37. The project proponent shall 
undertake adequate safeguard 
measures during extraction of 
river bed material and ensure that 
due to this activity the hydro 
geological regime of the 
surrounding area shall not be 
affected.  

Mining is being carried out upto 
permissible depth of 2.4m only 
from river bed profile & no water 
table has been encountered because 
of mining & allied activities. No 
hydrogeological regime of 
surrounding area is affected. 

38. The project proponent shall obtain 
necessary prior permission of the 
competent Authorities for 
withdrawal of requisite quantity of 
water (surface water and 
groundwater), required for the 
project. 

That the withdrawal of ground 
water is not required. Drinking 
water is being obtained from the 
private persons who provides tanker 
of drinking water. Water for 
sprinkling is also being taken from 
the private persons who provides 
water tanker. 
A copy of some of the bills 
generated by supplier of the tanker 
is annexed herewith and marked as 
ANNEXURE R-9.   

39. Appropriate mitigative measures 
shall be taken to prevent pollution 
of the river in consultation with the 
State Pollution Control Board. It 
shall be ensured that there is no 
leakage of oil and grease in the 
river from the vehicles used for 
transportation. 

That the machinery deployed in the 
mining activities is being properly 
maintained. Supervisors are 
employed to ensure that there is no 
leakage of oil& grease from 
vehicles. Only PUC vehicles, are 
allowed to enter the mining area for 
transportation of mineral. 

40. Vehicular emissions shall be kept It is submitted that only PUC 
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under control and regularly 
monitored. The vehicles carrying 
the mineral shall not be 
overloaded. 

vehicles are allowed to enter into 
mining area. Vehicles are permitted 
for transportation of mineral within 
their capacity & it is strictly 
observed that vehicles are not 
overloaded. 

41. Provision shall be made for the 
housing of construction labour 
within the site with all necessary 
infrastructure and facilities such as 
fuel for cooking, mobile toilets, 
mobile STP, safe drinking water, 
medical health care, creche etc. 
(MoEF circular Dated: 22.09.2008 
regarding stipulation of condition 
to improve the living conditions of 
construction labour at site). 

Labour engaged belongs to nearby 
villages and they return to their 
homes after work is over in evening. 
However, necessary amenities are 
provided such as toilet, safe 
drinking water, medical health care 
etc.  
 

42. Personnel working in dusty areas 
should wear protective respiratory 
devices and they should also be 
provided with adequate training 
and information on safety and 
health aspects. Occupational health 
surveillance program of the 
workers should be undertaken 
periodically to observe any 
contractions due to exposure to 
dust and take corrective measures, 
if needed. 

Medical health camp is being 
organised periodically under the 
supervision of qualified doctor & 
free medicine are distributed to 
workers employed in the mine & 
nearby villagers. 
A copy of the photographs of 
medical health camp is annexed 
herewith and marked as 
ANNEXURE R-10.  
 

43. A copy of the clearance letter shall 
be sent by the proponent to 
concerned Panchayat, Zila 
Parishad/ Municipal Corporation, 
Urban Local Body and the Local 
NGO, if any, from whom 
suggestions/ representations, if 
any, were received while 
processing the proposal. The 
clearance letter shall also be put on 
the website of the Company by the 

That a copy of environmental 
clearance has been forwarded to 
concerned Panchayat, Zila 
Parishad/MunicipalCorporation etc. 
for their record.  
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proponent. 
44. The environmental statement for 

each financial year ending 31st 
March in Form-V as is mandated 
to be submitted by the project 
proponent to the concerned State 
Pollution Control Board as 
prescribed under the Environment 
(Protection) Rules, 1986, as 
amended subsequently, shall also 
be put on the website of the 
company along with the status of 
compliance of environmental 
clearance conditions and shall also 
be sent to the Integrated Regional 
Office, MoEF&CC, GoI, Lucknow 
by e-mail. 

Environmental statement for the 
financial year 2024-25 in Form V 
has been submitted to UPPCB. 
 

45. The green cover development/tree 
plantation is to be done in an area 
equivalent to 20% of the total 
leased area either on river bank or 
along road side (Avenue 
Plantation). 

It is submitted that approximately 
500 saplings of local species have 
been planted along road side. (Copy 
of photograph of plantation attached 
with the present affidavit) 
 

46. Debris from the river bed will be 
collected and stored at secured 
place and may be utilized for 
strengthen the embankment. 

That the entire lease out area is 
consists of river sand having no 
debris or waste. Therefore, no 
proposal has been envisaged for its 
separate stacking of Debris. 

47. Safety measures to be taken for the 
safety of the people working at the 
mine lease area should be given, 
which would also include measure 
for treatment of bite of poisonous 
reptile/insect like snake. 

Each worker employed in the 
mining activities is being provided 
safety shoes, helmets, mask, etc. for 
their safety. First Aid box with all 
preventive medicines is provided in 
the office for treatment of bite of 
poisonous reptile/insect like snake. 

48. Periodical and Annual medical 
checkup of workers as per Mines 
Act and they should be covered 
under ESI as per rule. 

That a free medical camp is being 
organized by proponent for check-
up of workers employed as per 
provisions of Mine Act. 
Copy of photograph depicting free 
medical camp attached with the 
present affidavit) 
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Specific Conditions  
1. Directions/suggestions given 

during public hearing and 
commitment made by the project 
proponent should be strictly 
complied. 

Suggestions were made with respect 
to employment and maintenance of 
roads. Both issues are being taken 
care of by the PP. 

2. The project proponent shall obtain 
the forest clearance and permission 
of Central and State Government 
as per law under the provisions of 
Forest (Conservation) Act, 1980 
before the start of work. 

Total lease out area is State Govt. 
land &same is free from forest area. 
The route map for transportation of 
mineral is falls under revenue land. 
No forest land involved in the 
mining & allied activities therefore 
Forest Clearance not required. 

3. The mining lease holders shall, 
after ceasing mining operations, 
undertake re-grassing the mining 
area and any other area which may 
have been disturbed due to their 
mining activities and restore the 
land to a condition which is fit for 
growth of fodder, flora fauna etc. 

It is river bed mining and mined out 
area is replenished every year 
during monsoon period to restore its 
maximum original topography. 
Therefore, proposal regressing of 
mined out area is not feasible in the 
present case. 

4. If the proposed project is situated 
in notified area of ground water 
extraction, where creation of new 
wells for ground water extraction is 
not allowed, requirement of fresh 
water shall be met from alternate 
water sources other than ground 
water or legally valid source and 
permission from the competent 
authority shall be obtained to use 
it. 

Withdrawal of ground water is not 
required. Drinking water is being 
obtained from the private persons 
who provides tanker of drinking 
water. Water for sprinkling is also 
being taken from the private persons 
who provides water tanker. 

5. At the time of operation, project 
proponent will comply with all the 
guidelines issued by Government 
of India/State Govt./District 
Administration related to Covid-
19. 

It is submitted that all the necessary 
guidelines issued by Government of 
India/State Govt./District 
Administration related to covid-19 
are being complied. 
 

6. Environment management in 
according to environmental status 

It is submitted that the mining is 
carried out from month of October 
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and impact of the project. to June without affecting the geo-
hydrology of the river. all the 
minedpits are replenished during 
monsoon period. Therefore, there is 
no adverse impact in the water 
regime.  
All conditions are being complied 
as explained in present status report. 

7. Selection of plants for green belt 
should be on the basis of pollution 
removal index. Project proponent 
should ensure survival of tree 
saplings. Mortality should be 
replaced from time to time. 

Trees were being planted regularly 
in consultation with the nursery and 
they are being replaced and 
maintained from time to time. 

8. No mining activity should be 
carried out instream channel as per 
SSMMG, 2016 

No mining activity is carried out in-
stream channel. 

9. Pakkamotorable haul road to be 
maintained by the project 
proponent.  

haulage road is regularly being 
maintained for motorable purpose.  

10. A separate Environmental 
Management Cell with suitable 
qualified personnel shall be setup 
under the control of a Senior 
Executive, who will report directly 
to the Head of the Organization.  

That the Project proponent has 
established Environmental 
Management cell with suitable 
qualified geologist (M.Sc.) 

11. Permission from the competent 
authority regarding evacuation 
route should be taken. 

It is submitted that irrigation 
department’s bund is being 
maintained properly for the purpose 
of evacuation route.  

12. Project proponent should ensure 
survival of tree saplings. Mortality 
should be replaced from time to 
time. 

Trees were being planted regularly 
in consultation with the nursery and 
they are being replaced and 
maintained from time to time. 

13. Site pit photographs should be 
submitted with date time and point 
coordinate within 15 days. 

That the Site pit photographs with 
date time & point coordinates has 
been submitted to the UPPCB. 

14. One month monitoring report of 
the area for air quality, water 
quality, Noise level. Besides flora 

It is submitted that the Project 
Proponent gets conducted the 
monitoring report of the area for air 
quality, water quality and Noise 
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& fauna should be examined twice 
a week and be submitted within 45 
days for a record. 

level from time to time and reports 
of the same indicate that all 
parameters were with in permissible 
limits.  
No flora fauna exists in mining 
lease area. 
 

15. Provision for cylinder to workers 
should be made for cooking. 

workers engaged belongs to nearby 
villages and they return to their 
homes after work is over in evening. 
However, cylinder with gas burner 
also provided for cooking. 

16. The capacity of trucks/tractor for 
loading purpose will be in tonnes 
as per Transport Department 
applicable norms and standard 
fixed by the Government. 

No overloading is being carried out. 
Mineral is being loaded as per 
permissible capacity which is 
monitored through weigh bridge. 

17. Provide suitable mask to the 
workers. 

It is submitted that each worker 
employed for the mining is 
provided mask.  

18. Approach road kaccha is to be 
made motarable and tree saplings 
to be planted on both sides of the 
road. Width of the haul road shall 
be more than 6 meters. 

It is submitted that the Project 
Proponent has constructed kaccha 
motorable road and being 
maintained.  
saplings have been planted both 
sides of road to control the dust. 

19. Indigenous plants should be 
planted according to CPCB 
guidelines and in consultation with 
local Divisional Forest Officer. 

Project Proponent has planted 
approximately 500 saplings of local 
species outside the lease area with 
in consultation with Horticulture 
wing and private nurseries. 

20. The project proponent shall in 2 
years conduct 
detailedreplenishment
 studydulyauthenticated 
by a QCI-NABET accredited 
consultant, and the District Mines 
Officer.  

That the Detailed replenishment 
study has been conducted & report 
has been submitted to the concerned 
authorities. A copy of the latest 
replenishment study is already 
attached along with the I.A. 
No259/2025. 

21. Provision for two toilets and hand 
pumps should be made at mining 
site.  

That the Project Proponent has 
constructed toilets.  
Water is being made available 
through private tankers. 
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A copy of the photographs depicting 
the construction of toilets is 
annexed herewith and marked as 
ANNEXURE R-11. 

22. Drinking water for workers would 
be provided by tankers. 

It is submitted that Project 
Proponent provides the Drinking 
water to workers by tankers. 

23. Mining should be done by Bar 
scalping methods extraction 
(typically 0.3 -0.6 m or 1 - 2 ft) as 
per sustainable sand mining 
management guidelines 2016. 

That the mining is being carried out 
by Bar scalping method as per 
SSMMG guidelines 2016. 

24. A buffer/safe zone shall be 
maintained from the habitation as 
per mining guidelines. 

That buffer/barrier zone has been 
made all along lease boundary.  

25. Corporate Environmental 
Responsibility (CER) plan shall be 
prepared by the project proponent 
and the details of the various heads 
of expenditure to be submitted as 
per the guidelines provided in the 
recent CER notification No. 22-
65/2017-IA.III dated01/05/2018. 

It is submitted that the Project 
Proponent kept separate budget 
under corporate social responsibility 
(CER) and same is being utilised as 
per the needs of local habitants. 

26. Health/Insurance card, Medical 
claim, regular health check-up 
camps, facilities shall be provided 
to the regular/ 
temporary/Contractual or any base 
workers. Copy of receipt shall be 
produced to the Directorate of 
Environment along with the 
compliance report. 

That the Project Proponent 
organises free medical camp from 
time to time for safety and health 
aspects of the workers.  

(Photographs already annexed) 

27. Measure for conservation of water 
through rainwater harvesting and 
cleaning and maintenance of 
natural surface water bodies of the 
nearby areas may be considered as 
one of the activity in CER. 

This condition is not relevant for 
sand mining activities however 
regular replenishment study is being 
carried out. 

28. The excavated mining material 
should be carried and transported 
in such a way that no obstruction to 

That the extraction of mineral is 
being carried out in dry part of area 
having depth upto 2.4m only and 
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the free flow of water takes place. 
Suitable measure should be taken 
and details to be provided to 
concern Department. 

there is no obstruction of free flow 
of water. That all the precautionary 
measures have been adopted and its 
report has been submitted to 
concern department from time to 
time. 

29. Width of the haul road shall be 
more than 6m.  

That width of haul road has been 
kept more than 6m. 

30. Submit annual replenishment 
report certified by an authorized 
agency. In case the replenishment 
is lower than the approved rate of 
production, then the mining 
activity / production levels shall be 
decreased / stopped accordingly    

That annual replenishment study is 
being regularly conducted and the 
same has been submitted to the 
concerned authorities. (Copy 
attached along with the I.A. No.259 
of 2025) 

31. The project proponent shall ensure 
that if the project area falls within 
the eco-sensitive zone of National 
Park/ Sanctuary prior permission 
of statuary committee of National 
board for wild life under the 
provision of Wildlife (Protection) 
Act, 1972 shall be obtained before 
commencement of work. 

There is no eco-sensitive zone of
 National Park/Sanctuary 
exists within 10km from the lease 
area in question. 

32. If in future this lease area becomes 
part of cluster of equal to or more 
than 25 ha. then additional 
conditions based on the EIA shall 
be imposed. The lease holder shall 
mandatorily follow cluster 
conditions otherwise it will amount 
to violation of E.C. conditions. If 
the certificate related to cluster 
provided by the competent 
authority is found false or incorrect 
then punitive actions as per law 
shall be initiated against the 
authority issuing the cluster 
certificate. 

That the EIA study of the lease area 
had been conducted. Till date there 
is no other lease falling within the 
500m distance, therefore cluster 
situation is not formed till now. 
 

33. The Environmental Clearance will 
be co-terminus with the mining 

The lease is valid till 2026 and the 
said condition is being 
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lease period/mining plan 
whichever is less. 

implemented. 

34. Project falling within 10 KM area 
of Wild Life Sanctuary is to obtain 
a clearance from National Board 
Wild Life (NBWL) even if the eco-
sensitive zone is not earmarked 

That the project does not fall under 
10 km area of wild life Sanctuary 
therefore it is not necessary to 
obtain any clearance from NBWL. 
 

35. To avoid ponding effect and 
adverse environmental conditions 
for sand mining in area, 
progressive mining should be done 
as per sustainable sand mining 
management guidelines 2016. 

That the mining is being carried out 
as per approved mine plan and in 
accordance with the guidelines. 

36. Geo coordinates should be verified 
by Director, 
DGM/DistrictMagistrate/Regional 
Mining Officer/NHAI and should 
be submitted to SEIAA/SEAC, 
Secretariat as earliest.  

That the Geo-coordinates of each 
pillar have been verified by DMO 
and the report has been submitted to 
SEIAA. 
 
 

37. In case it has been found that the 
E.C. obtained by providing 
incorrect information, submitting 
that the distance between the two 
adjoining mines is greater than 
500mt. and area is less than 05 ha, 
but factually the distance is less 
than 500 mt and the mine is located 
in cluster of area equal or more 
than 05 ha, the E.C issued will 
stand revoked. 

The said condition is duly being 
complied and there is no incorrect 
information give by the project 
proponent. 

38. The project proponent shall in 2 
years conduct detailed 
replenishment study duly 
authenticated by a QCI-NABET 
accredited consultant, and the 
District Mines Officer which shall 
form the basis for midterm review 
of conditions of Environmental 
Clearance. 

That the Replenishment study of pre 
monsoon and post monsoon season 
has been carried out and report of 
the same has been submitted to 
concerned authorities. (The latest 
study has been already submitted in 
the supplementary Affidavit of the 
Respondent No. 5 & 6) 
 
 

39. The mining work will be open-cast It is manual opencast mining and 
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and manual/semi mechanized 
(subject to orders). Heavy machine 
such as excavator, scooper etc. 
should not be employed for mining 
purpose. No drilling/blasting 
should be involved at any stage. 

light weight excavator like Dozer 
etc. is being deployed for loading 
the mineral into trucks/dumpers for 
mineral stack yard. 

40. It shall be ensured that there shall 
be no mining of any type within 03 
m or 10% of the width which-ever 
is less, shall be left on both the 
banks of precise area to control and 
avoid erosion of river bank. The 
mining is confined to extraction of 
sand/morrum from the river bank 
only. 

That the mining operations have 
been restricted upto depth of 1m 
from river bed profile. That the 10% 
of total width of river had been kept 
in both sides of bank to avoid 
erosion of river bank. 

41. The project proponent shall 
under take adequate safeguard 
measures during extraction of river 
bank material and ensure that due 
to this activity the hydro-
geological regime of the 
surrounding area shall not be 
affected.  

That the hydro-geological study has 
been conducted as per SSMMG 
guideline 2016 and report has been 
submitted to the concerned 
authorities. As pert the report 
surrounding areas are not affected. 
(Copy attached along with the Supp 
Affidavit) 

42. The project proponent shall adhere 
to mining in conformity to plan 
submitted for the mine lease 
condition and the Rules prescribed 
in this regard clearly showing the 
no work zone in the mine lease i.e. 
the distance from the bank of river 
to be left unworked (Non mining 
area), distance from the bridge etc. 
It shall be ensured that no mining 
shall be carried out during the 
monsoon season. 

That the mining is being carried out 
with in mineable area i.e. 8.512ha 
only out of 12.512ha & remaining 
area 4.0ha has been considered as 
non-mining zone. No bridge exists 
within 1 Km away from 
downstream. No mining has been 
carried out during the monsoon 
period. 

43. The project proponent shall ensure 
that wherever deployment of 
labour attracts the Mines Act, the 
provision thereof shall be strictly 
followed. 

The provision of Mines Act has 
been strictly followed regarding 
deployment of labours within lease 
area. 
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44. The project proponent will provide 
personal protective equipment 
(PPE) as required, also provide 
adequate training and information 
on safety and health aspects. 
Periodical medical examination of 
the workers engaged in the project 
shall be carried out and records 
maintained. For the purpose, 
schedule of health examination of 
the workers should be drawn and 
followed accordingly. 

That all the workers employed in 
the mine are equipped with Personal 
Protective Equipment. Vocational 
training programme has been 
conducted for safety & health 
aspects of the workers. Medical 
camp has been organized by 
proponent for health check-up of 
workers. 

45. The critical parameters such as 
PM10, PM2.5, SO2 and NOx in 
the ambient air within the impact 
zone shall be monitored 
periodically. Further, quality of 
discharged water if any shall also 
be monitored [(TDS, DO, pH, 
Fecal Coliform and Total 
Suspended Solids (TSS)]. 

That the monitoring of Ambient air 
quality has been conducted in the 
impact zone and the parameter 
PM10, PM2.5, SO2, & NOX were 
found well with in permissible 
limits.  
 
 

46. Effective safeguard measures, such 
as regular water sprinkling shall be 
carried out in critical areas prone to 
air pollution and having high levels 
of particulate matter such as 
loading and unloading point and all 
transfer points. Extensive water 
sprinkling shall be carried out on 
haul roads. 

That the sprinkling of water is being 
carried out regularly over haul road, 
loading & unloading points and all 
transfer points to supress the air 
borne dust. 
 

47. It should be ensured that the 
Ambient Air Quality parameters 
conform to the norms prescribed 
by the Central Pollution Control 
Board in this regard. 

That the sample of ambient air 
quality was taken to check the air 
quality and the report revealed that 
all parameters are well with in 
permissible limits as prescribed by 
CPCB. (Copy already attached in 
the present Affidavit) 

48. The extended mining scheme will 
be submitted by the proponent 
before expiry of present mining 

That the Project Proponent has 
submitted scheme of mining with 
the concerned authority. 
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plan.  
49. Four ambient air quality-

monitoring stations should be 
established in the core zone as well 
as in the buffer zone for 
monitoring PM10, PM2.5, SO2 
and NOx. Location of the stations 
should be decided based on the 
meteorological data, topographical 
features and 
environmentally and ecologically 
sensitive targets and frequency of 
monitoring should be undertaken 
in consultation with the State 
Pollution Control Board. 

That the sampling of ambient air 
quality is being conducted from 
time to time during mining 
operation through third party 
keeping in view of geographical 
constraint of the mining site. It has 
revealed that all parameters are well 
within permissible limit.  (Latest 
report already attached along with 
the present Affidavit) 
 

50. Common road for transportation of 
mineral is to be maintained 
collectively. Total cost will be 
shared/worked out on the basis of 
lease area among users. 

That the haulage road from lease 
area to link road has been properly 
maintained by proponent with its 
own expenditure & properly 
maintained. 

51. Proponent will provide adequate 
sanitary facility in the form of 
mobile toilets to the labours 
engaged for the project work. 

That the Project Proponent has 
established adequate sanitary 
facility for the workers and other 
staff. 

52. Solid waste material viz., gutkha 
pouchs, plastic bags, glasses etc. to 
be generated during project activity 
will be separately storage in bins 
and managed as per Solid Waste 
Management rules.  

That a dust bin has been provided 
within working area for collection 
of solid waste material.  
A copy of photographs of dust bin is 
annexed herewith and marked as 
ANNEXURE R-12. 

53. Green area/belt to be developed 
along haulage road in consultation 
of Gram Sabha/Panchayat. 

That the Project Proponent has 
developed the green belt along the 
haulage road as per consultation 
with Panchayat and villagers. 

54. Natural/customary paths used by 
villagers should not be obstructed 
at any time by the activities 
proposed under the project. 

That the Natural/customary path 
used for local villagers has not been 
obstructed during course of mining. 

55. Digital processing of the entire 
lease area in the district using 

This condition does not pertain to 
the answering Respondent. 
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remote sensing technique should 
be done regularly once in three 
years for monitoring the change of 
river course by Directorate of 
Geology and Mining, Govt. of 
Uttar Pradesh. The record of such 
study to be maintained and report 
be submitted to Integrated 
Regional Office, MoEF&CC, GoI, 
Lucknow, SEIAA, U.P. and 
UPPCB. 

 

56. A copy of clearance letter will be 
marked to concerned 
Panchayat/local NGO, if any, from 
whom suggestion/representation 
has been received while processing 
the proposal. The clearance letter 
shall also be put on the website of 
the company. 

That a copy of EC has been 
circulated to concerned 
Panchayat/Local NGO. 

57. State Pollution Control Board shall 
display a copy of the clearance 
letter at the Regional Office, 
District Industry Centre and 
Collector’s Office/Tehsildar’s 
Office for 30 days. 

This condition does not pertain to 
the answering Respondent. 
 

58. The project authorities shall 
advertise at least in two local 
newspapers widely circulated, one 
of which shall be in the vernacular 
language of the locality concerned, 
within 7 days of the issue of the 
clearance letter informing that the 
project has been accorded 
environmental clearance and a 
copy of the clearance letter is 
available with the State Pollution 
Control Board and also at web site 

That the Project Proponent has 
made advertisement in two local 
newspapers that environmental 
clearance has been accorded at that 
point of time.  
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of the SEIAA at 
http://www.seiaaup.in and a copy 
of the same shall be forwarded to 
the Integrated Regional Office, 
MoEF&CC, GoI, Lucknow, 
CPCB, State PCB. 

59.  The MoEF& CC/SEIAA or 
any  other competent authority 
may alter/modify the above 
conditions or stipulate any further 
condition in the interest of 
environment protection. 

This condition does not pertain to 
the answering Respondent. 
 

60. Concealing factual data or 
submission of false/fabricated data 
and failure to comply with any of 
the conditions mentioned above 
may result in withdrawal of this 
clearance and attract action under 
the provisions of Environment 
(Protection) Act, 1986. 

The said condition is being 
complied. 

61. Any appeal against this 
environmental clearance shall lie 
with the National Green Tribunal, 
if preferred, within a period of 30 
days as prescribed under Section 
11 of the National Environment 
Appellate Authority Act, 1997. 

The said condition is being 
complied and followed. 

62. Waste water from potable use be 
collected and reused for sprinkling. 

That the waste water from portable 
use is collected in dump & used for 
sprinkling. 

63. During the school opening and 
closing time transportation of 
minerals will be restricted. 

The proponent has developed 
haulage road to link road & no 
school comes in the periphery of 
transportation route. 

64. A width of not less than 50 meter 
or 10% width of river can be 
restricted for mining activities 
from river bank. A condition can 
be imposed that mining will be 
done from river activities from 
river bank 

That the mining activities has been 
carried out as per approved plan. 
10% of total width of river has been 
marked as “Restricted zone for 
Mining” & no mining & allied 
activities shall be undertaken with 
in restricted zone. 
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5. That the conditions of the Consolidate Consent to Operate and 

Authorization and compliance made thereto are as under:  

Sr. 
No
. 

Conditions Compliance made 

General Conditions:  
1. The applicant shall get analysed the samples of 

effluent/emission/hazardous wastes at least once 
in a three month from the laboratory recognized 
by the MoEF and shall report to the UPPCB. 

This condition is not 
applicable in the 
case of mining.  

2. The applicant shall however, not without the prior 
consent of the Board bring into use any new or 
alteredoutlet for the discharge of effluent or gases 
emission or sewage waste from the unit. 

This condition is not 
applicable in the 
case of mining. 

3. Treated Industrial waste water and domestic waste 
water shall be disposed jointly at one disposal 
point. The applicant shall provide discharge 
measurement equipment at final disposal point. 

This condition is not 
applicable in the 
case of mining. 

4. The applicant shall strictly comply with conditions 
of this CCA and submit compliance report of 
stipulatedconditions within 30 days of receipt of 
this CCA. If at any point of time, it is found that 
the industry is notcomplying with stipulated 
conditions or any further direction/instruction 
issued by the Board, legal actionshall be initiated 
against the applicant. 

That the Project 
Proponent is duly 
complying the 
applicable conditions 
of the CCA.  

5. The applicant shall maintain good house-keeping. 
All valves/pipes/sewer/drains etc. must be leak-
proof 

This condition is not 
applicable in the 
case of mining. 

6. The industry shall provide uninterrupted entry to 
the STP/ETP inlet and outlet points, Air 
PollutionControl equipment and stack for smooth 
sampling/monitoring of efficiency of pollution 
control systems. 

This condition is not 
applicable in the 
case of mining. 

7. The industry shall provide Inspection Book at the This condition is not 
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time of inspection to the Board's officials. applicable in the 
case of mining. 

8. Whenever due to any accident or other unforeseen 
act or event, such emission occurs or is 
apprehended tooccur in excess of standards laid 
down, such information shall be reported to the 
Board's offices and allother concerned offices. In 
case of failure of pollution control equipment, the 
production process connectedto it shall be stopped 
with immediate effect. 

This condition is not 
applicable in the 
case of mining. 

9. The industry shall operate in a manner so that all 
emissions be emitted through designated 
chimney/stackonly. 

This condition is not 
applicable in the 
case of mining. 

10. In case of any damage to the agriculture 
productivity, human habitation etc. by the 
operation of industry,it shall be imperative to stop 
production in the industry with immediate effect 
and such information shall bereported to Board's 
offices. The industry shall be liable to pay 
compensation also in such cases as decided bythe 
Competent Authority. 

It is agreed and 
being followed. 

11. The applicant shall apply before the 60 days of 
expiry of CCA or any change in production types/ 
Productioncapacity/manufacturingprocess/capacit
y enhancement etc. or any change in effluent 
dischargepoint or emission point 

That the Project 
Proponent will 
comply with the 
condition as and 
when requires.  

12. The Board reserves the right to revoke/add/modify 
any stipulated condition issued along with CCA, 
asmay be necessary. 

The said condition is 
agreed. 

Specific Conditions: 
1. This consent is valid only for products and 

quantity mentioned above. Industry shall obtain 
prior approvalbefore making any modification in 
product/process /fuel/ Plant machinery failing 
which consent would be deemed void. 

The said condition is 
agreed. 

2. The Unit shall comply with various provisions of 
Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control 
of Pollution) Act 1974 as amended and all other 
applicable rules notified under E.P. Act 1986. 

That the Project 
Proponent is 
complying with the 
conditions and 
undertakes to 
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comply the requisite 
statutory 
compliance.  

3. The Unit shall dispose the hazardous waste 
through authorized recyclers/TSDF and comply 
with theprovisions of Hazardous and Other 
Wastes (Management and Trans-boundary 
Movement) AmendmentRules, 2016 as amended. 

This condition is not 
applicable in the 
case of mining. 

4. The Unit should be operated in such a way so that 
there is no adverse impact on public and 
environment. 

That the mining is 
being carried out by 
abiding the 
conditions of the EC 
and CCA and there 
is no adverse impact 
on public and 
environment. 

5. The Unit shall submit quarterly monitoring reports 
of treated effluent from a certified / 
approvedlaboratory under E.P. Act 1986. 

This condition is not 
applicable in the 
case of mining. 

6. Unit shall comply with CAQM direction passed 
time to time. 

That the Project 
Proponent complies 
with CAQM 
direction passed time 
to time. 

7. Unit shall comply with CAQM direction no. 66 
regarding operation of units during GRAP. 

That the Project 
Proponent complies 
with CAQM 
direction no. 66 
regarding operation 
of units during 
GRAP. 

8. Unit shallcomply with the Environmental 
Clearance issued to the PP.  

That the Project 
Proponent is 
complying 
conditions of the 
Environmental 
Clearance. 

9. Unit will follow all the guidelines/conditions 
regarding NOC issued by the District Magistrate, 
Ghaziabad and Mining Department. 

That the Project 
Proponent is 
complying all the 
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guidelines/condition
s regarding NOC 
issued by the District 
Magistrate, 
Ghaziabad 
and Mining 
Department. 

10. The unit will have to ensure permission from the 
UPGWD/CGWA for ground water extraction and 
it willbe the responsibility of the industry to 
comply with the various conditions of the 
permission taken. 

That the Project 
Proponent is not 
extracting ground 
water for the purpose 
of mining, hence 
there is no 
requirement of 
permission from the 
UPGWD/CGWA. 
Although Project 
Proponent 
undertakes to take 
permission from the 
UPGWD/CGWA for 
ground water 
extraction as and 
when required.  

11. The unit shall submit the point wise compliance 
report of the conditions imposed in the CTO 
issued by the Board for year 2026 and audited 
balance sheet for the current year and the details 
of fees deposited during last three years within a 
month otherwise this CTO may be revoked. 

Noted for 
compliance at 
relevant point of 
time. 

12. If the CPCB or UPPCB issues the Closure order 
against the industry this consent order stands 
automatically suspended for that period. 

It is agreed. 

13. The unit shall submit Environmental Statement in 
prescribed form V as per rule no.14 of E.P Rules 
1986. 

The said condition 
has been complied 
and the Statement 
has been duly 
submitted. 
A copy of the form-v 
of the latest financial 
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year 2024-25 is 
attached herewith 
and marked as 
ANNEXURE A 

14. The unit shall abide by all the orders / directions 
issued by Hon’ble Supreme Court, Hon’ble High 
Court,Hon’ble National Green Tribunal, CAQM, 
Central Pollution Control Board and U.P Pollution 
ControlBoard for protection and safeguard of 
environment issued from time to time. 

That the Project 
Proponent 
undertakes to abide 
by all the orders / 
directions issued by 
Hon’ble Supreme 
Court, Hon’ble High 
Court, Hon’ble 
National Green 
Tribunal, CAQM, 
Central Pollution 
Control Board and 
U.P Pollution 
Control Board for 
protection and 
safeguard of 
environment issued 
from time to time. 

15. Any source of emission other than that mentioned 
in the Air consent seeking application will not be 
permitted by the Board. 

It is agreed and 
complied with. 

16. The unit should ensure the operation of the air 
pollution control system such as water sprinklers 
etc insuch a manner that the air emission confirms 
with the standards prescribed under the E.P Act 
1986 asamended. 

That the Project 
Proponent gets 
sprinkled the water 
to suppress the dust 
and to maintain the 
standards prescribed 
under the E.P Act 
1986 as amended. 

17. The unit shall obtain prior consents in the event of 
any addition of new emission generation sources 
suchas- Boiler/ Furnace/ Heaters/ D.G. Sets or 
alteration of existing emission sources in 
accordance with section-21/22 of air Act 1981 (as 
amended respectively). 

This condition is not 
applicable in the 
case of mining. 

18. The unit should be operated in such a way so that That the mining is 
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there is no adverse impact on public and 
environment. 

being carried out by 
abiding the 
conditions of the EC 
and CCA and there 
is no adverse impact 
on public and 
environment. 

19. MSW waste should be suitable segregated. A 
separate and isolated MSW collection center 
should be 
provided. 

This condition is not 
applicable in the 
case of mining. 

20. The Unit shall develop proper green belt and rain 
water harvesting system as per guidelines. For 
greenbelt at least 8 feet height plants should be 
planted which shall be properly protected as 
proper irrigation and 
manoeuvring arrangements shall be made. For the 
development of the green belt the guidelines 
issued videBoard office order no. 
H10405/220/2018/02 Dt. 16-02-2018 shall be 
complied. 

That the Project 
Proponent has 
developed green belt 
area.  

21. Unit shall establish Miyawaki forest as per the GO 
no. 1011/81-7-2021-09(writ)/2016 dated 
13.10.2021of Deptt. of Environment, forest and 
climate change and BG of Rs. 50,000/- be 
deposited within a monthtime along with the 
proposal for proposed plantation. 

That this condition 
has been covered 
under the conditions 
of the development 
of the green belt 
area.  

22. Unit shall comply with the CAQM (Commission 
for Air Quality Management in NCR and 
AdjoiningAreas) direction no. 53 and 62-66 and 
other direction issued time to time regarding use 
of cleaner fuel andany other directions that 
CAQM gives in this context. 

That the Project 
Proponent complies 
with the CAQM 
(Commission for Air 
Quality Management 
in NCR and 
Adjoining Areas) 
direction no. 53 and 
62-66 and other 
direction issued time 
to time regarding use 
of cleaner fuel and 
any other directions 
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that CAQM gives in 
this context. 

23. Unit shall comply with the CAQM (Commission 
for Air Quality Management in NCR and 
AdjoiningAreas) direction no. 55 and 62 regarding 
DG sets and any other directions that CAQM 
gives in this context.  

That the Project 
Proponent complies 
with CAQM 
(Commission for Air 
Quality Management 
in NCR and 
Adjoining Areas) 
direction no. 55 and 
62 regarding DG sets 
and any other 
directions that 
CAQM gives in this 
context. 

24. Unit shall operate and maintain/upgrade the Air 
pollution control device in such manner that 
emission should be as per norms prescribed by 
CAQM. 

That the Project 
Proponent gets 
Sprinkled water to 
suppress the dust.  

25. For operation of DG sets during GRAP period unit 
shall comply with CAQM direction no. 55 and 68. 

That the Project 
Proponent complies 
with CAQM 
direction no. 55 and 
68. 

26. Unit shall submit latest stack/ambient air 
monitoring report from NABL approved 
laboratory within onemonth. 

That the 
stack/ambient air 
monitoring report 
has been already 
annexed while 
dealing with the 
conditions of the 
Environment 
clearance 

27. Unit shall comply with Environment 
clearance/permissions obtained for mining from 
competentauthority. 

That the Project 
Proponent complies 
with Environment 
clearance/permission 
so obtained for 
mining from 
competent authority. 
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28. Unit shall comply Environmental Clearance from 
State Level Environmental Impact 
AssessmentAuthority, U.P. vide letterno. 
201/Parya/SEAC/5793/2019dated 29.09.2021 and 
letter no. 
27/Parya/SEAC/5793/2019 dated 27.05.2021.  

That the conditions 
of the Environmental 
Clearance are being 
complied.  

 

6. That the Project Proponent/Respondent No. 5 and 6 has all kinds 

of requisite permissions from the respective authorities such as, 

Consolidated Consent-to-Operate and Environmental Clearance in 

order to continue the mining activities. 

7. That, in view of the above facts and circumstances of the case and 

the answering Respondent has a good case on merits and the 

Original Applicant has made bald allegation without any 

substantive proofs/evidence to substantiate their allegation hence, 

the present original Application may be disposed of in accordance 

with law and the mining of the answering Respondent may be 

resumed. 

8. That the supporting Affidavit is being filed along with this 

Compliance Affidavit.  

FILED BY  

THROUGH                                                                         

 
SAURABH RAJPAL  

(ADVOCATE FOR RESPONDENT NO.5 &6) 
OFFICE:-D-206, 2ND FLOOR,  

LAJPAT NAGAR-I,  
NEW DELHI-110024 

MOB: -99717 92885 
                                          E-MAIL: -advocatesaurabhrajpal@gmail.com 
PLACE – NEW DELHI 

DATE -       15.04.2025  
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KARTIK ENTERPRISES 
Deals In: Bedsheet, Blanket, Quilt, Pillow, Almirah 

Address: Main Delhi Road, Indrapuri, Loni, Ghaziabad- 201 102 

Ms. NesPanther..Sewzity 
Guarcl. Sexice. 

S.No. 

CASH MEMO/BILL 

lage.ashaya,.comi, Gzka. 
Mob. ...3G39446481. 

PARTICULARS 

Srq* (25a ) 

ash Receivec 

E. & O.E. 

QUANTITY 

loo 

Serial No. :82 

Dated !8.2.2924. 

RATE AMOUNT 

4o,000 

6o,o00 

TOTAL00,o00 
For KARTIK ENTERPRISES 

1. Lon, Signature 

45972



GARG FURNITURE HOUSE 
SHOP NO. 056, MAIN ROAD, LONI, GHAZIABAD (U.P) 

Ms.ANE.IS.fA.NIA.£RS.ECN.RA.IN.CaUARD. 

Party's Phonel/Mob No. S30La y..S.J... 
S.No. 

BILL/INVOICE/CASH MEMO Original : White, Duplicate : Pink, Triplicate : Green 

Amount In 

DESCRIPTION OF GOODS 

('nage-faehaaj Lo) 

WordLamly.gotu. Ah.sa. 
.OSEuno.e..ca. 

TERMS & CONDITIONS: 
1. All disputes are subject to Gzb. Jurisdiction 

2 Goods once sold will note be take back 
3 Company is not responsible for any loss, damage of goods in transit. 
4 Interest @ 18% will be charged if the bill not paid on presentation. 

QTY 

Total Sale 

Dicount 

Cartage 

BOOK NO. 

INVOICE NO. 

DATE O) -12- 024 
RATE 

11 

GRAND TOTAL 

Rs. 
AMOUNT 

2up00 

P. 

For Garg Furnituçe House 

Signature 

46973



R bo9/2005 

2) 

3) 
4) 

s) 

7) 

yaltNILL.PAcHAYRA,.LON. 

2eo 
So 43 - Ltu 

So 

NEw°ANTHERsEURTY SUARDSERVICE 

s 

faqroT 

So 20 

25o 

fis :o8-o-2a25 

250 

Rs. P 

3o, oo0 J 

o, oo -

134oo -
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4A. 9873935390, 9560475491 

2) 

3) 

c) 

minig Contacto fen khand 

imany 

Solas ight 

�Bft att, TAIG-201102 

fTis.!-3-2o24 

G S.csR 

A 

Bookg Saionay 

ANNEXURE R-8 (Colly)

64991



65992



66993



67994



SI. 

262 

Shree Ganeshay Namaha 

JOGINDER WATER SUPPLYER 

Date: og-24 

Name Ne eDdLc Sessot GyaSeyie 

Near Pathshala More ,Khekra Bagpat, U.P 

Particular 

Ph: 8000400052 

wate Tau he 

|-2-2y 

wati 

Rate Amount 

Total Add roo 

Sispgtyfa 
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68995



s. 

268 

Shree Ganeshay Namaha 

JOGINDER WATER SUPPLYER 
Near Pathshala More ,Khekra Bagpat, U.P 

Ph: 8000400052 

Particular 

fo wats Iauke 

Name NeRakhee cuMs Gumel.Seuwe 

|-3-24 3-3-29 

Date: 

Rate 

2-4-2y 

Amount 

|Total'Add oD 

slgyatye 

69996
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REPORT 
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At 
 

Gata No.303mi ,313mi, 290mi, 301mi, 303, 
304mi,314mi,297mi,298mi, 302mi, 311mi, 312mi, 

313mi&314mi Khand No.-02, 
 Village-Panchayara, Tehsil-Loni, Ghaziabad, U.P., 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 For 
 

M/s New Panther Security Guard Service
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1- Introduction 

Ground water is a precious and the most widely distributed resource of the earth and unlike 

any other mineral resource, it gets its annual replenishment from the meteoric precipitation. 

The world’s total water resources are estimated at 1.37 × 108 million ha-m. Of these global 

water resources about 97.2% is salt water mainly in oceans, and only 2.8% is available as 

fresh water at any time on the planet earth. Out of this 2.8%, about 2.2% is available as 

surface water and 0.6% as ground water. 

Even out of this 2.2% of surface water, 2.15% is fresh water in glaciers and icecaps and only 

of the order of 0.01% (1.36 × 104 M ha-m) is available in lakes and reservoirs, and 0.0001% 

in streams; the remaining being in other forms -0.001% as water vapour in atmosphere, and 

0.002% as soil moisture in the top 0.6 m. Out of 0.6% of stored ground water, only about 

0.3% (41.1 × 104 M ha-m) can be economically extracted with the present drilling technology, 

the remaining being unavailable as it is situated below a depth of 800 m. 

Thus, ground water is the largest source of fresh water on the planet excluding the polar 

icecaps and glaciers. The amount of ground water within 800 m from the ground surface is 

over 30 times the amount in all fresh water lakes and reservoirs, and about 3000 times the 

amount in stream channels, at any one time. 

At present nearly one fifth of all the water used in the world is obtained from ground water 

resources. Agriculture is the greatest user of water accounting for 80% of all consumption. It 

takes, roughly speaking, 1000 tons of water to grow one ton of grain and 2000 tons to grow 

one ton of rice. Animal husbandry and fisheries all require abundant water. Some 15% of 

world’s crop land is irrigated. The present irrigated area in India is 60 million hectares (M ha) 

of which about 40% is from ground water. Surface water and ground water may be viewed 

as two different forms of occurrence of the same total water resources. Tubewell schemes 

may be integrated with the canal irrigation schemes (composite irrigation) by suitably 

spacing them along a line in between the distributary and the drainage line and so designing 

that the subsoil water level is kept steady at a desired level. 
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The tubewells intercept the canal seepage and serve as an anti-water logging measure and 

enable the benefit of irrigation facilities to be spread to wider areas. Supplemental ground 

water irrigation is proposed to be introduced in the command areas of a number of major 

irrigation systems like the Yamuna canal, the Cauvery and the Krishna deltas to enable 

intensive agricultural development. 

2- Location 

District Ghaziabad is situated in the middle of Ganga-Yamuna doab and spreads over 1966 

sq Km. It is bounded by longitude 770 12' 780 13' latitude 280 26' 280 2.0 RAINFALL & 

CLIMATE 54' and is underlain by Quaternary sediments. The district is administratively 

divided into 4 tehsil and is further divided into 8 development blocks. Ghaziabad is drained 

by river Yamuna and Ganga and their tributaries namely Hindon and Kali, Minor 

distributaries of Kali Nadi being Hawa drain Chhoiya Nala and Chhoiya Nadi. The irrigation 

in major part of the district is by means of minor irrigation structures such as tubewells 

capacity wells and surface irrigation system i.e. canals. Upper Ganga canal and its tributaries 

irrigate western part of the district and Anup Shalon branch of upper Ganga Canal irrigate 

eastern part of the district. Hapur and Loni block are practically devoid or surface irrigation. 

 

Geographical Area (Sq. Km.)        488 km2 

Number of Tehsil/Block Tehsil 4 / Block 8 

    Number of Panchayat/Villages             Panchayat 73 / Vill. 580 

Population             3,343,334 

 

1005



HYDRO-GEOLOGICAL REPORT 

3 

 

 

 
 

 
 

 
 

 
 

 
 
 

 
 

 
 

 
 

 
 
 

 
 

 
 

 
 

 
 
 

 
 

 
 

 
 
 

 
 

 
 

 
 

 
 
 

 
 

 
Figure-1.Map of district Ghaziabad 

 
3- Project site 

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 314mi,297mi, 

298mi, 302mi, 311mi, 312mi, 313mi &314mi , Khand No.-02, Village-Panchayara, Tehsil-Loni,  

Ghaziabad, U.P., on river Yamuna River Bed.  

Figure-2 Project Site showing Total area & Workable Area 
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4-Physiographic divisions 

The Ghaziabad district in Uttar Pradesh, India, is situated within the Ganga-Yamuna Doab, 

meaning it lies between the Ganges and Yamuna rivers, presenting a mostly flat plain 

topography with the Hindon river flowing through it, dividing the area into "Cis Hindon" (east 

of Hindon) and "Trans Hindon" (west of Hindon) regions; the land is primarily composed of 

alluvial deposits and can be further categorized into older alluvial plains, older floodplains, 

and active floodplains depending on proximity to the river bank. 

 

Figure -3. Map of Ganga Basin 
 

 

 

 

 
 
 
 
 
 
 
 
 

 

 

 

5-Climate and Rainfall 

The rainfall in the area is mainly due to southwest monsoon and nearly 80 to 85% of the 

annual rains occurs between July and September. Remaining 15% to 20% rain is distributed 

unevenly, some times rain also occurs between January and March. The normal Annual 

rainfall of the district has been reported to be 731 mm based on data from 1901 to 1970. 
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There is a large variation in rainfall in space and time. The district is endowed with typical 

climate with extremes in summer as in winters. The mercury shoots up to 400C or even more 

during peak summer and dips to less than 50C during the month of January. Winter spans 

from mid of November to mid of February. Summer months are April to middle of June which 

ends with onset of monsoon. 

6-Topography 

The topography of Ghaziabad district in Uttar Pradesh, India is primarily a flat plain, situated 

within the Ganga-Yamuna Doab, characterized by the presence of older alluvial plains, older 

flood plains, and active flood plains, with the Hindon River being a major drainage feature, 

and the Yamuna River forming its western boundary, marking a distinct border with Delhi; the 

land is generally flat with slight variations in elevation due to the river systems and their 

associated floodplains. Average elevation of district is 216m with range of 198-243m for 

minimum to maximum. 

Figure-4 Elevation map of Ghaziabad district 
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7-Geomorphology 

The entire district of Ghaziabad forms the part of Ganga-Yamuna doab, eastern boundary is 

marked by Ganga river and the river Yamuna defines the western boundaries. The area 

represents almost a monotonous flat plain dissected by drainage of different order. 

Ghaziabad town is situated almost in the old flood plain of river Hindon. Morphologically, the 

area can be divided into 3 morpho units viz a viz (i) older Alluvial Plain (ii) Older Flood Plain 

and (iii) Active Flood Plain. The banks of rivers are steep and ravinous. The older alluvium 

occupies the entire upland and interfluve area occurring between major drainage ways i.e. 

Yamuna and Hindon and Hindon and Ganga. 

8-Land use / land cover 

The predominant land use is agriculture, occupying the largest area, with built-up areas 

concentrated mostly in the western part of the district, constituting the second highest land 

use category; open land makes up a smaller portion, while water bodies represent a very 

small percentage of the total land area; overall, agriculture and built-up areas take up the 

majority of the land in Ghaziabad district.  The LULC map shows the change in LULC pattern 

from 2000-2020. 
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Figure-5 LULC map shows the change in LULC pattern from 2000-2020. 

   9-Soil 

The development of soils in the district can be ascertained to different erosional and 

depositional agencies. Different morphological units have been bestowed with different types 

of soils. The soil range from pure sand to stiff clays, with combinations of these two extreme 

litho units. The pure sand is called Bhur. Clay is called Matiyar. When the sand is mixed with 

clay in equal proportion the soil may be termed as Dumat or loam a good agricultural soil. 
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    10-Hydrogeology 
 

Regionally the eastern half of the district forms part of Ganga alluvial plain where as its western 

part in close proximity of Hindon and Yamuna rivers represents marginal alluvial plain 

Tectonically the alluvial plain of Ganga basin represents a structural trough (Fore deep) or 

down wrap of earth crust. The Original of which is correlated to plate tectonic and Himalayan 

uplift. The area is underlain by quaternary sediments, there thickness increase from west to 

east and also towards north east. As per available subsurface alluvium in the district varies 

from 115 m to 450 m. In Hindon Yamuna doab, the thickness of quaternary sediments including 

alluvial deposit varies from 300 m the north to 115 m in the central part of the Western side 

of Hindon river.On the basis of exploratory drilling carried out in the area Annexure-I three tier 

aquifer system has been identified down to a depth of 450 mbgl. The first aquifer system 

extends down to a depth of 125 mbgl and extends down to 200 mbgl in north part of the 

district. Thickness of aquifer decreases in the western part of the district and depth of bedrock 

is shallow. The aquifer material is medium to coarse grained sand exception being Trans 

Hindon area. The yield varies between 1000 and 2500 lpm. Transmissivity ranges from 300-

2000 m2/day. The quality of formation water is good in the eastern part of the district and 

deteriorates in the western part of the district in trans Hindon area. Second aquifer system 

exists in the depth ranges of 170- 350 mbgl. The aquifer medium is medicine to fine grained 

sand with occasional coarse grained sand. The quality of formation water is good. The 

tubewells are yielding 1000-2000 lpm at a considerably high drawdown. The third aquifer 

system occurs below 350m and continues down to depth explored of 450 m. Since no tubewell 

has been constructed in this aquifer group, therefore aquifer parameters are not known. As 

per electrical log the quality of formation water seems to be good.
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11-Ground Water Resources Assessment 

 
Groundwater resource assessment of the Loni Block has been estimated by Central Ground Water 

Board and Govt. of Uttar Pradesh for the year (2023-24).The details are given below: 

 

Annual Extractable Ground water Resources (ham) 7,113.88 

Ground water Extraction for all uses (ham) 9,813.99 
 

Ground Water Recharge (ham) 7,904.31 

Irrigation 8,493.60 

Domestic 88.27 

Industry 1,232.12 

Total 9,813.99 

Natural Discharges (ham) 790.43 

Stage of Extraction 137.96 

                Groundwater resource assessment of the Loni block 

 
According to Block wise Ground Water Resources Assessment 2023-24 done by CGWA Loni Block falls 

under Over Exploited. 

12. Hydrogeological controls of ground water 

The groundwater availability is controlled by hydro-geological situation characterized by occurrence 

of alluvial formation. The hydro- geological set-up & the following distinct physiographic units 

influence the controls of ground water occurrence. 

(I) Isolated & nearly closed alluvial basin. 

(II) Newer flood plain deposits. 

13- Analysis of percolation of water  

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 297mi, 

298mi, 302mi, 311mi, 312mi, 313mi &314mi, Khand No.-02, Village-Panchayara, Tehsil-

Loni, Ghaziabad, U.P. on river Yamuna River Bed and ultimate mining depth is 2.40mt. Max. 

& Min. elevation is 208mRL & 207mRL with zero level of 205mRL. Many small pits were 

dugged in the mining area more than mining depth to check percolation of water from 
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ground and there no percolation of water occur, hence mining will not disturb the water 

level of that area. The photographs of pits shown in fig. 
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Photographs of Water Collection from yamuna river 
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Photographs of Water Collection from Hand Pump 
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From                                                                                                  Date:  

 

M/s New Panthar Security Guard Service 

Proprietor - Shri Bani Singh S/o Shri Raghunath Singh 

R/o – Salasar complex, 306, Shankar Vihar Colony, Kuraishi 

District - Aligarh, U.P. 

 
To,                                                                                                           
 

The Member Secretary, 

U.P. Pollution Control Board, 

Building No. TC-12V, 

Vibhuti Khand, Gomti Nagar, 

Lucknow -226010 

 
 

Subject: Compliance of Environmental Clearance Conditions for Ordinary Sand  Mining Project at 

Yamuna  River, Gata No. 303mi, 313mi, 290mi, 301mi, 303, 304mi, 314mi, 297mi, 298mi, 

302mi, 311mi,312mi, 313mi & 314mi, Khand No.- 2, Village: Pachayara, Tehsil : Loni & 

District: Ghaziabad, State: Uttar Pradesh, (July 2024 to December 2024) 

 

Ref: MoEFCC Proposal no- SIA/UP/MIN/55952/2020 & SEIAA, U.P File no- 5793  

  

Dear Sir, 

 

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, for 

MoEFCC Proposal no- SIA/UP/MIN/55952/2020 & SEIAA, U.P File no- 5793 on date 27-05-2021. 

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the 

Environmental Clearance is enclosed as hard and soft copy formats. 

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the 

progress of the project on letter & spirit. 

 

Thanking you, 

 

Yours Sincerely, 

 

 
 

 

Bani Singh  

(Project Proponent) 
  

Copy to: 

 
1. The Regional Officer, MoEF&CC, GOI, 5th Floor, Kendriya Bhawan, Sector H, Aliganj Lucknow-   226020. 

2. The Director  & Secretary (SEAC), Directorate of Environment, Lucknow, Uttar Pradesh 

Annexure-IV1019
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impi' ...... d .. quoIity '" 51<0 '" -.amkolv w. __ of -" ''''''''' ...... '01'" pi'0je<1S/IooII. ......... _1Dpm_ '" ,_ I""", f<uiI ........ ....nord>, __ , ..... , .. -. etc. cati I",,,, • p&'t '" ...:to 1'f<II'" me. 
Tho pi'0j0a pi'""""",,, _ P'_ "!>M.te budicl for ......... nify d."",p ,oeo4 ottM_ """ """"" _ ..... "''''' ........... 

Ii, G, .... ~ Oeo ,'ep " ...... >h •• lit <ltfled..." loIboIt'c Cf'O, ,,*,,',oa''''''''''''' __ 01 pIont 'I!ede>_ in 
"""""-otIon..ith 1M ~ OfO/Ho:wtkuf"". ~ 

20, ~'''' "ott piIH ,I>0Il lit .......... ....., lor _ted ' '''' ..... " ""'I, WHlIN ''''' .... _ be .Wlled lOt ...... 

<O'Vt'f /lfoe "' .... U .... 
ll, or_",I_forIirU,., ......... "'_OI ...... 
l;!, .... E ..... .......en\.aT _,""""" ............ '" _ "'" II\Imc ,he __ I pi-. ,nd .. lwnittm 10 tIoo SU ...... 

ll. Tho 00s1ri<\ .......... ~ """"" q ... 'orIV "'_ toIIipLo ..... 01 tile '\lpuIo'"" ,_110m.. "'" "'Of«' _nt wit ... """ "'" _~ to tho 0GUIcI MII*'I OTl\af by rurni.,..,. .... feCI.itI1e 
doUJ\fIIOf ... U.,."."ORIIO<!rc '<1>M'. In co .. 01 0<1'/ -. 01 " ' ....... 'ed cordI1iono tIoo OIU4<1 M ..... 0ftI< ... 
.. II '0j)0ft TO 51: ........ 

1' . !too Plojoe<t PI_oeo. "... _ ... ~ '-" on !he >toM '" ''''"'ph ..... 01 1100 Wphled 
"""""""" de ......... ~ _". ,.o<Un '" mon'I<"'" <iii" (both in r.....d , ><>It <opIn) ' 0 1100 SU ...... 
.... Ok .. 1<1 Ollie", WHI tIoo ,e<p«tNo ~ 0fIj", of .... S ......... _ Con!n>I _ by Iu ...... WHI 1>1. 
_bot OYO<'II'H' 

U. A «I!II' d thr 010 .. _. ,." .. """, ..... '" by thr "'_, to ..... _ P.nd>fv ... liIo , .. io.orJ, M..-.poI 

GorPOO-""'" """ .......... l ..... 8Ody. 
26. T, __ """, 01 m ..... lob ............... by ~ ,he """" ,,,.tt .... ..i'~ ...--"" .. _ .. ~ m_ ,0 • .oId ~~ .. tm_....., "';1 ... 01 mino<l#_, 
11. W ........... ". .... ,,"'penry """ .. ~ion ...... _ "" ~ ....... .., , tr,,'ed borforo ~ 'n' o ...... 

boct.> thor ...... 011 ""","", <houId <r>nlonn '" dHo "",,,,_ PI ..... bod by MolfJCP(l,. 
11. M ........ 1h.tI boo ''''on lor""",,,,, 01 ...... _ '0 tIoo _ pcooibed by C.P.C.S. 
H . 5po<ioI M ..... ,.. .,.,.. be odopted to pi'oo.=! mc ......... __ .. I .. , ... dHo IMpxI' 01 mini .. _tiel. 

M.inl~ 01 ViI4;' .- Ito""", wNtI> ,,....pott.Jion of "'""'" ........ '" II '0 bt undort ..... "'. bo 
arrled ..... 1 by!lle PlOjoa poponen, ......,w.ty 01 loIIown ,""""",," 

)0, M .. _~ '0< PI ___ l _Irol d ..,., .. oolon """ .... n ...... eft' 01 >It ...... bt u",It'tikon. l'I"otoction 01 
durn"' ................ K""'I. "..." ... <a'lIod ..... , ""'~ ....... >\lIe.....m". .. OIhOi' ... ~_ ... lttI.,. 

II ~ _.,e oocIIoI ,--,toiIIty. , .... 01 ~ 01 I"'" 10I4iI PI*" con 0< IOU/Income ~ I, 101&'-11 '0 
.... ..........ud for touI_ pttlod. Ito budfe! 11 to lit ~Jfty m ..... _. C£ A """,_n, """ boo ~ 
......, on _ 01 10<>1 _on!. h:otne , .......... rne._ .. _h UfO help In .p/if!rncn' 01 ]iOOf _ 01 
_, <_om""'" Iho ,,_, ..... d .... ~ "'"" bo idon,ifiecI. Tho "' ..... MIm. QfI inducIo 
oa_wch .. rio "op"",,' oil_I ...... trill! ....... ... <Nt"', tr~ diruIbuuon "' ........... Onrb Ole. 

32. _Uty lor odopti" ..... ft, "n~ ., ..... "'"" boo • .<pI .. ecI """ cIt!>ik 01 <Me: ....... 60. ouch ~ ,oor/~ 
_ ... w ........ propo>t<I TO'" PlcMcItd ...... PI*" Ploponenr, .. _ ..... lit w\I<rOlled .... _ OJ 

""",til< tr ......... n .. 01 ""' . ... 01 e ............... a .. ' ..... 
u. n. lund • .--lor .................. _"""'" __ """"" ... ~'PI In_OT. 0<C0UI'it WHI"-lel not 

boo d~"od I .... _ "",pou. VNt""'" ~~. "-lei ... , .. ,,,,,ted 10 ,"'" -..... 01 erMr_"" 
r .......... . nd it>~.,;on.I Offi<o 1oca,..,.1 I...a-, SI:JM, U''''''' uPPCe. 

34, _,...., ""'" ...,..,.a '0 ,.., .. tiorVonp,_' ..., ,o<O<nm._ m .... one! opted ..... ~ "'bile 
IWMlrc """ be _ittod '0 ,,... Oktrit, .....,.. Officer. <oo:><ern ~ .. ""'"' 0IIiut d UPPC8 ...., Sf ...... wi,,,,. OJ 
m~~ 

H. erMr"""''''''''' ...... "'. II "'*" TO 010.....,,, <IHtonot ......... ,"'" ~il. (1'1"01_) Atl.. I~n If",., JIoe 
com~"", .... hoflty, II oppkobl.'o tltIs PtOjKt. 

16 n. PI"""""n, __ ...... I~ <IiIr I .. nest ... 01 .... 1 ... 110 in thr ...... _ on " .. __ '" 
... cIt, ~ .... tIe oeot.., II _ oed. _ "Ie&_d ........... "..., lit , ...... In <CIMII1t;o1lon _ .... Sto .. 
Wildfile De!>a<"" ..... fOt 1M pur,..,..., _ .. ..-. _ ... ",,'ed -....... 1M ..... k~ .... bo<r, tIoo ... "". U1 .. '" 
tho, w<h 011 .... ~ ...... '" ...... bl~ by 'he ..... ko<. <kif.., __ '" tIoo mine I ......... rwqoJortd .. re.._d 
~.'ft lioii '_'" dHo ,,'ft>' nobliod 1<,'" _ bt""" '" tN, .... -., ... "", ifN'. undI>'.i'bod. 

11. TloO pro,«! PI_' <hoi! undtn.kt -.,... .... Je&u«d m ..... ' ... duriflI ""' ....... "'_ bed _ or.! 
........ tNt _ to "'" • .,Mty 1M ,"",,'0,..,......., .qitneof 1M ,." .......... ifuwl not boo .lIotted. 

la. ,...... AuIIoarille>'''' wIII>dr ... ., oJ 
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39. "-'>Pri,'e ............ me""" ... IhoII be ..... 10 "'_ poI .... 1on 01 ... "- In <OftW/tMIotI WIth the 51 ... 
Pallurian Control Boord. n _ be .., .... 0<1 Il10' tho<. k "" ~ 01 001..-.:1 ...... In III. _ from .,......­
I»ed fo< ,,_.Iion. 

"I), Ve/"OcuIar _10 __ be Ioept "ndor <UnIr<II ond ~ _ ... 0<1. Tho.-... ~ Iho ml~1 "'"" 

"'" be _1Nded. 
~I. ,,_ ...... , be ..... fo< the """ ... of ........ _ ,-'" ","IIIn!he ~1. with all nKftSOI'y Inf,MI, .... ur. 

on<! 'odIllies ouch .. ","I "" cooI;Irc."'- tcilo1 .. ...- ro, .. f<! drInklrc ... , ........... hnl1h ar., aklle 
tit. (Mo[f 0-.: .... , Doled 22~1OOS ............ \JpulItiotl 01 COfICI;_ to ....... _ tho ..... _ .. Iico .. '" 
.. ,,,,tnKIIon .-.. ~ sltol. 

42. _ ~rc In <Mty ..... _ ft'" ",01_ rnpl"UOIy do.kes _ttory _ """ be ",_ 

with __ • tnI .... _ W""".tion Oft "'tty oncI "" .. tI'I""-"- 0<00l>0''_ he*" ... rve;llorI<. "''' .... m of 
1M _ ... _d be _UkOtI po<lodIaiIy 10 _ ..... CO'Ilt_ ..... to .~ .. to """ _ lobi ___ a,'_ 

'l, A «11>1' 01 ..... _ ....... 101' ... _ be seno by the '"'_"0 ............... p~~ ZIIo'''-'' M"'*"'" 
"" ...... tI .... UoI>MI L_ 80dV _ .he locoi lOGO, II ....,. from """"" ................ <epr ....... ions. ~ 011'\'. wtn! 
roc_ while P'0Cfl>Itc ,he "' ___ TIle _..-.:e It" .. sholl ..... be put Oft III. _'" 01 ,.,. Corttf»", by 

~.-.... The ....... _ .. ot_11o< _ 1In_ .......... 3111 _In ,,,,,,,.y .. is """"',ed to be ",bmitleel 

by'" Pf¥<l P'_"'~ t" tho <aIt ....... SI ... PoIo.rti<>n Co'oIJoIliIoMd .. pt<$(1Ibod ..... t .... Etr.It_, 
(PrOIHIIoo) R-. 1~B6 ... _",d .. b>equenttv. "' .. oh" be put "" !he _hI. 01 ... OOM_ oIonI .. Ih 
!he <Utu. 01 <Om~cA OIM,,,,,,,,enul do.ante .-_ ...... _ ..... be >en110 "'1IqIoonoI0fIce oIlht 
MinbUyolE....w_'onoIfo< ..... L_ by ....... , 

.~. Tho .. _ '~do, ' .. " .. iI/tr"pI ..... lIonloto be _Io;an .... equIo;o .... , 11:1 ~oIthe 'GUIle ....... " 
... hfr "" _ bini! ... -. rood _ IA_ P ..... """~ 

06. ~ !rom tho n- bod -ftl be _od _ nar.d . , ...cu<od "'"'" ond <MY ... .niIil«l for str"",,*, "" 

--~ n. Sal..., me ........ '" be ..... for the .. f'lII of the poopIe wotkl,. .t the "'- Ie ... ",u _ be '"""" -. 
would """ lrodud. me ...... for ". .. Im ... , 01 II". of jIOi!.anoo. 'eptiIe,/In<K' lib IftoIke. 

4&. _ onrI Ann .... meckrJI dlHkup of WOIk ...... per Min« Act..-.l !hoy "-'Id be ~ undot ESI .. pet 

•• 

~;::~:: ::'~::~:::: ..... COIMII' ..... ' II'>Ide bo the projKt PI""""'" _ bot .1ri<IIY ",,'o;M,J. 
1. n.. p,ojoel.. " ",nu,," alltoin the kn<I <10 .... '""'" ........ ".""'" 01 (en,,;11 ..... SO.IO eo""." ...... pet 

'- unftr til. prr>¥iliDm of kIr ... (' ......... lIonj "u. lJBO bef",. ,he ... n 0/ W<rt. 
1. TlHr min;","'" haldon ....... oft .. <H>ifoI ........ _...", .. _ , .......... the minrc"eo ond _ 

or ......... _ <MY ....... _ di .... .- rIue '0 1heI, minir'C .. _ ond ,n''''. the _ to • conrIi!Ion 

_ .. fI, "" .. _offodJ ... ""'.f ...... .... 
'. If the pro.,....., pro)e<t is sI,u.,"';:' norif\od ...... 01 tr_ wlle. '''''otIion. _. a .. ,,,,,, 01 ...... __ f", 

... _ _ .Ii< "tr.tllon 10 nor -. ,eQIrIr_ 01_ ............ be ..... f'''''' oil""", ............... tfl 
0""," til"" "ourod w .... '" ..,..., y ........... t ...... .......- fr"'" !he to'IIpele", outllorfty ..... be.,.,,_ 

to ... " . 
~. ", the tnt. 01 "......!Ioft. prOje<l pr_' .... """'ply WltiI .. IIte.-n issued bo ~I '" 

Indit/SI ... GowI./tlisIrI<t _.". ... "" , ... ted I. CcMd-19. 

6. r .. """' ....... ""emenr '" ot<O'dinI 10 _'_ .. , .... "' ..... ."PKI of .1te projo<t. 
1. Seltttlon of pIont> ' or .. __ """"'" be OIl ,Ite _ oI ...... ti ... ,,,,, ... ;11 __ 

•. HO......., KtMrr ,hould be .. ,led ...." ..... ' .... 101 _ ao pet SloMMG. 2016-

9. P.Uto mol ............... ,NC! '0 be milo ......... by.1te II<OIKt "'''''''''''' ... 
10. " .. ""'_ r ..... """' ...... M_ ....... CeI..itII .. ".bIe ""'~ pet_ ..... be",,""11 undot .Ite <_01 

01 • So .... Eoetutiwe. who .... 1_ .III<ectIV •• ,h. He06 oIttw 01,. ..... _ 
II. P'''''luiotI ,,"'" ,Ite ..... ".ten •• u_III ..... <linc ...... _ 'oule ..... 1d be \.oke ... 
12. P'ojecl P __ 1_ ...... 'e .......... oI\tee .. piIIp. 1oIor'''~, >I><loIoI be'~ ~""' ..... 10 , ...... 
Il. SOte PIt """"",.ph!. _ be .. _, ... with dote, _ ond """'-coordIno'e ....... IS d..,.. 
,~. One ".,.,,~ fI>(IIIi,,",,_' of ...... N for ... quollt\: .... _ ....... ,. _ level. ksldn tJor. , , ...... should 

be nom ....... 'wI<e. _k ond be ",bmlned WIthIn 45""' .... 'talfd. 
15. P,,,,,,",,,,,forqlU\dt< IO_U" ot._ bot<Ndof ... <O<>kIrc. 
16. The capod1y 01 1nItU/lrl<"" for ,.,..,.,.. ~ '" , ...... aI pet r,_n D ...... """'" .l>fiII<oble 

ft<>ml . ...... tond:InI - "'" tho r-... .... }L .-" W'J 

~~ P~e5m' 
"",,~. 
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17. P, __ rN>I:lD'ho""""." 
II. ~ rood b<d>l .. '0 boo "'.de ........ .- iPI " ......... ' 0 tit jllamod on booh sides 01Il"00 ,Nd. 
19 . • ndOpnous ",on" _ tit ",ontod ooxor<fi", '0 CPa ... _ ..,., .., <ono<II.o\lon '""" I0<oI OM"" .... 

f<>< ... ' (lfflcw 
10. Tho ",ojoel. •• "_~ ••• ,,' ..... ..,1 yon <onducI dot_ ' ..... nhh ...... , """,doIy ........... 'od ",. QO-HABET 

0<, .... ;>«1 ."""'It.n~ and tho Di>Itkt """'"' Ofkot 
11_ "'_on f", IW<I 10k" _ ...... __ ........... , "" ...... lite.. 

11. ~ .... , .. far_ .. , ... _ .... "' .... _by, ..... .. 
n . M;'lIre _ Ito dono ..,. 11M ...... me'_ "" .. ,,, ... (rypaty OJ -0.6 m .. I - 111) OS ". sustoW.bIt 

WIld ""nire _""' ............. 2016 
1' . ... buffe</Afe ,ono ....... tit ",iIinu/ned iforn Iho !>obit";"n .. ". ........... tIInn 
lS. ~ ••• ErMr_ R"'I"""ibiitv leDt) pIoon ...... tit "' ..... od ..,. tho ",o,oct "'_, _ Il"oo dot .... 

Df tho ....- hHdi of .,pendi, ..... '0 tit ..,brMt ... B ". tho .. ' j , .. , IInlYl"od '" ..... _I ctR 
nmlnc.""" Nt>. ll.-6S/1OIH ..... ' ... ' rd Ol./tl5l101l. 

1fi. H .. kh/l ............ <.Orel. M.-di<.aI -. , ...... h .. 1t!o dw<k ... ~ cam .... . KIO~ •• W' tit ",0Yi0Ied 10 ..... 
'OfLCO</l""p"'Ory/(anIrK'O" or l<IV ..... _koo-.. ~ Df rKoipI ...... tit ",ocIu<od to ,N 00"00:, ..... Df 
Erwironm .... ' ........... th ..... <~,-'. 

H. M~ ...... ' or ~ Df "'. ,. "" ....... ,nw.'", ~re _ do ....... _ m. "" ....... 01 ... "". 
,off..," ....... _;aol ,he ne...,. ...... "'.., be ~ .. ono 01 tho 0CIhI\y In crR. 

l&. "'" _,,_ "' ...... miOll!riol _ tIt __ " ........... rd In""" .w., ..... 110 __ to Iho"", 

flow 0' .... , .. .- "I .... ~ m .................. tit .. ken.nd 01.I0Il. '0 be "'_ '0 ton<OffI Depootm~~ 

29. WIoItholtholloul ........... tltm"' ..... "6 ........ '. 
30. s..bnI/1 ......... repIenI ...... ~, ,..,.,., ",,' ofioed ",." _~ .... _. In ~ Iho ,~ ,,_ ... hM! 

,he _ooed 'oto 01 "'_\Ion. ...... U>e _ ... ¥1Mty I ", __ ...... be oIt<J_ '''~ 
K<OfdI<-cIY nllho .epIonIoIvnent .. <_pl •• ocI. 

31. !he ",ojetI ",_n' .................. , ~ ..... "",joel. .... I .... _ .......... __ '<>nO 01 NOIi_ ~ 
S-,u"'Y pIor ......... uion 01 sm...,y committee of N .. """ _01 lor wild r.to undo, ..... ........., 0/ w_. 
1"""_) Att. 1911 .... '" be ob ....... bel""" eoorwn __ 0/ wort. 

11. .f In fUlln llllliuw Of" 1>00:_"..11 0(""" .. of~ ..... o I>< mor. ....... l.'i .... then .oIdi1lonol ... odilicN .. 
_ on ~ H ... ""'" bclmpo>td. "'" ...... -. ...... .......,.""" folio.. do". ,_ti ..... _ ~ ... 11 
.......... , .. ~tJon 0/ (.e. ,_lion<. W tho UIIIfi<ot~ , .... "" '0 dus ... ",_ ~ the ...... _1 out ...... ... 
" """'" lolse .. Incoo-ect ,ben puniItte _ .. peo- I ........... be Ini\lo, .... ..- the ~ ~ the 
dus,..-oert>lk:o, ... 

n . "" ( ..... """"", .. <10..--_ ,,"n 1M 'o-'ormI""'"""' .............. _"...,., 
.u "'<>Io<t ....... with in 10 I(M .... 0( Wild loho So"""",,, ~ '0 ""'..., 0 de ....... 1I'om N ........ _" ¥,lid UI. 

(N8M) ...,., it ,he o<o_,ono" not NmI.,1<od. 
1~. To _d ponoIirc ~ ..... -.. __ .. .-_ far ....... INRire ........ "'''''' ...... -. 

"""""be """" .. ". .. , ...... ~ ....... ..,.,..,. m_""". ",_" .. 1016. 
lIi. Gt<o """""",, .. _ be __ ~ 0;'.'''1><. OGM/(lQtrlct ~ot~ Mlrkc OfflDtr/NHAI _ 

_ Id be """"_ '0 WMJ'SU<C. sw-_. as •• ,IIe ... 
371ft COM II No _ 'ound .hot the E.C. ""' ........ '" ",-...In<OflO<l. ... """.tion, ......... inIrII .... , Iho ""'.nce 

betwHn tho two ~ _'s., .. "" ....... 500mt. ......... 10 ..... "'"" Bha, bu, loct"",,, tho "',,_. i< 
..... th." ~ m. _ ..... mine .. 1oQ .... In dol"" of .... _" Of mot ....... lSN. thoo (.e ._ "'"' """,, ,-

31. "" ptGjoc. ",_nt"""'l11 2 yo .. condIIa dotoied,~ "o.ody.a.ty .... "*'-... by. QO·HAIIE"l 
"",toIitod """'ult ............... DiItrir.' MIne< 0ffI< .. __ "' ... form tho b .... for mid,,,,,,, _ 0/ 
corKIltions 01 (.,no ...... ~, .. 00 ........ . 

l'l. !he m .... wort .... be apOIH", _ m ......... _ m_ (",b)t<' to Of"" of HOnbio NGl/Honbio 
COU'U (.)1. He ...... modi ... -" '"' _ ..... "'. _ .... II>ootId not be .... """",, klrlnll'llllc ""' ....... NO 
_Oo&/'bIlolllre .......... be """",d .............. . 

.0. It ..... be ...... ,"" .... , .hor. _boo no ...... of ...... typowlthin 01", or ,0%0(,,,,,_ ... _ ... , 10 ..... ill" boo loft on bo'h 11>0 bonk>oI ",_..-e. to <onoo! _ .- ,,"""".,. _ bonk. "" -. k con_ 
'0 e>.fTKtlOn of wnd/m"' .... from the _ bo .... """ 
41., bonk 

P'I~60U 
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IN". 0/ ....... '0 bo loft U".......ted [-. mIni"ll ""~ .. ,, __ ""'" ItIe bolQlt> .,e. " _ be _,ed thoI no 
........ _ bo carried ""' ........ tho "'....- iH>Ot>. 

4l. 11'10 pto;o<' """"""OIl' li\oii ..... ,. , ..... _eYer . pi', ,oent d ......... _ .. 10 tho M .... Act. 1Iloo pt_ 
.-001 _ be >trictIy f-' 

« . Tho ptojoct pt_' ..... 11'_ per_ pt~ _lpmeftt ["'l) •• '''Iulrm, o/so 11'_ ... ", •• t. 
u_", ... Iftf ..... ~"" "" ,,",tOY and .... aI\h ._ 1'0"-'" ___ .... n"" d ......... k ... ~ 
in tho prajoct ..... bo <Mriod ......... record> m ...... ned. f<I< tho ....-. ~ d hulth ~ 0/ 
tho worton _ lit dr_n ............... _"*'VI 

'~. 11'10 mtk.of pot ........... _ ~ PMIo. PM2.~. W2 ..... HOx 1ft ...... bIont ... _ .... impkl ...... >11.1. bo 
",,,,,,,,,,ed ,.nodally, Furtt-, _loy 0/ mmotpd ... t ... I .... <Ilol ""'" bo """"'_ [flOS, DO. pH. F«II 
Caliform .... Toul s... ... _ Solid. CfSS)~ 

46. EffH ............. mNW'e>, ...m .. ,qui..- ".'ft <prinIcI ... >hoff lit «<riod out in _of ...... 11''''''' '0 ... 
p/IIfutlOn.nd ~ tqh Itw!. 0/ potllaU,. "'." .. ...." •• loacInf: and _ ... point ...... tr_"" 
P<*>t>- (.<, ............ t .. ~ ... _ be «<riod out "" ""'1_ 

'7 "_Id'" _ed thoI ........... \Il0l<, Ar Ckoof;oy po' ......... cor4om< to 'ho: -"" pte><r1bod by tho C..", .. 
PoIulionCOfltrol _d '" "'- feII"d. 

"'" Tho e>'ondo<i ........ "..... wit bot ... _od by tho: prop<HlOfl' bel ... n;tiry o/~, ........ pion 
'9. f<>u, .... bien'. ~ ... oMorint • ..-. .......... be .. _ in''''' "If" ''''''' •• _;n in the b_ ''''''' 

IOf '"""'ori<"c PMID, PM2.!i, W2 .nd Nih. locotion 01 the "otion> >houId lit do<idod IN>od ... tho 
",ft_aIoci<of dau.. '""",,"opNc.zz1 IHtI.n> ond _""""'""'"'ty ond KOIqrk .. ty _"'" tofrou ond 
It ... _ d _CItItIi """"" be undo.-..... ln comuI1adon wi'" tho Sta,. POffuIIoIt Con"", _d, 

!ill. Com",,,,, ,0Ad IOf tr_ .. 1ion d ...... , .. K '0 be ~ ,oIIKI;.ey. TOIII <0>, .... 1iI_odIWOfltod 
ou, "" ,lie _ oIlo_.eo a ....... vHtS. 

~I. p,....,. ... ,' wII pt<>vidto ~ .. Nt.., fKllty 1ft ,"" '- d "' __ 10 to tho .. _ ...... ed!Of 1Iloo 
projKt wort.. 

Sl. !.aIid ..... ,. ", .. «101...., cuum. ptlU<h .. pI."i< bop, ....... "c. to bot _.,od dunr"c pr.;on octMty ..... iii 
wpot.'oIw ...... _inbino .... ~ Ii pot Solid W .. ", M ......... '" ruIoo. 

~1. Gr_ •• ;oJboIt '0 bo ...... I .... d of ..... """ .... ,ood In ,.......n.d"" d Gt ... SobtIO/Pond!pt. 
!><. H., ... of/ ...... om.., OIl"" .nod by """-' _ no, be otosln><Ud rt ."., lIMe by ,lie _ prOliOMd 

,,"60< ,ho: projoa. 
~~. OW .... prooeo ..... d tho """'" leo ....... 1ft tile ...... '1cI ~ ...... '_e --'"c ted>nk!uo ""'uld bt _ 
~ 0fQ in three ve .. 10< _ .. tho ~ 01 n..- COlI ... i>I' Oirt<tOfIt. d Godap one! Min"" 
Goot. 01 un ...... 'M .... Tho <KOfd of....:t. <tudy to iii m ..... llned .. ~ ,...,.., "" lUbm;UoO ,o~"""" dIl<e 01 
,,"oH. Sl ....... u .p. one! UPKli. 

S6. ... <OIlY d _once leU", wfI be ....... ed '0 ,,,,_,ted '_pi /Iotll NGO. W .",. It"", .. ",,", lUlJW"'" / 
_ ..... ~ .......... __ pr ......... tho JOf<II>O'If. Tho dur __ I." ........ of", be pJt on ..... 
wett.l,. of ..... """'I'""Y. 

S7. SIO'. _110ft Control _~ "... dboloY • '-01 tho: ___ I ....... the RqionoI_. Dl<t<II;t InduItry 

Ceo". ond eco.ot,or'. oIflot/TeI>oiId¥". Offlte IOf 3D doyo. 
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

Dir«toratt of Environm(nt, u.p, 
y""", lCIw><I·l. Gamti Nap< r..n- . 126 ~lD 

~I;t<"' Campl ... )06 Shanka, Vi"",, Colony. 

ku,~i""l AII.am - 202001 

Ref. No ..•.. 2 .. Q.J--. ... ..._.fP arya{S EAC/5 79 1/20 19 

"- ; 'l ·W·lXII~l. F" , 'l·ill·!JOO 'i41 
E-m.oiI :~_ 

Dat.1-" ~pt~mber,2011 

Sub; Am.nd!!lfn! In {IWitonmen!al Cl!arantS fo< Proposed ~ndlMor(!!m Mlnlne from Y"mu"", 
RiY,rbtd II G.ala No, 303 ml, 3ll ml, Jgo ml, 301 ml, 3n 304 ml, 314 ml, 297 ml, 291 ml, 302 ml, 

311 ml, 312 ml, 3ll mll1l4 ml, Khan<! No . .q2 , VII~le· PIMhaYlfl, Tehsn· Lonl, G""I~Nd, U.P., 

Mh Ne ... Pant!>!' SecutiN Guard Se{\lke, (Leased A,u: 12.512 ha.), 

0.. .. Si'. 
PI~ .. e ",fe, to vou, applicOlion dated 27.06-20ll and lH)1- 2011 ,dd,."ed 10 t~ 

Chai,m.nfSecretory, Siale Level Envlronmen! Impacl A .... >men! AUlh""itv ISEIM) 'nd OireClor. 

Di.eao,"!e of [n.i.onment GovI. of UP on the ,ub~t a, abo.". The State l .. ,,1 b~ert App •• i .. 1 

COmmilt ..... UP (on,idered thai molter In~' meetinl' heid on doted lO--O7-2021111<1 SEIM con,ider"'; 

the pn>je<t In me.tlnS da!ed 01-W-2021. 

The cOmmIt! .... noted Iha! th .. en_l,onmental cle.raMe '0' I"" .I>ove proj<!Cl wa. i,,~d by 

SEIAA, U.P. ~ide lener no. 27fP~f'/.f5E "C/5793f20I g d~ted 17105{2021 fur t~ lu'>l!d .re~ 12.S12 h~ 

ond ]>I'OOVCl",n upod!y 1,77.736.8 m3/."n"",. The projecI proponent vid~ len~r dOled 10/06/2021 

informed lilolihe s«ond v.'"" of I~ ,eo-(oordlnate. menl",ned In ft IeU"r 110. been ch.n,ed afte, 

,~a"."men! of Iho .i!o.nd Ihere 1< no chonge In Ie •• ed a.u .nd quantily 01 Ihe ,n"',r.l. Therefo,e. 
t~e ",oje" proponeni applied .mendm.n! in ft applicalion on 17/06{1:O21. 

A presentat",n wa. made h'/ t he ]>I'ojeCl propo"eni """1 w~h Ihe" con.ultant MI. G.,m.. 

[rwiron"'e"1 fngine .. lng s.. ... ice,. The proponenl, Ih,ough the <Iocumen" <ubmined and th" 

p.re .. nla tlon ",ode .. formed !h~ <:ommlnee tho", 

I. Oelll~ of 
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27/osf1.021~. PI" at>ove pre","c' deUII • . 

!>ulHeq""ntl'l. tilt c .. " was con.id.red In 48!t!1 SliM moe. ln, he,d on 03-o!1·1!J1. i .. he",.n. 

Su. e I ...... ' [""Ir onme"t Impact A ..... "".n! A.r.IY.>f;'Y lSE IAAjagf""" w ;\h 1 ~~ rt<;cmm"nd,, ;en ~( II·. 

SEA( .0 .lMnO .he .lWiro" rnen.~1 ,IeOf.n,,, lett.r no. 27/Po .... a/5EAC/579l{2019 d,." . 17 (fjS/1.01.1. 

R" .. , 11th" ccnt"n\> me noonod in " nvironmental cleaf.nce leuer no . ZlfParya/S£AC/S19l/~019 

d .. lrd Z7f05f20Zl .hall lemain the . arne. 

An~ appel l . g.ln " Ihi. [C .h.lIl." wl'h tne Natlon. 1 c',een r'ibuna l. II p,ef." .. f. within ~ P"' io<! 

,~ -, of 30 day • •• ",,,. cribed unlle' ~ction 16 of th. Natlenal Gleen , ,,bun"1 Acl. ~ L': .. "'"'' 

t \ 
:' - ~ , 

~o ..................... IParyaISEIM(579l(ZOI9 datt<!: .... abon 

Copy, th,oUlh """'II. 10, Informallon a .... necessary ""I;"n 10 -

, , , '. . 
~A!" ~",..S;!b'",") 

Membf. s..:ra . ... ·. SJ:jAA 

I. The Pr/""I""I Secretary. o.,,,o.-:meol 01 [nwj","_nl, ~or ... "n.d CIi"",," Ch."It~. Go..."nm""., 
'" UtU, P~d".h, l ... know ~em.il - !"!n'tllp,pffllIffm3il.coml 

2. Join' s..c:,etary, Mlnis.ry of Enwlfonmen', Fo"," a .... al"",'. CIIa",e , G"".,nmen' of Ind ;", 

lrd FIoo,. P,lth\ll-lliocl., Indl .. Pary~ ...... n 6ha",a ~, Ja, 6aih Road, Now DelhHlOOO) (~"'"II 

- .udl!!er.chElov.lnl 
) . o.poty Dl rKlo< Ge .... ,al of Fo ...... jC). 101., ~,ed Rellonal Ofllc:e. MI~ I:;,ry 01 [n\llrcM·"'",. 

Fo,." a .... almate Chane •• Ilendrlyo Dhowan, 511. Floof. s..cIO, "H", Alilan). lucknow ­

ZZ60Z0 ~emolf - rou.lko-me(@nlc.lnl 
4. DI.uk, Mall",.,,, Ghulabo<l . 

S. Membe, s..c:rell'l. Uttar P, .. d".h Pollulion Conlrol 600rd. lC·12V, Poryn ... ~ Bhow,n, 

Vibh"ll Kh ..... , Gornli """. lu<know·U6010 lem~il - !!!!i!l.!tPPl b.'2n,1 , Copy loWeb Ma".,fo< uploadin, On P"R1VESH ~ort., / 
1. Copyio,GuardFlle. 

(Aj>oy Kur."" Sh~rrM) 

M. m tie, Secre" ry. SEIM 
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POINT-WISE COMPLIANCE  

OF  

STIPULATED SPECIFIC AND GENERAL CONDITIONS 

IN THE 

ENVIRONMENTAL CLEARANCE LETTER 

For the period of  

 

July 2024 to December 2024 

 

MoEFCC Proposal no- SIA/UP/MIN/55952/2020  

& 

 SEIAA, U.P File no- 5793  

Date of Issue of EC: 27-05-2021 

 
 
 
 

Ordinary Sand Mining Project  

 ((Sanctioned  Lease Area 12.512 Ha, Workable Area- 8.512 Ha.).  

and 2,50,240 m3/annum) 

At  

Yamuna River,  

Gata No. 303mi, 313mi, 290mi, 301mi, 303, 304mi, 314mi, 

297mi, 298mi, 302mi, 311mi,312mi, 313mi &314mi, Khand 

No.- 2, Village: Pachayara, Tehsil Loni & District: Ghaziabad, 

State: Uttar Pradesh 

 

 

 

 

Submitted By 

 

M/s New Panthar Security Guard Service 

Proprietor - Shri Bani Singh S/o Shri Raghunath Singh 

R/o – Salasar complex, 306, Shankar Vihar Colony, Kuraishi, 

District - Aligarh, U.P. 
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PURPOSE OF THE COMPLIANCE REPORT 

 
As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be mandatory 

for the project management to submit half-yearly compliance reports in respect of the stipulated prior 

environmental clearance terms and conditions in hard and soft copies to the regulatory authority 

concerned, on 1st June and 1st December of each calendar year” and as per compliance of condition 

mentioned in Environment Clearance Letter, Six monthly compliance reports should be submitted to the 

Uttar Pradesh State Pollution Control Board and Regional Office of MoEF Lucknow. 

 

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all the 

Conditions mentioned in Environment clearance Letter, along with monitoring of various Environmental 

Parameters (as per CPCB Norms). 

 

The regulatory authorities in this case are Uttar Pradesh State Pollution Control Board, Regional Office-

MoEF (Lucknow) and Uttar Pradesh SEIAA. Various scheduled Site Visits were conducted by a team of 

Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air, Water, 

Noise and Soil were also collected for further analysis. 

 

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was 

prepared by the Team on behalf of Project Proponent; details of which are present in Chapter – 

“Compliance Report”. 

 

Methodology for Preparation of Report is as follows: 

1. Study of EC Letter & Related Documents, 

2. Site Visits by a Team of Experts, 

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise & Soil. 

4. Analysis of Samples collected during Monitoring,  

5. Interpretation of Monitoring Results,  

6. Suggestions for Implementation of various Action Plans.  

 

Generic Structure of Report: 

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology Adopted 

for preparation of Report. 

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed during 

construction Phase and Operation Phase of the Project. 

3) Site Study Report, showing status of the project and site photographs.  

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and 

providing details with respect to each condition/ guideline. 

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for various 

Environment Parameters. 

6) Suggestions for Implementation.  
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Details of Environmental Clearance:  

1. The environmental clearance is sought for Ordinary Sand Mining Project at Yamuna River, No. 303mi, 

313mi, 290mi, 301mi, 303, 304mi, 314mi, 297mi, 298mi, 302mi, 311mi,312mi, 313mi & 314mi, Khand 

No.- 2, Village: Pachayara, Tehsil Loni & District: Ghaziabad, State: Uttar Pradesh, (Sanctioned  Lease 

Area 12.512 Ha, Workable Area- 8.512 Ha.). 

 

2. Environmental Clearance for the proposal has been issued by SEIAA, U.P, vide ref of. MoEFCC 

Proposal no. SIA/UP/MIN/55952/2020 & SEIAA, U.P File no- 5793 on date 27-05-2021 for the 

production of 2,50,240 m
3
/annum. 

 

                                  Conditions                  Compliance Status 

GENERAL CONDITIONS 

1. This environmental clearance is subject to 

allotment of mining lease in favour of project 

proponent by District Administration/Mining 

Department. 

Noted 

LOI & Lease Deed paper is enclosed as 

Annexure I & II. 

2. Forest clearance shall be taken by the proponent as 

necessary under the law. 

All the necessary clearances are taken by the 

Mines Department Ghaziabad before 

auctioning the Lease. 

3. Any change in mining area, Khasra numbers, 

entailing capacity addition with change in process 

and or mining technology, modernization, and 

scope of working shall require prior environmental 

clearance as per the provisions of EIA  

Notification, 2006 (as amended). 

Noted & Agreed 

4. Precise mining area will be jointly demarcated at 

site by project proponent and officials of 

mining/Revenue department prior to starting of 

mining operations. Such site plan, duly verified by 

competent authority along-with copy of the 

Environmental Clearance letter will be displayed 

on a hoarding/board at the site. A copy of site plan 

will also be submitted to SEIAA within a period of 

02 months. 

Noted & Complied. 

5. Mining and loading shall be done only within day 

hours’ time. 

Mining is carried out as per the approved 

mining plan.  

Attached in Annexure IV. 

6. No mining shall be carried out in the safety zone of 

any bridge and/or embankment. 

Noted and complied, mining is not carried 

out in the safety zone of any bridge and/or 

embankment. 

7. It shall be ensured that standards related to ambient 

air quality/effluent as prescribed by the Ministry of 

Environment & Forest are strictly complied with. 

Water sprinklers and other dust control majors 

Noted & complied. 

Water is regularly sprinkled in the 

transportation route of the vehicles. 

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY SEIAA, UP,  

VIDE Ref No. MoEFCC Proposal no- SIA/UP/MIN/55952/2020 & SEIAA, U.P File no- 5793  

on date 27-05-2021 
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should be applied to take-care of dust generated 

during mining operation. Sprinkling of water on 

haul roads to control dust will be ensured by the 

project proponent. 

8. All necessary statutory clearances shall be obtained 

before start of mining operations. If this condition 

is violated, the clearance shall be automatically 

deemed to have been cancelled.  

Noted & agreed.  

9. Parking of vehicles should not be made on public 

places. 

Vehicles are parked only in haul area of the 

mine. 

10. No tree-felling will be done in the leased area, 

except only with the permission of Forest 

Department. 

Noted and agreed. 

Mining lease area is the bank of river, no 

felling of trees or clearance of existing 

vegetation has been carried out before the 

start of mining. 

11. No wildlife habitat will be infringed. Noted and agreed. 

Schedule I species are not found in the Study 

area and no wild life habitat is infringed. 

12. It shall be ensured that excavation of minor mineral 

does not disturb or change the underlying soil 

characteristics of the river bed/basin, where mining 

is carried out. 

Noted and complied. 

No in stream mining is carried out, only the 

sand is collected from the river bed by semi-

mechanized method. 

13. 

 

It shall be ensured that mining operation of 

Sand/Moram will not in any way disturb the, 

velocity and flow pattern of the river water 

significantly. 

 Safety zone is left in the mining lease area. 

 Only river bed mining is carried out, no 

active water channels are infringed during 

mining operation. 

14. It shall be ensured that there is no fauna dependant 

on the river bed or areas close to mining for its 

nesting. A report on the same, vetted by the 

competent authority shall be submitted to the RO, 

PCB and SEIAA within 02 months. 

Noted and complied. 

No fauna is noticed till date in the mining 

lease area. 

15. Primary survey of flora and fauna shall be carried 

out and data shall be submitted to the RO, PCB and 

SEIAA within six months. 

No endangered or vulnerable flora or fauna is 

reported in primary survey and till date of 

mining. 

16. Hydro-geological study shall be carried out by a 

reputed organization/institute within six months 

and establish that mining in the said area will not 

adversely affect the ground water regime. The 

report shall be submitted to the RO, PCB and 

SEIAA within six months. In case adverse impact 

is observed /anticipated, mining shall not be carried 

out. 

Noted and will be complied. 

 

No hydrogeological regime is intercepted 

during mining activities. 

17. Adequate protection against dust and other 

environmental pollution due to mining shall be 

made so that the habitations (if any) close by the 

lease area are not adversely affected. The status of 

implementation of measures taken shall be reported 

to the RO, UPPCB and SEIAA and this activity 

should be completed before the start of sand 

mining. 

Measures taken to Control the air pollution at 

site:  

 Haulage road is regularly maintained. 

 PUC certified vehicles are deployed for 

Transportation. 

 All the vehicles are covered by tarpaulin 

sheet during the transportation of the 
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mineral. 

 Water sprinkling is carried out twice a 

day. 

18. Need-based assess for the nearby villages shall be 

conducted to study economic measures which can 

help in improving the quality of life of 

economically weaker section of society. Income 

generating projects/ tools such as development of 

fodder farm, fruit bearing orchards, vocational 

training etc. can form a part of such program me. 

The project proponent shall provide separate 

budget for community development activities and 

income generating programmes. 

Noted and complied. 

Budget for CER Activities is allocated @2% 

of the total project cost. 

19. Green cover development shall be carries out 

following CPCB guidelines including selection of 

plant species and in consultation with the local 

DFO/Horticulture officer.  

Budget for plantation is also allocated and it 

is implemented in consultation with the DFO. 

20. Separate stock piles shall be maintained for 

excavated top soil, if any, and the top soil should be 

utilized for green cover/tree plantation. 

Noted, no top soil is available in the mining 

lease area.   

21. Dispensary facilities for first-aid shall be provided 

at site. 

Noted and complied. 

First aid kit is available at site for primary 

treatment at site. 

22. An Environmental Audit should be annually carried 

out during the operational phase and submitted to 

the SEIAA. 

It will be complied. 

23. The District Mining Officer should quarterly 

monitor compliance of the stipulated conditions. 

The project proponent will extend full cooperation 

to the District Mining Officer by furnishing the 

requisite data/information/monitoring reports, In 

case of any violations of stipulated conditions the 

District Mining Officer will report to SEIAA. 

Noted and agreed. 

24. The project proponent shall submit six monthly 

reports on the status of compliance of the stipulated 

environmental clearance conditions including 

results of monitored data (both in hard & soft 

copies) to the SEIAA, the District Officer and 

respective Regional Office of the State Pollution 

Control Board by 1st June and 1
st
 December every 

year. 

Noted and agreed. 

25. A copy of clearance letter shall be sent by the 

proponent to concerned Panchayat, Zila Parisad/ 

Municipal Corporation and Urban Local Body. 

Noted and agreed. 
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26. Transportation of materials shall be done by 

covering the trucks/tractors with tarpaulin or other 

suitable mechanism to avoid fugitive emissions and 

spillage of mineral/dust. 

Measures taken to Control the air pollution at 

site:  

 Haulage road is regularly maintained. 

 PUC certified vehicles are deployed for 

Transportation. 

 All the vehicles are covered by tarpaulin 

sheet during the transportation of the 

mineral. 

 Water sprinkling is carried out twice a 

day. 

27. Waste water, from temporary habitation campus be 

properly collected & treated before discharging into 

water bodies the treated effluent should conform to 

the standards prescribed by MoEF/CPCB. 

Not applicable 

28. Measures shall be taken for control of noise level to 

the limits prescribed by C.P.C.B.  
 Only day time mining is carried out. 

 Noise controlled machineries are utilized 

in the mining activity. 

29. Special Measures shall be adopted to protect the 

nearby settlements from the impacts of mining 

activities, Maintenance of Village roads through 

which transportation of minor minerals is to be 

undertaken, shall be carried-out by the project 

proponent regularly at his own expenses. 

 Haulage road is regularly maintained. 

 PUC certified vehicles are deployed for 

Transportation. 

 All the vehicles are covered by tarpaulin 

sheet during the transportation of the 

mineral. 

 Water sprinkling is carried out twice a 

day. 

30. Measure for prevention & control of soil erosion 

and management of silt shall be undertaken. 

Protection of dumps against erosion, if any, shall be 

carried-out with geo textile matting or other 

suitable material.  

10% margin is left from the embankments of 

river to avoid the soil erosion. 

31. Under corporate social responsibility a sum of 5 % 

of the total project cost or total income whichever 

is higher is to be earmarked for total lease period. 

Its budget is to be separately maintained. CER 

component shall be prepared based on need of local 

habitant. Income generating measures which can 

help in upliftment of poor section of society, 

consistent with the traditional skills of the people 

shall be identified. The Programme can include 

activities such as development of fodder farm, fruit 

bearing orchards, free distribution of smokeless 

Chula etc. 

Noted and agreed. 

32. Possibility for adopting nearest three villages shall 

be explored and details of civic amenities such as 

roads, drinking water etc proposed to be provided 

at the project proponent’s expenses shall be 

submitted within 02 months from the date of 

It will not be financially viable for the 

project. 
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issuance of Environment Clearance. 

33. The funds earmarked for environmental protection 

measures should be kept in separate account and 

should not be diverted for other purpose. Year wise 

expenditure should be reported to the Ministry of 

Environment and Forest and its Regional Office 

located at Lucknow, SEIAA, U.P. and UPPCB. 

Budget for EMP is allocated and utilized. 

34. Action plan with respect to 

suggestion/improvement and recommendations 

made and agreed during Public Hearing shall be 

submitted to the District mines Officer, concern 

Regional Office of UPPCB and SEIAA within 02 

months. 

All the commitments made during public 

hearing is strictly followed and complied. 

35. Environmental clearance is subject to obtaining 

clearance under the wildlife (Protection) Act, 1972 

from the competent authority, if applicable to this 

project. 

Not applicable. 

36. The proponent shall observe every 15 day for 

nesting of any turtle in the area. Based on the 

observations so made, if turtle nesting is observe, 

necessary safeguard measures shall be taken in 

consultation with the State Wildlife Department. 

For the purpose, awareness shall be created 

amongst the workers about the nesting sites so that 

such sites, if any, are identified by the workers 

during operations of the mine for taking required 

safeguard measures. In this regards the safety 

notified zone should be left so that the 

habitat/nesting area is undisturbed. 

No nesting of any wild life is observed in the 

area. 

37. The project proponent shall undertake adequate 

safeguard measures during extraction of river bed 

material and ensure that due to this activity the 

hydro geological regime of the surrounding area 

shall not be affected. 

Only river bed material is collected and 

ground water is not intercepted during 

mining activity. 

38. The project proponent shall obtain necessary prior 

permission of the competent Authorities for 

withdrawal of requisite quantity of water (surface 

water and groundwater), required for the project. 

Noted and agreed. 

39. Appropriate mitigative measures shall be taken to 

prevent pollution of the river in consultation with 

the State Pollution Control Board. It shall be 

ensured that there is no leakage of oil and grease in 

the river from the vehicles used for transportation. 

10% safety margins are left in the mine site. 

No mining is carried out in active water 

channel. 

Separate loading point is defined for parking 

and loading of vehicles. 

40. Vehicular emissions shall be kept under control and 

regularly monitored. The vehicles carrying the 

mineral shall not be overloaded. 

Overloading is avoided. 

PUC certified vehicles are used in the 

transportation of mineral. 

41. Provision shall be made for the housing of 

construction labour within the site with all 

necessary infrastructure and facilities such as fuel 

for cooking, mobile toilets, mobile STP, safe 

Temporary rest shelters and safe drinking 

water have been provided on site. 

 

Local peoples are deployed in mining 
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drinking water, medical health care, crèche etc. 

(MoEF circular Dated : 22-09-2008 regarding 

stipulation of conditions to improve the living 

conditions of construction labour at site. )  

activities. 

42. Personnel working in dusty areas should wear 

protective respiratory devices and they should also 

be provided with adequate training and information 

of safety and health aspects. Occupational health 

surveillance program of the workers should be 

undertaken periodically to observe any contraptions 

due to exposure to dust and take corrective 

measures, if needed. 

PPEs are provided to the workers working 

site. 

Regular health checks up camps are also 

organized. 

43. A copy of the clearance letter shall be sent by the 

proponent to concerned Panchayat, zila 

Parishad/Municipal Corporation, Urban Local 

Body and the Local NGO, if any, from whom 

suggestions/representations, if any, where received 

while processing the proposal. The clearance letter 

shall also be put on the website of the Company by 

the proponent. 

Noted and agreed. 

 

44. The environmental statement for each financial 

year ending 31
st
 March in Form-V as is mandated 

to be submitted by the project proponent to the 

concerned State Pollution Control Board as 

prescribed under the Environment (Protection) 

Rules, 1986, as amended subsequently, shall also 

be put on the website of the company along with 

the status of compliance of environmental 

clearance conditions and shall also be sent to the 

Regional Office of the Ministry of Environment 

and Forest, Lucknow by e-mail. 

Noted and agreed. 

45. The green cover development/tree plantation is to 

be done in an area equivalent to 20% of the total 

leased area either on river bank or along road side 

(Avenue Plantation). 

Road side plantations are carried out. 

46. Debris from the river bed will be collected and 

stored at secured place and may be utilized for 

strengthen the embankment. 

Noted and agreed. 

47. Safety measures to be taken for the safety of the 

people working at the mine lease area should be 

given, which would also include measure for 

treatment of bite of poisonous reptile/insect like 

snake. 

PPEs are provided to the workers on site. 

48. Periodical and Annual medical checkup of workers 

as per Mines Act and they should be covered d 

under ESI as per rule. 

Periodical health checkup camps are 

organized on site. 

 

Specific condition: 

1. Direction/suggestions given during public hearing 

and commitment made by the project proponent 

Noted and complied. 
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should be strictly complied. 

2. The project proponent shall obtain the forest 

clearance and permission of Central and State 

Government as per law under the provisions of 

Forest (conservation) Act, 1980 before the start of 

work. 

Noted and agreed  

3. The mining lease holders shall, after ceasing 

mining operations, undertake re-grassing the 

mining area and any other area which may have 

been disturbed due to their mining activities and 

restore the land to a condition which is fit for 

growth of fodder, flora fauna etc. 

Noted and agreed. 

4. If the proposed project is situated in notified area of 

ground water extraction, where creation of new 

wells for ground water extraction is not allowed, 

requirement of fresh water shall be met from 

alternate water sources other than ground water or 

legally valid source and permission from the 

competent authority shall be obtained to use it. 

Not applicable. 

5. At the time of operation, project proponent will 

comply with all the guidelines issued by 

government of India/State Govt./District 

Administration related to Covid-19. 

Noted and agreed. 

6. Environment management in according to 

environmental status and impact of the project. 

Noted and the EMP is strictly adhered to the 

impact and status of the environmental 

conditions at the site. 

7. Selection of plants for green belt should be on the 

basis of pollution removal index. Project proponent 

should ensure survival of tree saplings. Mortality 

should be replaced from time to time. 

Noted and agreed. 

 

8. No mining activity should be carried out in-stream 

channel as per SSMMG, 2016. 

Noted and agreed. 

Mining is strictly carried out the beds of river 

and as per the SSMMG. 

9. Pakka motorable haul road to be maintained by the 

project proponent. 

Noted and Agreed. 

10. A separate Environmental Management Cell with 

suitable qualified personnel shall be set-up under 

the control of a senior Executive, who will report 

directly to the Head of the Organization. 

Noted and Agreed. 

Mines manager is deployed for this work. 

11. Permission from the competent authority regarding 

evacuation route should be taken. 

Noted and agreed. 

12. Project proponent should ensure survival of tree 

saplings. Mortality should be replaced from time to 

time. 

Noted and agreed 

13. Site Pit photographs should be submitted with date, 

time and point-coordinate within 15 days. 

Noted and complied 

14. One month monitoring report of the area for air 

quality, water quality, Noise level. Besides flora & 

fauna should be examined twice a week and be 

submitted within 45 days for a record. 

Baseline data report is already submitted in 

the EIA report. 
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15. Provision for cylinder to workers should be made 

for cooking. 
 Not applicable, as local peoples are 

deployed in mining activity. 

 Only day time mining operation is carried 

out. 

16. The capacity of trucks/tractor for loading purpose 

will be in tonnes as per Transport Department 

applicable norms and standard fixed by the 

Government. 

Noted and complied. 

 

17. Provide suitable mask to the worker Noted and complied. 

18. Approach road kaccha is to be made motorable and 

tree saplings to be planted on both sides of the road.  

Noted and complied. 

Haul roads are regularly maintained. 

19. Indigenous plants should be planted according to 

CPCB guidelines and in consultation with local 

Divisional Forest Officer. 

Noted and agreed. 

20. The project proponent shall in 2 years conduct 

detailed replenishment study duly authenticated by 

a QCI-NABET accredited consultant, and the 

District Mines Officer. 

Noted and complied. 

21. Provision for two toilets and hand pumps should be 

made at mining site. 

Noted and agreed. 

22. Drinking water for workers would be provided by 

tankers. 

Noted and complied. 

 

23. Mining should be done by Bar scalping methods 

extraction (typically 0.3-0.6 m or 1-2 ft.) as per 

sustainable sand mining management guidelines 

2016. 

Noted & Complied. 

Bar Scalpers are used for the collection of 

sand and JCB are used for the loading of 

vehicles. 

24. A buffer/safe zone shall be maintained from the 

habitation as per mining guidelines. 

Noted and complied. 

Safety margins are left in the mine site. 

25. Corporate Environmental Responsibility (CER) 

plan shall be prepared by the project proponent and 

the details of the various heads of expenditure to he 

submitted as per the guidelines provided in the 

recent CER notification No, 22-65/2017-IA.III 

dated 01/05/2018. 

Noted and complied. 

 

26. Health/Insurance card, Medical claim, regular 

health check-up camps, facilities shall be provided 

to the regular/temporary/contractual or any base 

workers. Copy of receipt shall be produced to the 

Directorate of Environment along with the 

compliance report. 

Noted and agreed. 

27. Measure for conservation of water through 

rainwater harvesting and cleaning and maintenance 

of natural surface water bodies of the nearby areas 

may be considered as one of the activity in CER. 

Not applicable as it is not financially viable 

with the budget of the project. 

 

28. The excavated mining material should be carried 

and transported in such a way that no obstruction to 

the free flow of water takes place. Suitable measure 

should be taken and details to be a concern 

Department. 

Noted and agreed. 
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29. Width of the haul road shall be more than 6 meter. Noted and agreed. 

30. Submit annual replenishment report certified by an 

authorized agency. In case the replenishment is 

lower than the approved rate of production, then the 

mining activity/ production levels shall be 

decreased /stopped accordingly till the 

replenishment is completed. 

Noted and complied. 

31. The project proponent shall ensure that if the 

project area falls within the eco-sensitive one of 

National park/Sanctuary prior permission of 

statuary committee of National board for wild life 

under the provision of wildlife (Protection) Act, 

1972 shall be obtained before commencement of 

work. 

Project does not lies in eco-sensitive area. 

32. If in future this lease area becomes part of cluster of 

equal to or more than 05 ha. Then additional 

conditions based on the EIA shall be imposed. The 

lease holder shall mandatorily follow cluster 

conditions otherwise it will amount to violation of 

E.C. conditions. If the certificate related to cluster 

provided by the competent authority is found false 

or incorrect then punitive actions as per law shall be 

initiated against the authority issuing the cluster 

certificate. 

Not applicable, project is in Cat B1. 

 

33. The Environmental clearance will be co-terminus 

with the mining lease period. 

Noted and agreed. 

34. Project falling within 10 km area of Wild life 

Sanctuary is to obtain a clearance from National 

Board Wild Life (NBWL) even if the eco-sensitive 

zone is not earmarked. 

No wild life sanctuary lies in buffer zone of 

the project. 

35. To avoid ponding effect and adverse environmental 

conditions for sand mining in area, progressive 

mining should be done as per sustainable sand 

mining management guidelines 2016. 

Sustainable sand mining management 

guidelines 2016 is complied. 

36. Geo coordinates should be verified by Director, 

DGM/District Magistrate/Regional Mining 

Officer/NHAI and should be submitted to 

SEIAA/SEAC, Secretariat as earliest 

Noted and agreed. 

Lease deed paper is enclosed Annexure. 

37. In case it has been found that the E.C. obtained by 

providing incorrect information, submitting that the 

distance between the two adjoining mines is greater 

than 500mt and area is less than 05 ha, the E.C. 

issued will stand revoked. 

Noted and agreed 

 

38. The Project proponent shall in 2 years conduct 

detailed replenishment study duly authenticated by 

a QCI-NABET accredited consultant, and the 

District Mines Officer which shall form the basis 

for midterm review of conditions of Environmental 

Clearance. 

Replenishment study has been conducted and 

the data will be submitted soon. 
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39. The mining work will be open-cast and 

manual/semi mechanized (subject to order of 

Hon’ble NGT/Hon’ble Courts (s)). Heavy machine 

such as excavator, scooper etc. should not be 

employed for mining purpose. No drilling/blasting 

should be involved at any stage. 

 Bar scalpers and loaders are only utilized in 

the mining activity. 

 No drilling or blasting is required in this 

project. 

40. It shall be ensured that there shall be no mining of 

any type within 03 m or 10% of the width which-

ever is less, shall be left on both the banks of 

precise area to control and avoid erosion of river 

band. The mining is confined to extraction of 

sand/moram from the river bank only. 

 10 % safety margins are left on either side 

of the river bank. 

 Mining depth is above the ground water 

table and depth is strictly as per the 

conditions of approved mining plan. 

41. The Project proponent shall undertake adequate 

safeguard measures during extracting of river bank 

material and ensure that due to this activity the 

hydro-geological regime of the surrounding area 

shall not be affected. 

It is ensured that no hydro-geological regime 

is affected due to mining activity. 

42. The Project proponent shall adhere to mining in 

conformity to plan submitted for the mine lease 

conditions and the Rules prescribed in this regard 

clearly showing the no work zone in the mine lease 

i.e. the distance from  the bank of river to be left 

un-worked (No mining area), distance from the 

bridges etc. It shall be ensured that no mining shall 

be carried out during the monsoon season. 

Noted and strictly complied. 

43. The Project proponent shall ensure that wherever 

deployment of labour attracts the Mines Act, the 

provision there of shall be strictly followed. 

During deployment of the labours, mines act 

is strictly followed. 

44. The Project proponent will provide personal 

protective equipment (PPE) as required; also 

provide adequate training and information on safety 

and health aspects. Periodical medical examination 

of the workers engaged in the project shall be 

carried out and records maintained. For the 

purpose, schedule of health examination of the 

workers should be drawn and followed accordingly. 

 PPEs are provided to the workers. 

 Periodical medical checkup camps are 

also organized. 

 Regular health and safety related trainings 

are also provided to the workers. 

45. The critical parameters such as PM10, PM2.5, SO2  

and NOX in the ambient air within the impact zone  

shall be monitored periodically; Further, quality of  

discharged water if any shall also be monitored  

[(TDS, DO, PH, Fecal Coliform and Total 

Suspended Solids (TSS)]. 

Baseline data monitoring report is annexed 

with this compliance.  

46. Effective safeguard measures, such as regular water 

sprinkling shall be carries out in critical areas prone 

to air pollution and having high levels of particulate 

matter such as loading and unloading point and all 

transfer points. Extensive water sprinkling shall be 

carries out on haul roads. 

Water sprinkling is carried out twice a day. 

47. It should be ensured that the Ambient Air Quality 

parameters conform to the norms prescribed by the 

Noted and agreed. 
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Central Pollution Control Board in this regard. 

48. The extended mining scheme will be submitted by 

the proponent before expiry of present mining plan. 

Noted and agreed. 

49. Four ambient air quality-monitoring stations should 

be established in the core zone as well as in the 

buffer zone for monitoring PM10, PM2.5, SO2 and 

NOX. Location of the stations should be decided 

based on the meteorological data, topographical 

features and environmentally and ecologically 

sensitive targets and frequency of monitoring 

should be undertaken in consultation with the State 

Pollution Control Board. 

Noted and complied. 

50. Common road for transportation of mineral is to be 

maintained collectively. Total cost will be shared / 

worked out on the basis of lease area among users. 

Noted and complied. 

51. Proponent will provide adequate sanitary facility in 

the form of mobile toilets to the labours engaged 

for the project work. 

Noted and complied on site. 

52. Solid waste material viz., gutkha pouches, Plastic 

bags, glasses etc. to be generated during project 

activity will be separately storage in bins and 

managed as per Solid waste Management rules. 

Waste are collected and disposed as per 

Municipal Solid Waste Management Rule. 

53. Green area/belt to be developed along haulage road 

in consultation of Gram Sabha/Panchyat. 

Noted and agreed. 

54. Natural/ customary paths used by villagers should 

not be obstructed at any time by the activities 

proposed under the project. 

Noted and agreed. 

55. Digital processing of the entire lease area in the 

district using remote sensing technique should be 

done regularly once in three years for monitoring 

the change of river course by Directorate of 

Geology and Mining, Govt. of Uttar Pradesh. The 

record of such study to be maintained and report be 

submitted to Regional office of MoEF, SEIAA, 

U.P. and UPPCB. 

Noted and agreed. 

56. A copy of clearance letter will be marked to 

concerned Panchayat / local NGO, if any, from 

whom suggestion/ representation has been received 

while processing the proposal. The clearance letter 

shall also be put on the website of the company. 

Noted and agreed. 

57. State Pollution Control Board shall display a copy 

of the clearance letter at the Regional office, 

District Industry Centre and Collector's 

office/Tehsildar's Office for 30 days. 

Noted and agreed 

 

58. 

The project authorities shall advertise at least in 

two local newspapers widely circulated, one of 

which shall be in the vernacular language of the 

locality concerned, within 7 days of the issue of the 

Noted and agreed. 
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clearance and a copy of the clearance letter is 

available with the State Pollution Control Board 

and also at web site of the SEIAA at 

http://www.seiaaup.in and a copy of the same shall 

be forwarded to the Regional Office of the Ministry 

located in Lucknow, CPCB, State PCB. 

59. The MoEF&CC/SEIAA or any other competent 

authority may alter/modify the above conditions or 

stipulate any further condition in the interest of 

environment protection. 

Noted and agreed. 

60. Concealing factual data or submission of 

false/fabricated data and failure to comply with any 

of the conditions mentioned above may result in 

withdrawal of this clearance and attract action 

under the provisions of Environment (Protection) 

Act, 1986. 

Noted and agreed. 

 

61. Any appeal against this environmental clearance 

shall lie with the National Green Tribunal, if 

preferred, within a period of 30 days as prescribed 

under section 11 of the National Environment 

Appellate Authority Act, 1997. 

Noted. 

62. Waste water from potable use be collected and 

reused for sprinkling. 

Noted and complied. 

63. During the school opening and closing time 

transportation of minerals will be restricted. 

Noted and strictly complied. 

64. A width of not less than 50 meter or 10% width of 

river can be restricted for mining activities from 

river bank. A condition can be imposed that mining 

will be done from river activities from river bank. 

Noted 
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2. 

3. 

4. 

5. 

1. 

FORM -V 

Environmental Statement for the Financial Year ending on 315t March 2025, 
FYR (2024-2025). 

(See Rule 14) 

Secondary-(STC Code). 
Production capacity 

Name and address of the owner/ 
Occupier of the industry operation or process: 

Year of establishment 

PART A 

Panchayara Sand/Morrum Deposit Mine 
Village - Panchayara, Tehsil - Loni, 
District -Gaziabad (U.P.) 

Industry category Primary-(STC Code) :Opencast Sand/morrum Mine, 
Area 12.512 ha. Working area (8.512 ha.) 

M/s New Panthar Security Guard 
Service, proprietor -Shri Bani 
Singh S/o Shri Raghunath Singh 
R/o-Salasar complex, 306, 
Shankar Vihar Colony, Kuraishi 
District - Aligarh, U.P. 

:2,50,240 cum/year 

: November 2021 

Date of the last environmental statement: This is the newly started submitted. 
Mine so there is no requirement of 

environmental statement financial year 
2024-25. 
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(i). Water consumption m/d 
1, Process 

Sand 

2. Cooling8 

3. Domestic 

Name of the 
product(s) 

Water and Raw Material Consumption 

Weathered mineral/sand 

PART B 

2,50,240 m3 

:Total 12 cumyday 

(ii). Raw Material Consumption 
Name of Raw Material 

:Nil 

Process (cooling)water consumption per unit of products 

:8 cum/day (Dust suppression with 
Road Sprinkling etc.) 

During the previous financial 
year (2023-24) 

:4 cum/day drinking/ domestic + green belt 

Nil 

This is an open cast sand deposit mine producing sand. Water is required dust 
suppression, and green belt ©nd domestic purpose & water sprinkling with the 

mines. 

Name of Products 

During the previous 
financial Year (2023-24) 

During the Current 

financial year (2024-25) 

2,50,240 m3 

Consumption of raw 
material per unit of 
output 
Hn vear (2024-25) the Current 

Nil 

It is an opencast sand deposit mine, so hence ROM is the main production and no 
waste is generated. 

1071



Pollutants Quantity of pollution 

Water 

Air 

Pollution discharged to environment/unit of output 
(Parameters as specified in the consent issued) 

discharged 
(mass/day) 

No liquid effluent is generated from the screening process. However, the 
waste water generated during the maintenance of vehicles & HEMMs in the 
workshop premises area treated through Oil Grease Water separation tank 
through gravity & oil immiscibility methods. Clean water is discharged 
outside for plantation use after conformity with the CPCB standards. 

Domestic waste water generated from residential colony and office toilets is 
discharged to soak pit via septic tank at present. Installation of Sewage 
Treatment Plant is under progress as a result the treated water will be 

utilized for plantation & vehicle washing. 

Core Zone 

Concentration of ambient air quality parameters both in core & buffer zone 
varies in the following ranges throughout the year conforming the NAAQ 
standards. The monitoring result obtained from the seven locations are 
submitted periodically to the OSPCB, CPCB, MoEF, and IBM. 

PM10 :36 � 89.6 

PART -C 

The ambient air quality in & around the lease hold area is falling within the 
standards without any deviation. 

PM2.5 :13 - 45 

SO2 :6-23.1 

Concentrations of 

pollutants in discharges 
(mass/volume) 

NO, : 8- 39 

CO :<1 

All parameter are 

Buffer Zone 

32 -78 

12 -37 

6-23.1 

7-14 

<1 

Standards 

Percentage of 
variation from 

prescribed standards 
with reason 

100 

60 

80 

80 

microgram/cubic meter except CO which is in mg/cubic meter. 

Variation 

Nil 

Nil 

Nil 

Nil 

Nil 
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Hazardous Wastes 

|As specified Hazardous Wastes (Management and Handling) rules, 1989) 

(a) From process 

Waste Containing Oil 

(b) From pollution 
control facilities 

Sources 

(a) From process 

(b) Fromn pollution 
control facility 

(c) Quantity recycled 
or Re-utilized 

(Hazardous Wastes) 

Solid Wastes: 

PART-D 

Nil 

During the previous 
financial year (2023-24) 

Nil 

Nil 

PART-E 

Solid Wastes 

Total Quantity 

Total Quantity 

During the previous 
financial year (2023-24) 

Nil 

PART-F 

Nil 

Nil 

During the current 
financial year (2024-25) 

Nil 

Nil 

Nil 

During the current 

financial year (2024-25) 
Nil 

Please specify the characteristics (in terms of composition of quantum) of 
Hazardous as well as solid wastes and indicate disposal practice adopted for 
both these categories of wastes. 

Hazardous Waste: No hazardous waste generated from the mining activity. 

Solid wastes in terms of overburden & intra-burden are being dumped & stacked 
respectively at earmarked area with all environmental precautionary measures. 
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PART-G 

Impact of pollution abatement measures taken on conservation of natural 
resources and on the cost of production. 

Significant resource conservation measures undertaken as follows. 

1. Systematic & Scientific Mining Operation and use HEMMs. 
2. Extensive & Intensive Exploration Programme are conducted. 

3. Controlled blasting techniques. 
4. Used of Jaw/ Cone Crusher & Screening Plant for processing of ore. 
5. Proportionate blening of different grades of ore for Meeting various Buyers' 

requirement. 
6. Stacking of sub-grade & future utilization 

PART-H 

Additional measures/investment proposal for environmental protection 
including abatement of pollution, prevention of pollution. 

1. Further reduction in water consumption by suitable action plan for 
implementation 

2. Implementation of Rain water Harvesting Structures & Artificial Recharge 
Structures in and around of lease hold area for conservation & 

improvement of ground water potentiality. 
3. Further greenery development at Mines and Dump/storage unit byy planting 

trees of mixed variety. 
4. Waste dumps are to be stabilized through coir mat & plantation 

subsequently 
5. Development of more green belt in & around of operational activities. 
6. Awareness and implementaton of EMS - IS0- 14001 for imnprovement in 

Environment by systematic activities, audits and corrective actions. 
7. Top priority for WCM (World Class Manufacturing) activities for 

improvement in Safety, Environment, production, quality and sustainable 

development. 
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Any other particulars for improving the quality of the environment 

1. We have full-fledged Environment Department for monitoring, maintenance 
of pollution control equipment and for Green Belt development. 

PART-I 

2. Monitoring of ambient air quality, noise, soil, DG stack emission and water 
quality is being done regularly. (Dump/stockyard) 

3. Environment Management System improvement 
1. Periodical review of EMS including compliance of environmnental laws 
through periodic 
2. Management Review & Internal/ external audits 
3. Awareness promotion through various environmental competitions, 
workshops, 
Presentations etc. on world environment day, Earth Day, Bio-diversity Day, 
Ozone Day etc. 
(ii) AIR 

Improvement in Ambient Air Quality through effective control on fugitive 
dust emission. 

(iüi)) Green Belt development 
Extensive green belt is being developed in the mining area with plantation 
of approx. 2000 m2 
Nos. of tree saplings and around 200 Nos. of shts andrbs covefteALes 
area 10% of the total lease area. 

PropYietor 
M/s New Panthar Security Guard Service, 

Proprietor-Shri Bani Singh S/o 
Shri Raghunath Singh 
R/o -Salasar complex, 306, 
Shankar Vihar Colony, Kuraishi 
District - Aligarh, U.P. 
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OFFICE Salasar complex, 306, 
ShankarVihar Colony, Kuraish 
District Aligarh, U.P. 

To. 

CSTINO9AVAPSKI96G377 

Mob-95348037of 

Praveen Kumar Gaur (MSc Geology) 

Fathers Name Prabhu duta sharma 
I8 A.N M Center wali gali Banna devi GT Road Aligarh 202001 

SUBJECT: APPOINTMENT LETTER FOR THE POST OF SENIOR EXECUTIVE ENVIRONMENT CELL) 

Dear Praveen Kumar Gaur 

Following your interview for the position of Senior Executive (environnent Cell) and as per your Qualification, we are pleased to offer you the 
position with our company 

Mis New Panthar Security Guard Service, effective lrom 01-12-2021, under he tollowing terms and conditons: 

Responsibilities and Duties: 

M/s New Panther Security Guard Service 

You nced to create a separate team and management Cell with well qualified persons in your team to look after the Environmental 
activities for our company. 
Six Month Compliance reporn, Annual Replenishment reporn, Hydrogeological Reports need to be submitted on time. 
Dealing with Govt. officers regarding any compliance. 
Hiring good RQP and Environmental Consultant to get the work done on time. 

Probation: 
You will be on regular post from very firSt day of joining ie 01-12-2021 

Working Hours: 
Working hours will be as per the operation of the lease. 

Benefits: 
All your boarding and lodging will be borne by the Company. 

We congratulate you on your appointment and ask that you review these conditions. Please reply with your answer within 4 weeks 

Sincerely 
Bani Singh 
Proprietor of M/s New Panther Security Guard Services 

New Panther Securtty Gunfd Servces 

Propitat 

O kanned with OKEN Skanner 
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Replenishment Survey Report of Mining Lease Located in Panchayara 
of Loni Ghaziabad, Uttar Pradesh 

 
 
 

 

Location of Mining Lease: Gata No. 303mi, 313mi, 290mi, 310mi, 303, 304mi, 314mi, 

297mi, 298mi, 302mi, 311mi, 312mi, 313mi & 314mi, Khand No. 02 , Village 

Panchayara, Tehsil Loni, District Ghaziabad, Uttar Pradesh  

(Total Lease Area – 12.512 Ha) 

 

Riverbed of River Yamuna 
 
 

Survey Carried on:  June 26th 2024 / 16th January 2025 
 

Lease Holder 

M/s New Panther Security Guard Service 

Shri Bani Singh S/O Shri Raghunath Singh 

R/O : Salasar Complex, 306, Shanker Bihar Colony 

Kuraishi, District – Aligarh, UP 

 

 
 

Prepared By: 
 
 

M/s Globus Environmental Engineering Services, UP 

A QCI-NABET Accredited Organization 
SAHARA-SHOPPING CENTRE, FAIZABAD ROAD, INDIRANAGAR, LUCKNOW-UP 
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Introduction  

The present project is for riverbed sand mining over an area of 12.512 hectares over 

Ganga River. The location of the project is Gata No. 303mi, 313mi, 290mi, 310mi, 303, 

304mi, 314mi, 297mi, 298mi, 302mi, 311mi, 312mi, 313mi & 314mi, Khand No. 02, 

Village Panchayara, Tehsil Loni, District Ghaziabad, Uttar Pradesh. The lease for the 

mine has been issued through E-tendering cum e-auction process to the Lessee M/s 

New Panther Security Guard Service C/o Shri Bani Singh R/O Salasar Complex, 

306, Shanker Bihar Colony, Kuraishi, District – Aligarh, UP vide LOI Letter No. 

27/Parya/SEAC/5793/2019 dated 27th May 2021 which was later amended vide 

letter no. 201/Parya/SEAC/5793/2019 dated 29th September 2021.  

 Details of Mining Lease 

Sr. 
No.  

Particulars  - Details 

1.  
Project Type/Category as 
per MOEFCC 

- Open Cast Riverbed Sand Mining / 1(a) B1 

2.  Riverbed Location  - Yamuna River 

3.  Mineral type - Fine Sand  

4.  Project Location - 

Gata No. 303mi, 313mi, 290mi, 310mi, 303, 
304mi, 314mi, 297mi, 298mi, 302mi, 311mi, 
312mi, 313mi & 314mi, Khand No. 02, village 
Panchayara, tehsil Loni, district Ghaziabad, 
Uttar Pradesh.  

5.  Lessee - 
M/s New Panther Security Guard Service 
C/o Shri Bani Singh S/O Shri Raghunath 
Singh 

6.  
Address for 
Correspondence  

- 
R/O – Salasar Complex, 306, Shanker Bihar 
Colony, Kuraishi, District – Aligarh, UP 

7.  Mining Plan Period  - Five Years 

8.  
Initial Sanction Period of 
Mining Lease 

- Five Years  

9.  Area of Mining Lease - 12.512 Hectares  

10.  
Production of 
mineral/year (as per 
approved mining plan) 

- 2,50,240 cubic meter/annum 

11.  Ultimate Depth of Mining  - 2.40 m (as per Approved Mining Plan) 

12.  Highest mRL  - 208.0  

13.  Lowest mRL  - 207.0   

14.  Pillar Geo-coordinates  
 Latitude Longitude 

A 28048’1.02”N 77012’19.63”E 
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B 28047’49.56”N 77012’17.52”E 

C 28047’39.12”N 77012’19.04”E 

D 28047’39.35”N 77012’13.26”E 

  E 28047’48.74”N 77012’10.86”E 

  F 28048’2.80”N 77012’13.01”E 

 

Purpose & Objective of Study: 

Sand is one of the basic requirements in the field of construction. To ensure the 

supply governments eased out the mining procedures to meet the public demand of 

the required mineral. The construction business in Uttar Pradesh State and India 

worth lakhs of crores of rupees generating a huge revenue for the State as well as 

Central government. In 2021, the UP government has laid down a new Mining 

Policy as amended from time to time, a unique and a remarkable initiative of UP 

government. To ease of the business initiative in India, Central Government has laid 

Figure 1.0 Site location duly marked on toposheet no. 53H/1 
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down several guidelines and issued notifications to benefit every person involved in 

this particular sector of mining.  

Adding to it, the district are the administrative units of states which are best placed 

to the mapping of these mineral resources. Sand is classified as a minor mineral as 

defined under MMDR ACT 1957(as amended in 2021). The legal and administrative 

control over minor minerals is vested in to the State Governments, however; the 

environmental safeguards are monitored and controlled by the central government 

keeping the competent state official machinery such as pollution control boards, 

ministry of Environment and pollution, mining officials etc. engaged in to it. 

Concerning the environmental issues, Ministry of Mines, Government of India, New 

Delhi (GOI), Ministry of Environment, Forest and Climate Change, (GOI) New 

Delhi, formulated the guidelines form time to time specifically for the sustainable 

sand mining to ensure the scientific mining methods and also to avoid any illegal 

practices. Enforcement and Monitoring Guidelines for Sand Mining 2020 (EMGSM 2020), 

Sand Mining Frame Work 2018 (SMFW 2018) and Sustainable Sand Mining and 

Management Guidelines 2016 (SSMMG 2016) are some of the excellent documents 

provided for everyone to follow the rules and regulations laid by the authorities in 

India. Nevertheless, active sand mining often get stuck in many issues like 

availability of minerals, inundation of mining lease, over mining, and 

environmentally non-sustainable mining practices.  

In Uttar Pradesh, the minor mineral rules applicable in the state are Uttar Pradesh 

Minor Mineral (Concession) Rules 1963 (replaced by Uttar Pradesh Minor Mineral 

(Concession) Rules 2021 and the responsibility of minor mineral sand is with the 

Directorate of Geology & Mining UP.  Moreover on the the 14th June 2017, a new 

“Mineral Policy 2017” was notified which mandates the E-tendering cum E-

Auctioning of all minerals in the state with following key objectives:  

1. Mining of Mineral shall be made more Sustainable for Environment and as well as 

for the social causes.  

2. Conservation of the Mineral shall be ensured. 

3. To enhance the revenue share of State of UP from 1.85% to 3.0% obtained from 

mining of minerals in the State.  
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4. To stop the illegal mining activities in the state and to bring the culprits into the 

justice. 

5. To increase employment opportunities in the Mining Sector. 

6. To encourage the healthy and clean competition among the mining Industries.  

7. To increase the development of the scientific knowledge regarding minerals to 

ensure proper knowledge based on scientific and sustainable techniques of 

mining to the people.  

8. To provide Mineral related data and information to the interested 

entrepreneur/miners. 

9. To encourage the investment of the private capital in to the Mining sector to 

develop mining sector.  

10. To speed-up the exploration of new mineral through modern mineral 

exploration investigation techniques for the development of mining sector in the 

state 

11. To ensure the transparency among the lease allocation through e-tendering 

cum e-auctioning and to develop corruption free, simple and understandable 

working as per laws of State Government. 

12. To take care of welfare of the affected people from the mining activity as well 

as the society. 

The Mining Policy 2017 of UP government guarantees the mining lease holders to 

provide a hassle free environment as per the initiative of Central Government under 

Ease of Doing Business initiative. Despite a lot of efforts, issues such as illegal 

mining, environmental damage, high sand prices and quality of mineral that are 

interlinked with each other are prevalent across many states. Moreover, the SSMMG 

2016 guideline proved to be the best document to control the mineral quantity 

related issue whereas EMGSM 2020 provide a comprehensive method to control the 

illegal mining and the related issues. The district authorities of states need to update 

the mapping of the resources by upgrading the DSR including the replenishment 

study to have outputs of annual deposition rates of sand from a river, deposition 

stretch of the rivers, total resources available in the state for sand. Additionally, very 

recently Hon’ble NGT issued an order dated 6th May 2022 which made the 
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replenishment study of the leases mandatory specifically for the UP state. The Order 

of NGT has also ascribed a simple method to undertake such studies. 

2.1 Lease Survey Study and its Importance:  

Sand Mining Frame Work 2018 is a compilation of the legal and scientific manners of 

mining issued by Ministry of Mines GOI, New Delhi. The document provides 

information to conduct the geological and hydrogeological studies to measure the 

indicators of sustainable mining of minerals particularly the riverbed sand mining. 

Geo-investigation is a study that provides an in-depth analysis of the mining lease 

area based on the physical and mechanical survey. It helps in freezing the current 

situation of the mining lease so that after the monsoon period is over, replenishment 

could have been calculated to ascertain the quantity of mineral accumulated during 

the inundation period. This study also reveals the exact location of the mining lease 

area, the depth of the mineral, an exact quantity of mineral, stripping ratio and the 

information regarding the indicators of environmental sustainability. It also 

provides a glimpse of Hydro-geological repercussions of mining, whereas the 

impacts can be predicted. The mechanical contouring indicates the available mineral 

thickness on the given surface for e.g., the riverbed as in the present case. For 

authorities who work tirelessly to ensure the environmental sustainability during 

massive mining projects in cluster on a riverbed, geo-investigation is one of the 

decisive studies providing them evidences to take actions against illegal and un-

scientific mining practices.  

Moreover, the Ministry of Environment, Forest & Climate Change, Government of 

India, New Delhi vide its notification SO: 1533 dated 14th Sep. 2006, made it clear 

that proponent should carry a replenishment study post-monsoon to ensure the 

sustainable mining on the riverbed. Despite having the legal compulsions the 

replenishment study was not so common to conduct. Recently Hon’ble NGT New 

Delhi vide it’s order dated 06th May 2022 made it mandatory in Uttar Pradesh to 

suspend the mining processes without having mineral replenishment study 

strictly done in accordance with the SSMMG 2016 and EMGSM 2020.  

Since the geo-investigation of the mining lease consist of physical survey aided by 

total station, the contouring is captured which is used to calculate the mineral 

excavated or the potential of replenishment. To complete the procedure two viz., 

pre-monsoon and post monsoon surveys are required. The present study is Pre-
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Monsoon done in accordance with the Enforcement and Monitoring Guidelines of 

Sand Mines 2020.    

District Profile  

Ghaziabad district is a largely suburban district of Uttar Pradesh state in Northern 

India. It is also a core part of the National Capital Region. The city of Ghaziabad is 

the administrative headquarters of the district. This district is part of Meerut 

Division. The district is bounded on the northwest by Baghpat District, on the north 

by Meerut District, on the east by Hapur district, on the southeast by Bulandshahr 

District, on the Southwest by Gautam Buddh Nagar District and on the west by 

Delhi State across the Yamuna River. The Hindon River flows through the district.   

District Ghaziabad is situated in the middle of Ganga-Yamuna doab and spreads 

over 1966 sq Km. It is bounded by longitude 770 12' 780 13' latitude 280 26' 280 54’ and 

is underlain by Quaternary sediments. The district is administratively divided into 4 

tehsil and is further divided into 8 development blocks. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 Figure 2.0 District Map of Ghaziabad 
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Geomorphology and Physiography 

The entire district of Ghaziabad forms the part of Ganga-Yamuna doab, eastern 

boundary is marked by Ganga river and the river Yamuna defines the western 

boundaries. The area represents almost a monotonous flat plain dissected by 

drainage of different order. Ghaziabad town is situated almost in the old flood plain 

of river Hindon. Morphologically, the area can be divided into 3 morpho units viz a 

viz (i) older Alluvial Plain (ii) Older Flood Plain and (iii) Active Flood Plain. The 

banks of rivers are steep and ravinous. The older alluvium occupies the entire 

upland and interfluve area occurring between major drainage ways i.e. Yamuna and 

Hindon and Hindon and Ganga. The development of soils in the district can be 

ascertained to different erosional and depositional agencies. Different morphological 

units have been bestowed with different types of soils. The soil range from pure 

sand to stiff clays, with combinations of these two extreme litho units. The pure sand 

is called Bhur. Clay is called Matiyar. When the sand is mixed with clay in equal 

proportion the soil may be termed as Dumat or loam a good agricultural soil. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
Figure 3.0 River Map of Ghaziabad 
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Hydrogeology 

Regionally the eastern half of the district forms part of Ganga alluvial plain where as 

its western part in close proximity of Hindon and Yamuna rivers represents 

marginal alluvial plain Tectonically the alluvial plain of Ganga basin represents a 

structural trough (Fore deep) or down wrap of earth crust. The Original of which is 

correlated to plate tectonic and Himalayan uplift. The area is underlain by 

quaternary sediments, there thickness increase from west to east and also towards 

north east. As per available subsurface alluvium in the district varies from 115 m to 

450 m. In Hindon Yamuna doab, the thickness of quaternary sediments including 

alluvial deposit varies from 300 m the north to 115 m in the central part of the 

Western side of Hindon River. The irrigation in major part of the district is by means 

of minor irrigation structures such as tubewells capacity wells and surface irrigation 

system i.e. canals. Upper Ganga canal and its tributaries irrigate western part of the 

district and Anup Shalon branch of upper Ganga Canal irrigate eastern part of the 

district. 

Ground Water Resource 

Ground water occurs in the pore spaces of the unconsolidated alluvial sediments in 

the zone of saturation. The near surface sediments are dominantly sandy clays and 

clays which grade into sediments having varied proportions of sand and clays. 

These sediments occur as inter layered sequence and pockets. Kankar is generally 

present in clay in the form of lenses and layers as well as interspersed. These mixed 

sediments occur down to 20 m and support large number of dug wells. The depth of 

dug wells range between 6 to 20 m. Below the top 4 to 10 m silty clays and clays, 

there occurs the sand formations which form a part of aquifer system. This aquifer is 

largely unconfined to semi-confined and supports a large number of cavity/shallow 

tube wells. In the district, ground water flows from NNW to SSE following the 

general drainage pattern. River Ganga is effluent. Upper Ganga canal contributes a 

substantial amount to ground water. Upper Ganga Canal more or less coincides with 

the ground water divide. The ground water level largely depends upon the rainfall. 

Average annual rainfall as recorded in previous years is 696 mm.  
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6. Brief of SSMMG 2016 & EMGSM 2020 Guidelines  

Enforcement and Monitoring Guidelines for Sand Mining 2020 (EMGSM 2020) and 

Sustainable Sand Mining and Management Guidelines 2016 (SSMMG 2016) are some of 

the excellent documents provided for everyone to follow the rules and regulations 

laid by the authorities in India. Active sand mining often get stuck in many issues 

like availability of minerals, inundation of mining lease, over mining, and 

environmentally non-sustainable mining practices, SSMMG 2016 provide solution to 

the issue of how to practice sustainable mining? EMGSM 2020 provides an authentic 

way to measure the magnitude of earlier mining and futuristic potential of mining 

on a particular mining lease. A brief description in context with the Uttar Pradesh of 

SSMMG 2016 is given below:  

Objectives: 

 Uncontrolled sand mining is not sustainable.  

• Compliance with present and future legislation and regulations on the subject is 

mandatory and not voluntary.  

• Each lease holder should be given the opportunity to self-regulate to the extent 

that it can demonstrate compliance with legislation and regulations.  

• Where self- regulation fails to deliver compliance with legislation and regulations, 

increased formal enforcement and monitoring should be implemented with punitive 

measures applied in line with the legal framework.  

• There is a need to protect the environment and the right of the population to live 

in clean and safe surroundings, with the need to use natural resources in a way that 

will make a positive and sustainable contribution to the economy. 

The main objectives of the Guidelines  

 To ensure that sand and gravel mining is done in environmentally sustainable 

and socially responsible manner.  

 To ensure availability of adequate quantity of aggregate in sustainable manner.  

 To improve the effectiveness of monitoring of mining and transportation of mined 

out material. 

 Ensure conservation of the river equilibrium and its natural environment by 

protection and restoration of the ecological system. 
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 Avoid aggradation at the downstream reach especially those with hydraulic 

structures such as jetties, water intakes etc.  

 Ensure that the rivers are protected from bank and bed erosion beyond its stable 

profile.  

 No obstruction to the river flow, water transport and restoring the riparian rights 

and in stream habitats.  

 Avoid pollution of river water leading to water quality deterioration.  

 To prevent depletion of ground water reserves due to excessive draining out of 

ground water.  

 To prevent ground water pollution by prohibiting sand mining on fissures where 

it works as filter prior to ground water recharge.  

 To maintain the river equilibrium with the application of sediment transport 

principles in determining the locations, period and quantity to be extracted.  

 Streamlining and simplifying the process for grant of environmental clearance 

(EC) for sustainable mining. 

 “Sustainable Sand Mining Guidelines, 2016” issued by MoEF&CC requires 

preparation of District Survey Report (DSR), which is an important initial step 

before grant of mining lease/LoI. The guidelines emphasize detailed procedure to 

be followed for the purpose of identification of areas of aggradation/deposition 

where mining can be allowed and identification of areas of erosion and proximity 

to infrastructural structures and installation where mining should be prohibited. 

Objectives of EMGSM 2020 

 The Ministry of Environment Forest & Climate Change formulated the Sustainable 

Sand Management Guidelines 2016 which focuses on the Management of Sand 

Mining in the Country. It was observed that apart from management and 

systematic mining practices there was an urgent need to have a guideline for 

effective enforcement of regulatory provision and their monitoring.  

 This document is supplemental to the existing “Sustainable Sand Mining 

Management Guideline-2016” (SSMG-2016), and these two guidelines viz. 

“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-2020) and 

SSMG-2016 shall be read and implemented in sync with each other. In case, any 
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ambiguity or variation between the provision of both these document arises, the 

provision made in “Enforcement & Monitoring Guidelines for Sand Mining-2020 

“shall prevail. 

 All districts to prepare a comprehensive mining plan for the district as per the 

provision of District Survey Report. These reports shall be put on the website of 

District Administration.  

o No mining shall be allowed in the area which has not been identified in the 

comprehensive mining plan of the District.  

o Replenishment study should be conducted on regular basis. 

o All potential rivers mining zone/area shall be identified and put for auction 

with proper geo-tagged details by the auctioning authority concerned.  

o The latitude and longitude of each mining lease shall be clearly mentioned in 

Letter of Intent issued to the potential mine lease. Such information shall be 

provided on the website of the district administration.  

o The provision of these guidelines shall be considered while identifying the 

potential stretches /locations and boundaries of the leases for the minable area.  

o The LoI holder shall seek Environmental Clearance as per the provision of 

EIA Notification, and the regulatory authority shall ensure that the provision 

suggested in “Sustainable Sand Mining & Management 2016” and in this 

documents, as applicable are part of the clearance conditions.  

o There shall be no river bed mining operation allowed in monsoon period. The 

period as defined by IMD Nagpur for each state shall be adhered with.  

o The monitoring infrastructures including weighbridge and adequate fencing 

of the lease area, CCTV, Transport permits, etc., as suggested in this document 

shall be ensured in order to reduce unrecorded dispatch.  

o Regular monitoring of mined minerals and its transportation and storage 

shall be ensured and all information shall be captured at centralized database so 

that easy tracking of illegal material can be done.  

o Annual audit of each mining lease shall be carried out wherein three 

independent member of repute, nominated by District administration shall also 

participate 
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 Data Collection Methodology of Mining Lease in Pre-Operative Phase 

Field Study was conducted by the team of experts consisting of Geologists, 

Hydro-geologist, environmentalist, GIS experts, and Surveyors. Total Station, 

Drone, GPS, Levelling Stave, High Resolution GPS Interfaced Camera, Measuring 

Tape are some of the common tools that are required for a comprehensive study. 

The entire study is separated in two sections – the geo-investigation team 

consisting of GIS experts, Hydrogeologists and Surveyors delineate required 

features/data using Total Stations, Drone, GPS, Levelling Stave, High resolution 

GPS interfaced camera starting with demarcation of the lease with the help of GPS 

and environmental safe guard monitoring team.  

The investigation moves directly to the thickness of the overburden and the 

mineral of interest, helping in the calculation of workable & mineable area, 

stripping ratio of a mining lease area, and finally calculation of available minable 

reserves of mineral whereas Environmental experts watch and measure the extent 

of compliances of the conditions mentioned in the legal documents such as 

approved Mining Plan and as per SSMMG 2016. The collected data is duly 

reviewed by the reviewers including the academicians, mining experts and 

geologists. 

Experts visiting site: 

1. Mr. Dharmendra Chaudhary – Geological Expert 

2. Mr. Jaydeep Tiwari – Operator Total Station 
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7.  Workable area of the Mining Lease Area  

As per LOI, the total lease area of mining lease is 12.512 Ha located on the riverbed 

of River Yamuna in Ghaziabad District. The satellite imageries were used to find the 

workable area for which, GPS coordinates provided by DMO Ghaziabad and in the 

approved Mining Plan were used to locate the MLA. The images of the said MLA of 

last two years have been taken and compared to find out the probability of workable 

area (See Pic.2.0). 

From the Google Earth Image which are actually US Land Sat 8 data images show 

that in 2021, particularly during the procedures being followed for the public 

hearing. The traces of active mining are visible.  In the year 2021 particularly on the 

Google image date shown in the Pic 2.0, unexcavated land is visible.  

The total lease area is 12.512 Ha which is part of the riverbed of River Yamuna at 

village Panchayara of Tehsil Loni in District Ghaziabad UP. The river stream leave a 

lot of mineral (Fine Sand) covered with thin layer of silt and clay. The flow of River 

Ganga specifically on this site is from North West to South East direction. The 

location of the mining lease is shown on 53H/1 topomap (See Fig 1.0).   

 

 

Pic. 2.0 Satellite Imagery dated 11th February 2022 show the pre- monsoon condition of mining lease area 

prevailing last year  
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The above satellite image (Google earth – Landsat 8) dated 11th Feb. 2022 show the 

post monsoon condition of the mining lease area where by light coloured grey 

stream shows the percolated area whereby no flow of actual stream. The dark 

coloured greenish area show the active river channel.  Since being a part of extreme 

rough terrain, water of the river Yamuna flow during the monsoon in various slopes 

occur in the region causing extreme and broad river channelling to the gully flow of 

water. This cause the deposition of huge clutch of newer alluvium. A part of the 

mining lease as shown in the pic 3.0 is under inundation and water is receding 

rapidly. It is assumed that by the end of the month the entire mining lease area shall 

be available for execution.  

 

 

 

Pic 3.0 Active Mining of Sand Mineral on the MLA  
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8. The Findings of Investigation of the said Mining Lease 

The Pre-monsoon survey as a partial fulfilment of a comprehensive study of 

replenishment of RBM on riverbed of the River Yamuna at Panchayara village of 

Ghaziabad District was carried on 26th June 2024 by the team of expert comprised of 

Geologist and Environment experts along with the lease representatives. The study 

was conducted and the data were collected. The findings of the investigation are as 

follows:  

1. The Lease area is a permanent feature and a part of the river bed of River 

Ganga (See the satellite Image). Active mining was observed on the day of 

survey on the said mining lease.  

2. The approved quantity of mineral is 2,50,240 cubic meter per year. The 

ultimate depth of mining is 2.4 meters as per approved mining plan.   

3. The lease area as estimated for the available mineral quantity with the 

available depth of horizontal flow of water in the coming days is as follows: 

4. The mining lease area is located exactly on a Khadar area which is vulnerable 

of being inundated with River water either during monsoon or by release of 

water from the dam. The width of the tract is variable and the development of 

Khadar is most prominent on the east bank of Yamuna. The mining activity 

shall be restricted on the left bank of mining lease area.   

5. Shallow waters oozing out from below the surface is visible which is often 

confused with ground water rather this is the inactive water channel flowing 

below the surface most likely to move down to a depth of 1 to 2 feet bgl a 

saturation point leaving substantial depth to achieve the production target as 

stipulated in LOI.  
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Pic. 4: The large expanse of the mining lease showing various geological patterns within the riverbed 

Pic. 5: The part of the MLA showing the active mining of sand mineral 
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POST MONSOON SURVEY 

9.0 Post Monsoon Survey  

In literal terms, refilling the lowered riverbed spaces with the mineral brought by the 

rivers during rainy season is known as replenishment of the mineral. In natural 

course, every year, rivers collect various minerals from the hills and plains and 

deposit the same on the riverbed to the normal fields of flood plains. Geologically, 

this newly brought mineral is called new alluvium that if not removed may alter the 

route of the normal flow of the river. To estimate the total replenished volume of the 

river borne mineral, it is mandatory to take the data of elevation of the riverbed and 

the extracted mineral till the date of mine closure in pre-monsoon period i.e., June 

and on the date of mine opening after the monsoon period in October month of the 

year. To conduct such survey, machines like DGPS (Differential Geo Positioning 

System), drone for capturing the latest photographs of the mining lease and level 

stave so as to ascertain the horizontal surface of water flowing below the riverbed.  

Survey Team   
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A team of experts (QCI-NABET Approved) have visited for post monsoon survey of 

the mining lease to record the data required for volume estimation so replenished. 

The team includes environmentalist, geologist, hydro geologist and technicians 

running drone and DGPS machines.  

1. Mr. Dharmendra Chaudhary (Geological Expert) 

2. Mr. Shivam Singh  (Drone Survey Expert)  

 

10.0 Condition of mining lease  
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Comparative analysis of drone images shows the mining lease where the water has 

receded completely. Mineral is deposited on the part of lease as can be seen from the 

pic no. 7.0. The pre-monsoon season had a little different condition as that of post 

monsoon. River Ganges has older deposits of alluvium. 

11.0 Findings of the survey:  

1. The Mining Lease area is a permanent feature and a part of the riverbed of 

River Yamuna (See Pic 8.0). Presently mining activity was observed to be of 

lesser magnitude.  

2. Entire mining lease is filled with water and old alluvium; the horizontal 

surface flowing river water is present at depth very well supportive to 

execute sustainable mining.   

3. The lease area is located on the catchment area of the meandering part of the 

river and there are very little chances of deposition of mineral in future as the 

mining site is an occasional and do not form actual riverbed.  

4. The entire mining lease area i.e., 12.512 Ha is exposed and dry, mining 

operations were found to be in full swing during the survey.  

5. The available mining lease area on the day of survey is 6.153 Ha. and the 

available mining depth (leaving the horizontal flow of river water) is 1.8m.  

6. The available volume of the mineral is:  

Sanctioned area of mining lease is: = 12.512 Ha. 

Total Available area of mining lease as on date of survey is = 6.153 Ha.  

Total area in Sq. Mt. = 6.153 × 10,000 = 61,530 Sq. Mt. 

Available depth of mining is = 1.8 m (avoiding the breach of horizontal flow of 

river) 

Available volume of mineral is = 61,530 × 1.8 = 110,754 cubic meters  

NOTE: The volume of mineral thus obtained can be extracted from the riverbed sustainably however; any illegal means 

may disturb the natural conditions of the area.  

Conclusion:  

The mining over an area 12.512 Ha area was allowed to the lessee. After the monsoon 

period, entire mining lease area has been replenished by the newer alluvium which has 

been recorded. The Commercially viable mineral as available on 16th January 2025 is 

110,754 cubic meters which is less than what is allowed as per EC conditions i.e., 250,240 
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cubic meter. Thus the mining of mineral in the given quantity per year is feasible after 

monsoon season on the present lease.  
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